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Bhri D, C. Bharma: May I know how
the Government propose to bring
about co-ordination between the
Sahitya Akadami, the Book Trust and
this new scheme which they are
formulating?

Admission in Delbi Schools

Shrimati Tarkeshwarl Sinha:
19 Shri Naval Prabhakar:
Shrl Radha Raman:

Will the Minister of Education and
Selentific Research be pleased to state
what specific steps Government have
taken recently or propose to take in
the near future to remove the diffi-
culty of school-going-children of
Delhi who are not able to get admis-
sion in any educational institution?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr, K. L. Shrimali}): An Implemer-
#ation Committee has been set up to
ensure admissions of school-going
children to schools in Delhi and some
new schools have already been opened.

Shrimatl Tarkeshwarl Sinha: In the
Implementation Committee, it was
decided to make a survey of the needs
of the Delhi school-going children.
May I know whether that survey has
been completed and if o, may I have
any information regarding that?

Dr. K. L. Shrimall: ¥Yes. The survey
has been completed. With regard to
the other questior nf the hon. Member,
there is need for nearly 29,785
students,

Shrimati Tarkeshwari Sinha: May I
know whether the Government
propose as promised by the hon.

', to open all the schoola to
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provide education for these 39,000 and
more children?

Dr. K. L. Shrimali: I am making
desperate efforts and God willing, I
will be able to provide accommodation
for all these children.

S WA THTET : ¥T § T TwaT

g frem gt fe g g, far &
et A A Qg A TErg ?

Dr. K. L. Bhrimall: I do not have
the exact flgure just now. There
are quite a number of children, who
are studying in tents. It is our policy
to remove these tents as quickly as
possible so that proper buildipgs may
be put up.

Shri Radha Raman: In order to
implement the scheme which the
Implementation Committee has
accepted, may I know whether the
Government will be able to provide
funds during the current year?

Dr. K, L, Shrimali: I am already in
consultation with the Finance Minister
and I think a decision will be taken
within this week. I am hoping that
funds will be available.

Crime in Delhi

*g5. Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have taken
any fresh steps to minimise crime in
Delhi and whether some changes have
also been made in Delhi Police circles
with the same object in view; and

{b) if so, the nature of the steps
taken and the results so far achleved?

The Minister of State in the
of Home Affailrs (Shri Datar): (a)
The Delhi Police circles have been
regrouped into three compact
Districts; and

(b) Bpecial squads called the flying
squad, the missing persons squad and
the explosives squad, have besn
organised recently.
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JMight patrolling by Foot Constables
and mobile and mounted police has
boon intensified.

Special patrols of policemen both
dn plain-clothes and in uniform have
been organised in the vicinity of bus
stops, shopping centres and institu-
tions for girls.

These measures are achieving use-
ful results.

Shri Radha Raman: May I know if
the Government is in possession of
comparative figures of crimes cases
before these new steps were taken and
thereafter for at least a quarter?

Shri Datar: These squads have been
introduced after January, 1857 It is
too early to expect results just now.

Shri Radha Raman: May I know
whether any expert is imported from
foreign countries in order to train the
Delhi police to effectively check
erimea?

Shri Datar: That is not considercd
mecessary.

Shri C. D. Pande: May I know if
after the introduction of these squads,
there has been any improvement in
the crime situation in the capital?

Shri Datar: There has been improve-
ment in respect of detention and
arrests also.

S ARt 9 AT aAET & BT
i ag wra st § e fam fafan ofew
i #1 TaTeT Ay TEE, AEET &
fafaa Y w@r & Nz 7 wfgx F1-
X% fis wwa wEzifas wr-adar agd¥
AT ATERTE *

of) T ag A a9 74 & 1 Fafa
Q% AT WA A% LoRno HIEAA BT
frraT w1 & 99 F MiATF o 99 G
g
Shri Kasliwal: Last time, the hon.

‘Minister in reply to a Short Notice
Quaestion reganding bomb outrages

16 MAY 1867

Oral Answers siB

near Jumma Masjid, had said that
certain severe measures will be taken
and I presume that one of the
measures that ia taken in the estab-
lishment of the explosives squad
May I know whether this Fxplosive
Squad has been able to unearth the
new explosions which have taken
place recently near Jumma Masjid?

Shri Datar: So far as those explo-
sions are concerned, the matter is
being investigated still. So far as the
Explosive Squad is concerned, it has
already carried on a drive against
unlicensed explosives and has actually
been  successful in seizing 6,173
maunds of explosive material during
the last three months.

High Powered Committee on Public
Expenditure

€0. Shri H. C. Mathur: Will the
Minister of Finance be pleased to
state:

(a) whether the High-Powered
Committee constituted to enguire inte
the guestion of public expenditure has
submitted any report; and

(b} if so, the nature thereof?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Not vet,

(b) Do#s not arise.

Shri H. C. Mathur: May I know
what stood in the way of the appoint-
ment of this committee?

Shri B. R. Bhagat: The committee
has been appointed, but it has not
submitted any report.

Shri H. C. Mathur: May I know
whether the teams proposed to be
appointed have already been appoint-
ed, and if so, the personnel of the
teams and the projects and the States
which have been covered by these
teams?

The Minister of Finance (8hri T. T.
Krishnamacharl): The committee has
been appointed. We have got a com-
mittee on Plan projecs, whose
membership ig as follows: The Union
Ministers of Home Affairs, Finance,
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Irrigation, Planning (now Labour.
Employment and Planning), ‘the
Deputy Chairmen of the Planning
Commission, two Chief Ministers cf
Btates and the Union Minister con-
cerned with the project; the Prim=
Minister has since nominated the
Chie? Minister, UP, and the Chief
Minister, Bombay, for community pro-
jects and national extension service
blocks only; the Chief Minister of
West Bengal and the Chief Minisier
of Andhra Pradesh for building pro-
jects only; the Chief Minister of
Bihar, and the Chief Minister of
Mysore for irrigatien and power pro-
jects. The Union Minister of Home
Affaira is the chairman of the com-
mittee.

Shrli H. C. Mathur: My question
has not been followed. It had been
stated on the floor of this House thaf
the objective of this committee would
be to appoint certain teams of officials
and non-officials to go and inspect and
examine the expenditure on wvarious
projects at the Centre and in the
States. My question is whether these
tearns have been appointed, and if su,
the personnel of these teams and the
projects and the States covered by
these teams?

Shri T. T. Krishnamachari: 1 the
hon. Member had not mixed up the
two things together, I could have
given the answer. The answer to the
guestion is ‘Yes'.

Mr. Speaker: The hon.
may merely say whether the teams
have been appointed. We need not
go into the details of their work, their
personnel and so on.

Minister

Shri T. T. Krishnamachari: One
team has been appointed for com-
munity projects and national cxtensive
service blocks under the chairman-
ship of my hon. friend Shri B. G.
Mehta. Another team  has been
appointed for irrigation and power
under the chairmanship of Shri N. V.
Gadgil. For one project, namely the
Lakkavalli project, a separate team
has been appointed under the chair-
manship of Shri G. N. Pandit, formerly
Superintending Engineer, Bombay.
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Bhrimati Tarkeshwarl Siaha: May I
know whether the same committee
will be empowered to examine the
question of public expenditure in
relation to the foreign resources, ana
also whether this committee has been
asked to fix a priority in terms- of
foreign resources?

Shri T. T. Krishnamacharl: I am
afraid we have not yet applied our
mind te this aspect of the problem.

Shri R. Ramanathan Chettiar: May
I know whether it is within the scope
of this committee to examine the
expenditure of some of the Ministries
of the Government of India and
suggest ways and means of pruning
the expenditure without impairing
efficiency?

Shri T. T. Krishnamachari: It will
be within the scope of this committes
to look into matters concerning their
work, if it affects any Ministry. But
I do not think the committee will go
further than that.

Shri H. C. Mathur: May I know
whether the Reorganisation Union of
the Finance Ministry has submitted its
final report to this committee, and if
so, itz major recommendations?

Mr. Speaker: Does that arise out of
this question?

ShH T. T Krishnamacharl: The
question that the hon. Member 1
asking is.outside the scope of the
original nuestion. Of course, there is
a Reoryanisation Unit in the Finance
Ministry; it is working; its work is
continuous, because it is going into
particular works of particuler
Ministries, finding out: the workload
on the part of groups of officials and
it is reporting. It ia a continuous
work, We have a Reorganisation
Unit: we have an Economy Unit, and
we have an Organisation and Methods
Division. These have to work cori-
nuously.

Mr, Speaker: Next question.

Shri H. C. Mathur: On a point of
personal explanatioc Bir. The
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Finance Ministar says that my ques-
tion is out of the scope of the original
question.

Mr. Speaker: Order, order., I have
ealled the next question.

Shri H. C. Mathur: I have to offer
an explanation on this point. As a
matter of fact, the hon. Minister is
contradicting his own colleague.

Mr. Speaker: Next question.
Re-Finance Corporation

Shri Kasliwal:
"67. Shrimati Tarkeshwari Sinha:
Shri L. N. Mishra:

Will the Minister of Fimance be
pleased to state:

(a) whether it has been decided to
set up a Re-Finance Corporation;

(b) if so, what is the nature and
extent of the scheme; and

(¢) whether any . banks have been
invited to participate in this Corpora-
tion?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). The
proposal to set up a Corporation to
provide medium-term loan assistance
10 industries in the private sector is
still under consideration. The details
which are being workcd out will he
announced shortly.

Shri Kasliwal: It appears from press
reports that out of the 15 banks which
are poing to be associated with this
Re-finance Corporation, some of the
scheduled banks are not giving as
much response to it as was expected.
There are further reports to the effect
that more banks propose to give a cold
shoulder to the scheme. How far are
such reports correct?

Shri T. T. Krishnamachari: The
details are being worked out. Banks
have been asked to express their
views on the matter. We have not got
the final picture before us yet.

Sicimssti Tarkeshwarl Simha: May I
mow whether Government have Sxed
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any quota of capital to be provided
by the Reserve Bank of India, the
State Bank of India and the Life
Insurance Corporation, and private
banks?

Shri T. T. Krishnamacharl: Yes, we
have a tentative quota. That is also
being discussed.

Shri L. N. Mishra: What is the rate
of interest that the Corporation will
charge from the parties?

Shri T. T. Krishnamachari: As I
have said, all these proposals that we
have put before the banks, which are
discussing this matter, are tentative.
Our mind runs in the direction of
aboul 6 1|2 per cent as being the rate
of interest which the banks might
charge from their constituents, Bu! I
think the Corporation will charge 3§
per cent.

Shri Mohiuddin: Are Government
aware that there are a large number
of banks which have medium-term
loans outstanding for a very long
period, which are now doubtful? May
1 also know whether necessary pre-
cautions will be taken to see that these
medium-term loans, which have been
renewed from time to time, are not
passed on to the Re-finance Corpora-
tion?

Shri T. T. Krishnamachari: The
first part of the question relates to a
practice—undoubtedly not a very
healthy practice, but, none-the-less,
a practice which banks do indulge in,
namely, while loans are supposed to
be ostensibly for short-term, they
are extended from time to time and
constitute long-term loans. We do find
that the present stringency in the
banks' liquidity position is partly due
to the fact that the loans that they
have advanced are not quite so liquid.
So far as the Re-finance Corporation
is concegned, it will have to deal with
projects; most of these projects will
be new ones or in such stage as would
near complation if some help is given.
I do not think the Re-finance Corpora-
tion will interest themselves in regard
to past loans, unless it be that they
are of a recent character.
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Shri. Ramanathas Chettiar: May I
know whether, among the 14 scheduled
banks mentioned in the hon. Finance
Mipister’s speech yesterday, any banks
from South India are included?

Shri T. T. Krishnamachari: I have
not been keeping in touch with these
negotiations to such a precise degree.
I should await the report from the
Reserve Bank which is in a position
to answer a question of this nature.

Shri L. N. Mishra: May I know the
amount of US aid that it proposed to
be availed of for this Corporation?

Shri T. T, Krishnamachari: Rs. 28
crores,
Municipal Board in Andaman and
Nicobar Islands

*68. Ehri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 389 on the 26th Novem-
ber, 1056 and state the progress made
to implement the decision regarding
the formation of a Municipal Board in
Andaman and Nicobar Islands?

The Minister of State in the Ministry
of Home Affaira (Shri Datar): The
Andaman and Nicobar Islands
{Municipal Boards) Regulation, 1957
(No. 1 of 1957) was published in the
Government of India Gazette on the
11th March, 1957 after obtaining
President's assent. It is being published
now in the Andamans Gazette for
general information, and will come
into force on the 1st June, 1957.
Decision has also been taken by the
Andamsns Administration to consti-
tute 8 Municipsl Board at Port Blair
from the 15th August, 1937. Mean-
while, steps are being taken by them
to finalize administrative arrange-
ments such as framing of rules,
delimitation of Municipal wards and
preparation of electoral rolls, ete.

Shri D. C. Sharma: May T know if
only one Municipal Board will be
established at Port Blair or will there
be a network of local self-governing
institutions all over, of various grades,
a8 obtaina in our country?
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Bhri Datar: The area populated is
very small. All the same, after obsery-
ing the experiment of the
Board at Port Blair, Government will
consider the question of establishing
them at Maya Bandar and at another
place in the Nicobar Islands.

8hri D. C. Sharma: May I know
whether the result of the experiment
of local self-government which has
been so pronounced in Indir will not
help us in coming to a conclusion and
will these local self-governing institu-
tions be placed outside the scope of
the experiment on this Island?

Shri Datar: I have not been able teo
follow the latter part of the question,

Mr. Speaker: The hon. Member
should put a guestion and not nTake a
suggestion.

Shri D. C. Sharma: Local self-
government in India has been a
success and has been in existence for
a long time. Will not this successful
experiment make us bold to think that
we should try them straightaway and
not wait for any experiment?

Shri Datar: I have already answered
this question. Port Blair is the area
mostly populated, nearly 20,000; and,
in other places the population 18
exiremely small and, therefore, Gov-
ernment are further considering this
question.

Shri S. €. Samanta: May [ know
the population that is intended to be
included in the proposed Municipal
Board and whether any demarcation
of the area for the Municipal Board
has been made?

Shri Datar: The town of Port Blair
and a number of villages roundabout
it are to constitute the area of this
Municipal Board.

Shri Damappa: May we know
whether it is going to be purely non-
official in character and whether the
franchise will be adult franchise?

Shri Dutar: It will be on the basis
of adult franchise and there would
be jriatecdt and elected members.
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Mr. Speaker: Next question.
Shri Dasappa: May I know the

Shri Datar: That has been made
clear in the reply..

Mr. Speaker: I have already. cahecl
the next question.

Neivell Lignite Project

*§9. Shri 8. V. Ramaswami: Will
the Minister ol Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 52 on the
22nd March, 1957 and state:

(a) whether all the machinery for
extracting lignite at Neiweli has
arrived; and

(b) if so, whether the extraction has
commenced during this month as was
stated in the previous reply?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Practically, all the conventional items
of earth moving machinery ordered
have arrived at the sile. The first
unit of the specialised mining machines
will be shipped early in 1958 and
the last unit, late in 1959,

(b) Earth moving operations in the
first mine cut will be inaugurated on
the 20th May, 1957 with the conven-
tional machinery. Actual extraction of
lignite is expected to start by ‘he
middle of 1860.

Shri 8. V. Ramaswami: May I know
what is the time schedule for starting
the thermal station and the fertilizer
plant and the briguetting plant?

Mr. SBpeaker: How does it arise out
of this question? The hon. Member
might have added that question also,

Shri 8. V. Ramaswami: The ques-
tion deals with the lignite project and
it is difficult to separate.

Sardar Swaran Singh: The lignite
seam in the first cut is expected to be
exposed early in 1960 and by the
middle of that year the guantity
required for the first unit of the
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thermal power station will be mined;
and the full production of the mine
will be reached by the end of 1080,

So far as the thermal station is
concerned, the first unit is expected to
be commissioned by the middle of 1960
and the remaining wunit or units by
the end of that year.

So far as the fertiliser plant is con-
cerned, the erection of the plant s
expected to be completed in all
respects and production commenced
by the middle of 1961.

Shrl Tangamani: May I know i
the lignite that is going to be extract-
ed will be used for domestic pur-
poses or industrial purposes? If
it is going to be used for industrial
purposes, may I know whether there
is any proposal for utilising it for
any steel plant w!uch may come up
in Salem?

Mr. Speaker: Any future steel plant.

Sardar Swaran Singh: The first use
of the extracted lignite will be for the
thermal power station and once
electricity is generated it can be used
both for domestic purposes as also for
industrial purposes. There is a great
demand for electric power in that area
for small-scale industries, for agri-
cultural purposes and for a number of
other things. So far as the part re=-
lating to fertiliser is concerned, ob-
viously, fertiliser will be for agricul-
tural purposes. The briguettes will be
used as fuel both for industrial and
domestic purposes.

o e felg . #TT wrAerg SofY
TIET 3 ¥ 1w ey oW
9% e a7 &4 ¥ w7 oAz § 7

Sardar Swaran Singh: So far as the
mining part of the project is con-
cerned, the estimated cost is about
Rs. 17 crores. With regard to  the
fertiliser and thermal power plants,
frm figures are not available but the
total expenditure is of the order of
Rs. 50-80 crores,
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Bhrl Tangamani: I wanted to find
out whether it is going to be used for
industrial purposes, particularly for
the steel plant at Salem, in view of
the statement made by a Minister on
the floor of the Madras Assembly that
it was going to be wused only for
domestic purposes.

Mr. Speaker: It appears that some
Minister stated in the Madras Assem-
bly that all this lignite would be used
only for domestic purpeses. Is there
any prospect of its being utilised for
any fuiure steel plant that is going to
be established at Salem? That is
what the hon. Member wants to
know.

Sardar Swaran Singb: 1 would like
to study the statement supposed to
have been made by the Madras Minis-
ter before I could offer any useful
comment thereon. But, so far as the
utilisalion of the power is concerned,
I have tricd to explain it here.

Shri T. B. Vittal Rao: The hon.
Minister has said that the mining
plant will go into full swing by the
end of 1960. What would be the
output? Will it be the original tar-
get of three million tons per annum?

Sardar Swaran Singh: I think our
target is 3:5 million tons.

Shri T. B. Vittal Rae: Will it go into
full production by 1960 to produce
38 willion tons?

Sardar Swaran Singh: No, Sir; a
little later, I think.

Shri Thanu Pillai: May | know the
value of machinery imported and the
names of countries from which they
were imported?

Sardar Swaran Singh: The value of
the machinery that has already been
received is of the order of Rs. 55
erores and I have not got readily the

mames of countries fsom which they
ware imported.

Shri 8, V. Bammswami: May we
know the employment potential of the
imtegrated scheme?
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Bardar Swaran Bimgh: That does
not arise out of this.

Mr. Bpeaker: They ask for machiu-
ery and go to employment. Next
question.

Uniform Coal Price

*70. Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) at what stage is the proposal to
have uniform price for coal all over
the country;

(b) when the proposal is likely to
be finalised; and

{c) the reasons for the delay?

The Minister of Steel, Mimes and
Fuel (Sardar Swaran Singh): (a) to
(¢). Government would like to study
the recommendations of the Rail-Sea
Coordination Committee and the’
Railway Freight Stiructure Enquiry
Commititee before proceeding further.

Shri T. B, Vittal Rao: May I know
if the Government proposes to enlarge
the terms of reference of the Com-
mittec which huas  been appointed
recently 1o go into the price structure
of coal by including this subject as
well?

Sardar Swaran Singh: No, Sir, that
is not the intention,

Shri Barman: May I know whether
the coal-bearing Stutes of Bihar and
Bengal kave been consulted in the
matter and if so, what their views
are?

Sardar Swaran Singh: Consult them
for what? I do not follow. All that
I have said is that we are studying
the reports of the Rail-Sea Co-ordina-
tion Committee and the Railway
Freight Structure Enquiry Commit-
tee. Surely, all interests including
the interests pointed out by the hon.
Member will be consulted before a
final decision is taken.

Shei H. N. Mukesjoe: Wili fhe
Minister pleass tell us if his attemSion
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kas besn drawn to an article publish-
ed by the Director of the Fuel Re-
seerch Institute some months ago
fustifying the increase in the price of
coal and if =0, whether he approves
officinls writing publicly on this kind
of 2 subject before the Government
has made up its mind?

Sardar Swaran Singh: I must con-
fess that I have not studied that
article and it will be very difficult for
me to say as to whether what he has
done is correct or incorrect unless I
have studied it.

Shri Barman: May 1 know from the
hon. Minister whether this policy of
having a uniforrn coal price will also
affect domestic and industrial users
throughout the whole of India or
whether it will be confined only to
particular departments of Govern-
ment?

Sardar Swaran Singh: It will be a
big decision and a major decision. Its
implications in all its respects will
have to be carefully examined before
a final decision is taken, either accept-
ing a suggesting of that type or even
rejecting a suggestion of that type.

Higher Technological Institute

*71. Shri A, K. Gopalan: Will the
Minister of Education and Scientlfic
Research be pleased to state:

(a) whether the Government of
India have taken any decision regard-
ing the location of the Higher Techno-
%ogical Institute proposed to be set up
with the help of the West German
Government; and

(b) if not, the reason for the delay?

The Deputy Mimister of Eduncation
and Scientific Research (Shri M. M.
Das): (a) The matter is under con-
sideration and a decision will be
taken a8 soon as possible,

(b) There is no delay since the frm
offer of technical
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Shri V. P. Nayar: In view of the
highest incidence of educated unem-
ployment in Kerala State, may I know
whether the claims of Kerala State
will be considered for the location of
this Higher Technological Institute?

Shri M. M. Das: So far as the loca-
tion of the Southern Higher Techno-
logical Institute is concerned, a deci-
sion has been taken by the All India
Council for Technical Education that
Madras is the place where the
Southern Higher Technical Institute
will be located.

Shri T. B. Vittal Rao ! Tose—

Mr. Speaker: [ think a number of
questions on this subject have already
been answered.

Shri T. B. Vittal Rao: All unsatis-
factorily answered, Sir. I want to
know whether the co-operation of the
Wwest German Government will be
utilised for the technological institute
in the northern region or in the
sputhern region?

Shri M. M. Das: That question has
yet to be decided.

Shri T. B. Vittal Rao: Has the
location for the Sourthern Higher
Technological Instituie been decided?

Shri M. M. Das: Yes, I have already
stated that the All India Council for
Technical Education has accepted the
recommendation of the Sourthern
Zonal Council that Madras should be
the place where this institute should
be located.

Srhi T. B. Vittal Rao: The decision
was taken a yvear ago. May I know. ..

Mr, Speaker: These guestions were
put, I remember, and answered a
number of times,

Shri Birem Roy: Is Kharagpur one
of the locations suggested for the
purpose?

Sbri M. M. Bas: Thare is already
a Higher Techmologiaal Insgkitute at.
Kharagpuar.
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snrl!’.!.mm:)l:y‘[hw
what is the delay?

Mr. Speaker: These quesiions have
been asked many times. We will go
to the next guestion.

International Monetary Fond

72, Shri L. N. Miahra: Will the
Minister of Finance be plessed to
state:

(a) whether it is a fact that the
International Monetary Fund has
given short term accommeodation %0
India to tide over foreign exchange
deficit; and

(b} if so, how much of it has been
‘utilised so far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) We have so far drawn $ 1275
-million.

Shri L. N. Mishra: May I know
the amount of foreign exchange offer-
ed to us and how it compares with
.the demand made by us?

Shri T. T. Krishnamachari: There is
no question of any dollar exchange
being offered to us. It is drawn in
dollars and it has gone into our
foreign exchaunge pool.

Shri L. N. Mishra: May I know
whether it is a fact that under the
terms of the agreement we were
entitled to get something more than
was actually offered to us? May I
also know what are the special diffi-
.culties in demanding more help from
the IMF?

Shri T. T. Erishnamachari: Well,
-Sir, we can.draw up to 200 million
dollars, and according to our arrange-
ments 72 and odd million dollars could
be made use of up to March, 1958,
We are not drawing on it.

Shri E. Ramanathan Chettiar: May
‘1 know how much India has received
from the International Monetary Fund
gince its inception?

Shri T. T. Krishoamachari: There is
a0 quastion of receipts. We did
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sxchange
about 100 million doliars, which we
returned. 1f I remember arfght, this
is the second time we are taking
advanioge of the facilities offersd by
the IMF. It must be understood that
these facilities are only for temporary
imbalance in the forelgn exchange
position and could not be used as a
permanent part of our outfit for get-
ting over foreign exchange difficulties,

Shri H. N. Mnokerjee: Has Goverm-
ment’s attention been drawn to a
statement in the Press a few months
ago to the effect that the International
Monetary Fund had wanted us to tone
down the sempo of our Plan and, if
that is a correct report, has Govern-
ment apprised the Fund of our posi-
tion in the matter?

Shri T. T. Krishnamachari: I can-’
not recollect any such mandate from
the IMF, nor do 1 recognise their
claim to give us a mandate as such.
It is likely that they might have
commented on certain aspects of our
Plan. That so many people do, and
what we do ultimately with our Plan
dle-pends on this House and nobody
else,

Shrimati Tarkeshwarl Sinha: As
this amount has only been advanced
to tide over the short-term difficulties
that have arisen in our foreign ex-
change resources, may I know when
and how this will again be deposited
in the International Monetary Fund?

Shri T. T. Krishnamachari:. I am
afraid I could not catch the last por-
tion of what the hon. Member said.

Shrimati Tarkeshwar! Sinha: What
I wanted to ask iz this. This amount
has only been allotted to India for
getting over the short-term difficulties
of foreign exchange. May I know
whether the Government have made
any comaitments about returning it
and depositing it In the International
Monetary Fund again?
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Shri ¥. Y. Kriahsamsshari: The
commitment (s that it will be retum-
ed as soon es our short term diffi-
culties are over.

Shri L. N. Mishra: May I know
the amount of aid that we are sntitl-
ed to get from the International
Monetary Fund under the terms of
the agreement? '

Shrl T. T. Krishnamachari: There is
no question of aid. Here, our con-
tribution is put down at 400 million
dollars for the International Monetary
Fund and we can draw on it subject
to the International Monetary Fund
and the other countries agreeing, to
get over our temporary imbalance. It
is no gquestion of aid. It is only a
guestion of getting over a temporary
imbalance in the balance of payment
position.

Oll im South India

r

#73. Shri Narasimhan: Will the
Minister of Steel, Mines and Fuel bLe
pleased to state:

(a) whether it is a fact that Ger-
man experts conducted an investiga-
tion recently in South India regard-
ing occurrence of oil;

(b) it go, the areas visited by them;
and

(c) their conclusion
mendations?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) to (¢). Yes, Sir.
Three German oil experts arrived in
India towards the middle of January,
1957 and visited different locations
which are of interest from the point
of view of oil exploration. They con-
ducted preliminary geological inves-
tigations and collected fossils in the
South in the following area, viz.,
sTravancore Coast, Madras
Tiruchirappalli and Godavari besin
‘Their final report is awaited

Shrl Narasimhan: May I know
what steps have the Government
taken on the reports so far obtained
regarding the possible occurrence of
oil in the east coast, and to get at
meore facts and arrive at conclusions?

and recom-
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Shrl K., D, Malaviya: What I
answered just now is one step. Some
German oil experts were recently
here and we are now studying their
preliminary reports, and the Oil and
Natural Gas Commission may be in a
position to make a more concrete use
of the report that has been got from
the German experts

Shri Narasimhan: In the Gov-
ernment’s oil prospecting programme,
what priority is given to this area?

Shri K. D, Malaviya: 1 am afraid I

am not able to say anything about
priority decisions.

Shri Amjad Al: The Minister said
in his reply that only preliminary
investigations were made, but was
that confined to gravimetric or aero-
magnetic survey? That did not go to
the Geological Survey at all.

Shri K. D. Malaviya: No, Sir. No
magnetic or gravimetric investiga-
tions have yei been contemplated. It
is only the preliminary geological
examination by those German experts,
that has been finished. We are still
waiting for the detailed report about
those geological investigations.

Shri B. S. Murthy: May I know

what are the findings in the pre-
liminary report?

Shri K. D. Malaviya: The report is
being examined by the Oil and Nat-
ural Gas Commission at Dehra Dun,
It will take sometime before we can
say anything about it

Shri Mahendrs Pratap: Does Gov-
ernment know that there is a very
old technical college at Mathura-
Brindaban which I started in 1909,
I ‘have also had special connections
with Germany. Is it not better that
the Prem Maha Vidyalaya be chosen
as the technical college with the help
of the German techniclans?

Mr, Speaker: It is a suggestion for
action,

Shri Thirumal Rao: Will the hon.
Minister please let me know if - the
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investigations carried on ip the Go-
davari Delta area &re encouraging
and further investigations are likely
to be made there?

Shri K. D, Malaviya: No investiga-
tion has so far been undertaken in
the east coast or in the west coast
of our country. It is only a geologi-
cal, superficial examination by some
geclogical experts from Germany. We
are still waiting for the full assess-
ment and interpretation by our own
experts.

Shri C. R, Narasimhan: May I know
whether experts other than the Rus-
sians and Germans visited the area at
sny time?

Sbhri K. D. Malaviva: Our own ex-
perts have visited the area.

Shri Goray: May I know what were
the areas surveyed?

Shri K. D. Malaviya: T have only
mentioned the areas which the Ger-
man experts visited.
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(a) Yes,

(b) Medical experts have reported
after observation of the live monkeys

found in the area, and autopsy of dead
monkeys, that the fatality among the
monkeys was due to insufficient diet
superadded by intercurrent infection
(gastro-enteritis) and adverse cli-
matie conditions ecreated by severe
hailstorm.

Shri Supakar: May I know on how
many monkeys post mortem exami-
nation was held?

Shri Datar: In all 50 monkeys died.

Shri Kamalnayan Bajaj: May 1
know whether those whe are res-
ponsible for the under-mourishme.t
of these monkeys will be taken to
task?

Shri Datar: Investigation is going
on.
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Shri R. Ramanathan Chettiar: May
1 know whether the Government will
<onsider the gquestion of the compila-
tion of the dictionaries of other
regional languages also?

Dr. K. L. Shrimali rose—

Bhri P. K. Deo: Iz it not a fact that
some of the Hindi words are more
difficult to understand than their
English counterparts?

Mr. Speaker: Is the hon. Member
referring to the new dictionary that
is being compiled? The dictionary is
not yet out.
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Shri R. Ramanathan Chettiar: The
hon. Deputy Minister has not upned.
to my question about dictionaries of
other regional languages.

Dr. K. L. Shrimali: The Ministry of
Education has direct responsibility
for the propagation of Hindi. We will
certainly consider if there are any
proposals for other languages also.

Hindustan Steel Litd.,, Rourkela

*76. Shri P, K. Deo: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to lay a statement on the
Table showing:

(a) the number of acres of Jl.nmi
that have been acquired for the
Hindustan Steel Ltd. at Rourkela;

(b) the number of persons displaced
from the land;

(e) how much compensation has
been paid for the land acquired and
at what rate; and

(d) how many of such displaced
persons have been rehabilitated in the
different settlement camps?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
18,813 acres of land have been acguir-
ed till end of April, 1857,

(b) About 1,400.

(e) A sum of Rs. 84 lakhs has so
far been advanced by the Company
to the Government of Orissa for the
payment of compensation, The rate
of compensation paid varies from Rs.
200/- to Rs. 800/- per acre according
to the gquality of the land.

(d) Out of about 1,400 persons dis-
placed, 1,290 persons have been re-
habilitated in the resettlement colo-
nics by the State Government.

Shri P. K. Deo: Is it a fact that
great dmscontentment prevails among
the displaced persons regarding the
rate of compensation and the way
they are ewvicted from their lands?

Sardar Swaran Singh: 1 am net
aware of it. Actually our reaction is
that the payment of compensation haa
been guite adequate.
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Bhri Supakar: May 1 know how
;:nywmhlwbmnmny
dr

Bardar Swaran Singh: 1 have not
got the information because the actual
disbursement is made by the Govern-
ment of Orissa,

Bhri Supakar: May 1 know whether
the Government of India is satisfled
that these pecple are actually pald
their compensation and properly re-
habilitated before they are asked to
wvacate?

Bardar Swaran Singh: On the ques-
tion of satisfaction of the Government
of India, the Government of Orissa
report to us to the effect that compen-
sation has been paid and adequate
steps have 'been taken for their reha-
bilitation. If there is any more sug-
gestions to be made in this connection,
1 am prepared to consider it

Oll and Petrol Production

*77. Bhri Bishwa Nath Roy: Will
the Minister of Steel, Mines and Fuel
be pleased to state whether the import
of oil and pertol is decreasing in view
of their increased production in India?

The Minister of Mines and Oll (Shri
K. D. Malaviya): The import of petrol
has decreased considerably as a result
of the setting up of refineries in  the
eountry as the following figures show:

Year  Figures in Gallons
T1853-B4 269,674,238

1954-55 215,764,975

1955-58 75,387,825

1858-57 (April to Dec. '56 28,571,613

Crude oil is being imported for the
refineries as there is no increase in
the production of indigenous crude.

Shri Bishwanath Roy: In view of
the expecied increase in production of
petrol and oil in the second Five Year
Plan period may I know whether by
the end of the plan period, imports
would be stopped?

Shri K. D. Malaviya: Yes, Sir, we
hope we may not have to import
motor spirit by the end of the plan
period.
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Bhri Bishwanath Roy: May I know
whether as a result of the new taxa-
tion policy declared yesterday, im-
ports would be affected in any way?

Shri K. D. Malaviya: The Finance
Minister would be in a better position
%0 answer that question.

Shri Amjad All; Is the hon. Miris-
ter aware that some oil fields at
Moran, Digboi and Naharkattia are
awaiting drilling operations?

Shri K. D. Malaviva: I am aware
that the oil flelds at Moran, Digboi
and Naharkattia are awaiting produc-
tion.

Shri Biren Roy: May I kopow how
much of crude oil is imported from
Middle-East and whether any arrange-
ments are being made for payment to
those countries in rupee currency?

Shri K. D. Malaviyva: The quantity
of crude oil that was imported in
1856-57 was 3'6 million tons. As
against this production of our own
was only 3-79 lakhs. As to the amount
of foreign exchange involved in thuse
imports, I am afraid, I would require
notice.

Shrimati Renu Chakravartty: May I
know what will be the amount of
crude oil which will be produced by
the end of the second Five Year Plan
period?

Shri K, D. Malaviya: So far as pro-
duction of crude oil in the country is
concerned by the end of the second
Plan period, we do hope and we are
trying our level best, to increase pro-
duction. Production in some areas
has already increased which Is now
switched on to the Digboi refinery.
As to the exact figure of expansion of
production, it is a little premature for
me to commit myself.

Shri Narayanankutty Menon: Is it a
fact that we are paying higher prices
for petroleum products imported from
the Middle-East countries than the
Far-East countries do?
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Shri XK. D. Malaviya: I am not
sware of it.

shri V. P, Nayar: The hon. Minister
referred to crude oil. I want to know
ths position with respect to lubricating
oi] because India’s refineries are mnot
manufacturing them at present.

How are we procseding with lubri-
cating oil?
Shri K. D. Malaviya: I will require
notice for that
st fagreat fag - anft  wdim
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Research in Engineering and
Technology

*78, Shri Supakar: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a} the number of Universities and
Engineering Colleges in India where
it is proposed to organise research in
Engineering and Techonology during
the second Five Year Plan period;
and

(b) the amount proposed to be spent
for the above work?

The Deputy Minisier of Edocation
and Sclentific Research (Shri M. M.
Das): A statement giving the required
information is laid on the Table of the
House, {See Appendix I, annexure
No, 24].
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Shri Supakar: QOut of these eight
institutions that have bsen mentioned
in the list, may I know in how many
of them any research is actually being
carried on at present?

Shri M. M, Das: Certainly, 8ir. The
applications of these institutions for
research have been accepted and same
money has ben paid to them; and
actually seme research is going on in
these institutions.

Shri Supakar: May I know what
amount is actually being paid to sach
of these institutions?

Shri M. M. Das: We have paid each
of these institutions Rs. 20,000 (non-
recurring) upon each subject of
research.

Shri Supakar: May I know how
many and which of these institutions
are carrying on research-—there are
ecight institutions mentioned here,

Shri M. M. Das: The list has been
given here in the statement, and it
has been said ihat the institutions
which have been mentioned in the
statement have applied, their applica-
tions have been received, money hss
been paid, and they are carrying out
research.

Shri T. B. Vittal Rao: In the long
statement laid on the Table of the
House, covering about three pages, it
is stated that research is being done
in hydrodynamics, chemical engineer-
ing, etc. But there is no research for
mining. May I know whether Gov-
ernment propose to have research
done in mining?

Shri M. M. Das: We have received
applicutions for financial assistance
for carrying out research from nine
other Universities and" eleven non-
university technical institutions, Their
applications arc under consideration.

Mr. Speaker: Are there any applica-
tions for mining research?
Shri M. M, Das: I want notice, Sir.
Sumez Canal Blockade

-
*79. Pandit D. N. Tiwary: Will the
Minister of Finance be pleased to state
the extra amount that Government
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had to pay by way of freight or com-
pensation to the ship-owners due to
the blockade of Suez Canal?

The Depuity Minister of Finance
(8hrl B. B. Bhagat): The information
required will be collected and laid on
the Table of the House.

Pandit D. N, Tiwary: Even after the
Japse of neerly a year the information
has not been collected as yet. What
are thg reasons?

The Minister of Finance (S8hri T. T.
Krishnamachari): The point is it is
wery difficult to get this information.
Even if we are able to get some data
it would be largely a matter of esti-
mate. We are trying to do our very
best. But it is not a handy thing. It
is mot a question of Government itself
engaging in that trade and having
statistics; it has to be collected from
various sources. [ realize in answer-
ing a question of this nature we are
entering into a commitment which is
difficult to discharge, but I think the
hon. Member would realize that the
facts are no} with us and that we
have to collect them from other
Bources.

Pandit D. N. Tiwary: May I know
how many ships come by the circuit-
ous way and what extra freight we
have to pay?

Shrl T. T. Krishnamacharl: Apgain,
it is a question which 1 could net
answer off-hand. The hon. Member
knows that today, or uniil recently—
until UK. announced Ms dicision—-
except UK., the other ships started
coming through the Suez Canal. It is
not o matter in which we are directly
concerned. We will try to get ns
much information as possible for the
hon. Member. But I would again sub-
mit that the hon. Member must
realize it is not an information which
we have to carry in our day-to-day
work.

Electoral Rolis

*30. Bhrl 8. C. Samanta: Will the
Minister of Law be pleased to refer
w the declsions taken at the Confer-
snce of All Indla Political Parties with
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the Election Commissitm on 18th
November, 1958 at New Delhi and
state:

{a) whether it was settled in the
Conference that candidates who pur-
chase a copy of the electoral roll may
be refunded the cost thereof in case
m actually contest the elections;

(b) if so, whether Rules have been
amended and necessary orders have
been issued to refund the cost?

The Minister of Law (Shrl A. K.
Sen): (a) Yes, Sir. That was the re-
commendation of the conference.

(b) No, Sir. The Government of
India could not agree with the recom-
mendation.

Shri S. C. Samanta: May [ know
whether any other recommendations
that were put forward or decided
upon by the conference have not been
accepted by the Government?

Shri A. K. Sen: I want notice of
that. At the present moment, that

docs notl, in my view, arisc out of the
quesiion.

Shri V. Raju: Ts it not a fact that
certain political parties were Issued
free cleetoral rolls and as such, it
constitutes a sort of subwvention to
certain political parties?

Shri A. K. Sen: What happened
was, it was decided by the Govern-
ment, in deference to the recom-
mendations of the conference, that
free electoral rolls for each consfitu-
ency would be supplied to every party
to which & symbol was allotted by the
Election Commission.

Shri V, Raju: As only some politi-
cal parties were issued symbols and
other political parties, does it not
tantamount to subvention to some
political parties?
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3r. Speaker: These are ali argu-
ments,

Shri V. Raja: Or discrimination?

Mr. Speaker: The very fact that it
has not recognised some political
parties is itself diserimination.

Bhri 8. C. Bamanta: May [ know
whether the proposal that every year
the draft electoral roll will be sup-
plied to each political party or to each
Member of Legislature has been ac-
cepted or not?

Bhrl A. K. Sen: As I have already

said, it was decided by the Govern-.

ment to supply free electoral rolls to
every political party to whom a
symbol was allotted by the Election
Commission and that decision stands
until it is revoked.

State Soclal Wellare Boards

+ *g1. Shri Bibhuti Mishra: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether it is a fact that a Con-
ference of the Chairmen of all the
States Social Welfare DBoards was
held in New Delhi in second week of
April 1957: and

(b) if so, the main decisions of the
Conference and how far they are
being given effect to?

The Minister of State in the Minis-
try of Edmcation and Sclentific Re-
search (Dr. K. L. Shrimall): (a) Yes,
Bir.

(b) A statement giving the requi-
site information is laid on the Table
of the Sabha. [See Appendix I, annex-
ure No. 25].

o fngfr faw : w9 &Sz 7
forar & —

The Board will undertake the work
relating to the welfare of women,
children and the physically handi-
capped. ...

# wg WA wrge § e feforweft #fs-
dcx & firg Ard T w7 )
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Bhrimati Ila Palchoudhuri: The main
dificulty experienced at this con-
ference being the quick examination
of schemes for help offered to the
Board, may I know what are the
steps taken to eliminate these difi-
culties?

r. K. L. Shrimall: The full state-
ment is laid on the Table of the House
which gives all the information re-
garding the decisions taken at this
conference.

Indian Museum, Caloutta

*82. Shri H. N. Mukerjea: Will the
Minister of Education and BSclentifie
Research be pleased to state:

(a) whether any decision has been
taken regarding the provision of
ample space for better and sclentific
display of the valuable exhibits in
the Indian Museum, Calcutta; and
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(b) whether it is w fact that the
construction, already  officially ap-
proved, of a fire proof building in the
Museum compound for housing cer-
sain zoological exhibits has not been
proceeded with?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L, Shrimall): (a)
Steps Have been taken to provide addi-
tional space.

(b) No, Sir.

Shri H. N. Mukerjee: In view of the
fact that the Indian Museum has the
largest and most representative collec-
tion in the country and is visited by
an enormous number of people from
all parts of the country, will the
Government Egive an assurance that
there is no intention to refuse its
developmental requirements and re-
duce its importance in the cultural
sef-up?

Dr. K. L. Shrimali: No. Govern-
ment have no intention to reduce its
importance. In fact, they would like
to increase its importance.

Shrl H. N. Mukerjee: May I know

if it is not a fact that the Planning
Commission's allocations for different
museums and their development are,
on account of certain delay in con-
nection with the Indian Museum,
likely to be diverted elsewhere to the
detriment of the Indian Museum's
legitimate needs?

Dr. K. L. Shrimali: I am not aware
of it. I will look into the question.

Bhri 8. V. Ramaswami: May I re-
quest that in view of its importance,
Q. b2 may be answered?

Mr. Bpeaker: Does the hon. Member
mean the question relating to sterling
balances? The Question Hour is over.
I the Minister Is willing to answer,
I have no objection,

Shri T. T. Krishnamachari: I do not
mind. But I have said all that I possi-
Bly can say yesterday. I do not mind
answering the quesation, if that is the
d@rection of the Chair.
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Mr. Speaker: I am not intrested one
way or the other. If the Minister
thinks that something more has to be
said regarding this matter, I have mno
objection to allow him to say it

Shri T. T. Erishnamachari: I have
got the answer. I shall read it out if
the Chair permits me tu do so.

Mr. Speaker: I have no objection.

Sterling Balances

[ 8hri 8. V. Ramaswami:
*92. { Shri L. N. Mishra:
| Shrimatl Tarkeshwarl Sinha:

Will the Minister
pleased to state:

of Finance be

(a) the present
sterling balance;

{b) the rate at which it is being
withdrawn per month;

position of India's

(c) the steps Government htive*
taken to stem the drain; and

td) how
effective?

far they have proved

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) On the 3rd May,
1957, the sterling balances amounted
to Rs. 496:42 crores.

(b) About Rs. 24 crores a month
on the average since May 1956.

(c) and (d). 1 would invite a ra-
ference to my budget speech of yes-
terday and the White paper thereon.

Shri 8. V. Ramaswaml: Are there
any special reasons for this pressure
on the sterling balances now?

Shri T. T. Krishnamachari: I had
dealt with it yesterday in my budget
speech. 1 would like my hon. friend
to read it.

Mr. Speaker: The hon. Member
heard the whole story yesterday.

Shrimati Tarkeshwari Sinha: In
view of the fact that a major portion
cf the sterling balances is golng away
in the import of capital geeds and
machinery, may I know how we are
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going to check this fow without affect-
Ing the import of capital goods and
machinery in the near future?

Shri T. T. Krishnamachari: The hon.
lady Member has stated the problem
and also answered it.

Shrimati Tarekshwari Sinha: But
the Minister has not answered it.

Mr. Speaker: He says that the hon
Member  herself has answered the
question.

We shall now take up the shovt
notice guestion.

Shri S. M. Banerjee: [ wish to say
that I had given notice calling the
attenion of the Defence Minister......

Mr. Speaker: Order, order. We are
now taking up the short notice ques-
gon.

Shoart Notice Question and Answer

Pakistan propaganda against India

§. N. Q. No. 2 Shri Raghunath
Singh: Will the Prime DMinister be
pleased to state whether It is 2 fact
that on the besis of an alleged stecret
Indo-Soviet plot, Pakistan press hasz
started wvicious propaganda against
India to the effcet that India  has
secretly negotiated with Russia the
political division of Afghanistan”

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): The hon. Member has sent
this gquestion in Hindi. But he has put
the question in English now.

Bhri Raghunath Singh: 1 was sup-
plied with the English wversion only.

Shri Jawaharlal Nehru: 1 do not
mind. I ecan answer it in either or in
both,

Mr. Speaker: The best thing is to
answer it in Engligh.

Bhri Jawaharlal Nehru: The state-
ments appearing in somg newspapers
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in Pakistan about some secret plot
are entirely without the least sub-
stance or foundation. India has no
secret plots or arrangements, formal or
informal, with any country. The only
kind of treatics we have made with
other countries are treaties of friend-
ship or cultural or trade treatles,
which have been published. There
have not been at any time any talxs
with any country about any sec-et
arrangements.

The allegation made in the Pakistan
press is fantastic and apparently it
was intended to create ill-will between
india and neighbouring countries with
whom India is on terms of close
friendship.

Shri B. S. Murthy: Is there any
remedy to cure the Pakistan press of
these periodical vicious attacks?

Shri Jawaharlal Nehru: There may
be a remedy, but it is not in our
hands.

Shrl Joachim Alva: May 1 know the
formal or informal provisions of the
Nehru-Liaquat Ali Pact in regard to
a case wherein lying propaganda is
involved on either side? Is this a
case of that type?

Shri Jawaharlal Nehru: 1 do not
remember the exact wording. But I
think the hon. Member is correct in
saying that there was a reference in
that document to attempts being made
in both countries to calm down the
atmosphere, 50 as not to do anything
which would needlessly excite people.

Shri Badhan Gupta: May I know
whether this kind of propaganda has
had any adverse effect in Afghanis.
tan, and if so, whether any steps have
been taken by our Embassy at Kabul
to eounteract this propaganda?

Shrl Jawaharjal Nehru: I cannot
say what effect it might have had in
the minds of sgme peeople there. I do
not think that responsible pegple In
Afghgnistan attach-any importance to
this kind of thing. As for steps taken
by us, our Embassy therp always sx-
plains anything thpt is pecessary. ]
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do not know exactly about this parti-
cular thing, but it was so fantastic and
so ridiculous that we did not think it
necessary to contradict it in the Press,
But as the hon. Member put a ques-
tion, I had better answer it.

Bhri Hem Barua: Have our Gov-
ernment drawn the attention of the
Pakistan Government t5—this slan-
derous propaganda which is againit
the terms of the Nehru-Liaquat Pact?

Bhrl Jawaharlal Nehru: It is not
only a question of the so-called Nehru-
Liaquat Ali Pact, but also of various
agreements arrived at under the aus-
pices of the United Nations Commis-
sion for India and Pakistan, where it
is laid down specifically that there
should not be attempts of this kind
to increase tension between the coun-
tries, to which Pakistan agreed and
we agreed. That has been repeatedly
broken by Pakistan. We have drawn
their mttention to this on many oceca-
sions.

Shri R. R. Chettlar: Will Govern-
ment bring it to the notice of the
Pakistan authorities in order to pre-
vent such misleading reports appear-
ing in the Pakistan Press?

Shri Jawaharlal Nehrn: No, Sir.
We do not propose to bring this mat-
ter before them. We have done so
on many occasions.

Shri Hem Barua: Is anything being
done to counteract the evil effects of
this propaganda in other countries of
the world in the international sphere?
The Pakistan Press is indulging in
slanderous propaganda wmgainst us.
The germs of this propaganda reach
the international sphere—I mean other
countries—and some sort of feeling is
created there., Do we try to countar-
act the evil effects of this propaganda
in those countries as well?

Shri Jawaharlal Nehru: We try to
counteract it in the sense of putting
the true facts and contradicting wrong
statements. That, of course, is done.
But what effect it produces in the
minds of others often depends on those
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minds being conditionsd previoualy in
a particular way.

Shri Hem Barua: Are those condi-
tions in our fawvour?

Mr, Speaker: We will proceed to the
next item of buainess.

WRITTEN ANSWERS TO QUES-
TIONB

Plantation Companies

*83. Shri Warilor: Will the Minister
of Finance be pleased to lay on the
Table a statement showing

(a) the profits made by the foreign-
owned and also foreign operated
Plantation Companies in India during
1954-55, 1955-56 and 1856-57; and

(b) the amount remitted overseas
during each of these years?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). The-
information is being collected and
will be laid on the Table of the House
as soon As possible.

Forelgn Sweepstakes, and Lotteries

*84, Shrl Wodeyar: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the number of foreign bodies
that are running or operating race-
sweepstakes and sport pools raffles
and lotteries and other prire com-
petitions in India; and

{b) the foreign exchange lost or
gained in this score annually?

The Deputy Minister of Home
Affairs (Shrimatli Viclet Alva): (a)
and (b). Information is being collect-
ed and will be laid on the table of the
House when received.

Production of Mica

*35. Shrimati I@lla Palchoudhury:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that pro-
duction of Mica in India has incress-
ed in recent years;

(b) if so, to what exbent:
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{c) whether it is ulso a fact that
export of Mica has decreased;

(d) if s0, the reasons therefor; and

(e) the steps taken by Govern-
ment to improve the situation?

The Minister of Mines and Oil (Shri
K. D, Malaviya): (a) to (d). The pro-
duction and export of mica have in-
creased in recent years. The compa-
rative fijgures of production mnd ex-
port of mica are given in the statement
placed on the Table of the House.
[See Appendix I, Annexure No. 26]

{e) An Export Promotion Counecil
Yor Mica has been set up o maintain
and develop mica export trade.
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qyansfer of All India Service Officers
to Btates

*89, Shri Harish Chandra Mathur:
will the Minister of Home Affalrs be
pleased to state:

(a) whether Union Government
have considered the recommendations
made by the States Re-organisation
Cgmmission that regular transfers to
and from the Centre and the States
in respect of personnel belonging to
th¢ All-India Services should as fur
as Possible be arranged; and

(b) whether States Governments’
agreement in this matter has been
optamel anb any “sdifradrory “worlk-
ing arrangement decided upon?

The Deputy Minister of Home
Affalrs (Shrimatl Violet Alva): (a)

Yes-

(b) The tenure syatem of appoint-
meént of All-India Services Officers has
pgen in vogue for a long time, and no
¢r£sh consultation with the State Gov-
ernment on the principle of tenure is
necessary. The system could not be
#ylly worked, however, in recent

rs mainly on account of the con-
siderable increase both in number and
caomplexity of the Central Government
requirements. A scheme has now
been prepared in consultation with the
state Governments which will make &
mgore regular rotation of officers pos-
siple.

Ofl Expioration at Jwalamukhl

[ Shri Kasliwal:
#80 { Bhri D. C. Sharma:
Shri Bhakt Darshan:
|_Sbri Bibhuil Mishra:

Will the Minister of ' Steel, Mines
and Fuel be pleased to state:

(8) whether m test drill for explor-
ing oil has recently been installed at
Jealamukhi; and

(b) if so, the time by which the
reagtlt will be known ?

yhe Minister of Mines and O
(8pri K. D, Malaviya):: (a) Yes, Sir
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(b) The object of drilling at Jwala-
mukhi at present is to obtain infor-
mation regarding the underground
geological structure. It is not possible
to say whether or no oil would be
struck.

Central Institute of Management

*81l. Shrl D. C. Sharma: Will the
Minister of Education and Scientiflc
Rescarch be pleased to slate:

(a) whether a decision has now
been taken about the establishment
of a Central Institute of Management;
and

.(b) if so, the details thereof ?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimall): (a)
and (b). The Central Institute of
Management or a Central Manage-
ment Organisation will be a joint and
Co-operative enterprise of the Govern-
ment of India and the Commerce and
Industry of the country. The Central
Government have approved the estab.
lishment of this Organisation. For
enlisting the co-operation of industry
& commerce in the enterprise it i=
proposed to hold discussions as soon
us possible with the regional manage-
ment organisations which have been
formed by the representiatives of Com-
merce & Industry in the djfferent
parts of the country. ~

Law Commission

*p3. Bhri T. B. Vittal Rao: Will the
Minister of Finance be pleased to
state:

(a) whether the ‘Law Commission"
have completed the work of redraft-
ing the Income Tax Act in the form
of an intelligible code; and

(b) if mot, when is the work likely
to be completed?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No; Sir.

{b) By the end of this year.

Irom Ore Project

epd, Bhri L. N. Wibskira: Will the
Minister of Fimance be pleased to
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refer to the repliss givem to Starred
Questions Nos. 307 and 312 on the
28th February, 1858 and state:

{2) whether the Iron Ore Project
under the U.S. President’'s Fund for
Asian Economic Development has been
finalised; and

(b) if so, when it is expected to
materialhe?

The Deputy Minister of Finance
(S8hri B. R. Bhagat): (a) and (b). A
report on the survey of rail, port and
other facilities needed for the project
is expecied by about September of
this year. Thereafter the project will
be discussed further with the Gov-
ernment of the United States and with
the Government of Japan.

Import of Steel

Shrimati Tarkeshwari Sinha:
Shrl D. C. Sharma:

Will the Minister of Ste=l, Mines and
Fuel be pleased to state:

*25.

(a) the programme of import of
steel during 1857-58 and 1958-59; and

(b) the amount of foreign exchange
to be spent for importing steel during
the above mentioned periods ?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). The matter is under consi-
deration.

Naval Afr Force

*98. Shri Raghunath Sngh: Will
the Minister of Defence be pleased to
state what steps are being taken for
the expansion of Nawal Air Force in
India ?

The Minister of Defence (Shri V. K.
Erishna Menon): It is not in theé
public interest to disclose the infor-
mation on the Aoor of the House.

Refresher Course in Jourmalmn

*98, Pandit D. N. Tiwary: Will the
Minister of Eduoeation and Sclemtific
Rescarch be pleased to state:
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i8) whether Government have
accepted the recommendation of the
All India Educational Editors’ Con-
ference (recently held in Delhi) for
arranging short term refresher course
in journalism; and

(b) whether any permanent Insii-
tution will be established for the
purpose 7

The Minister of State In the Minis-
try of Education and Sclentific
Research (Dr. K. L. Shrimall): (a)
The recommendation is now under
cansideration of the Government of
India.

(b) The Conference has not recom-
mended the establishment of any
permanent Institution. However, the
matter will be examined in connec-
tion with the recommendation men-
tioned in Part (a) of the Question.
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Exeavations at Chandraketugarh

*1900. Bhri H. N. Mukerjee: Will the
Minister of Educatlom and Sclentific
Besearch be pleased to state:

(a) whether Government are asais-
ting the reported excavation by Cal-
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cutta  University at Chandraketu-
garh—23 miles from Calcutta—where
remains of the 3rd Century B. C, and
su'l;sequent period, have been found:
an

(b) the expert {indings so far re-
garding the nature of the site and
the trial diggings7?

The Minister of State in the Minds-
try of _ Education and Sclentific
Research (Dr. K. L. Shrimali): (a)
Permission has been accorded by the
Departiment of Archaecology to the
Calcutta University to conduct ex-
cavations at one or two selected sites
within the fort. WNo financial or
technical assistance has, however,
been given.

(b) The University of Calcutta has
been asked to submit the report
which is awaited.

Decimal Ceinage

Shri Shree Narayan Das:

Shri A. K. Gopalan:

Shri Sadbhan Gupta:

Pandit M. B. Bhargava:

Shri Bhakt Darshan:
*101. Shri N. Keshava:

Shri Bibhuti Mishra:

Shrl Wodeyar:

Shri H. N, Mukerjee:

LShrl Supakar:
Shri Moel Chand:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
reccived reactions from the public in
general, State Governments and other
non-official organisations in particular,
as to the difficulties experienced by
the public as a result of the Introduc-
tion of decimal coinage;

(b) if so, the nature of such diffi-
culties; and
(c) the steps taken to remove them?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, sir.

(b) The difficulties reparted have
been .of a varied .nature. Among .the
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more important were those against
the adjustments in postal rates,
State Transport fares in certain areas
and increase in the price of small
units of certain goods sold by shop-
keepers etc.

(c) The D.G. P&T and West Bengal
Government have already taken local
action to meet the complaints in
Calcutta. Furthermore, the posts &
Telegraphs Department socon expect
to have only new denomination
postage stamps and stationery on sale
and this will stop the difficulty ex-
perienced. The complaint about in-
creased prices charged by private
parties is not related directly to the
colnage reform. It is expected that
the ordinary processes of demand and
supply will soon ensure better bal-
ance in prices. The three Govern-
ment of India Mints are working to
full capacity to produce coins of the
new denominations and Government
are confident that as soon as the
supply of these is plentiful the com-
plaints which are already dying down
will disappear altogether.

Life Insurance Business

(Shri Harish Chandra Mathur:
| Shri D. C. Sharma:
188, { Shri Bhakt Darshan:
Shri Anirudha Sinha:
Shri Radha Raman:
Kumarl Mothey Veda Kumari:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 268 on the 21st
November, 1856 and state:

(a) the extent to which the life
insurance business has gone down
from month to month since nationa-
lisation;

(b) the reasons for the same; and

{c) what action, if any, Government
propose to take to arrest the decline
and to step up and stimulate business?

The Deputy Minister of Finance
(Bhrl B. R. Bhagat): (a) to (c). A
statement is laid on the Table of the
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House.
No. 27).

(See Appendix I Annexure

Bndget Leakage Case

*103. Shri D. C. Bharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 45 on the 268th
March, 1057 and state the progress,
upto-date, of the proceedings in the
criminal case flled in comnection with
the leakage of taxation proposals con-
tained in the Budget for 1958-577

The Minisier of State in the Minis-
try of Home Affairs (Shri Datar):
The case is still pending in the Court.

Return of U.S. Lend-Lease Sliver

Shri S. V. Ramaswamy:
*104. Shrimati Tarkeshwarl Sinha:
| Shri Raghunath Singh:

‘Will the Minister of Finance b¢
pleased to state:

(a) the extent of our liability to
repay silver to U. S. A, and to what
extent we have honoured our obliga-
tion; and

(b) whether any negotiation is afoot
to create a Fund in India in respect
of the balance of silver due to U. S. A.
to finance the Second Five Year Plan
on the lines of the recent Indo-U. S.
agreement on agricultural produce
loan 7

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The extent
of India Government's liability to
return silver to the U.S. Government
is for approximately 172 million
ounces. The date for the return of
the silver was 28th April, 1857, and
the following arrangements have besn
agreed to between the two Govern-
ments;

(i) The Government of India is to
make immediate arrangement for the
shipment of approximately 50 million
fine ounces of silver of the requinite
fineness in the form of bars to the
U.B. Government.
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(1) The balance of the silver
mmounting to approximately 122
million fine ounces will be made avail-
able in the form of quaternary alloy
colns to the U.S. Government. The
alloy silver will be taken over by the
U.B. Government through  their
Embassy in New Delhi and all costs
of handling, transportation and refin-
ing will be on the account of the U.S.
Government. That Government will
retain all the metals recovered in the

reflning process.

The first instalment of the shipment
of the 50 million fine ounces:. of silver
was sent on the 24th April, 1857 when
approximately 3 million fine ounces of
silver were shipped. The balance of
the silver will be shipped as and
when shipping space is available.

(b) No. Sir.
Man-power Directorate

*105. Shrimati Tarkeshwarl Sinha
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1222 on the
17th December, 1856 and state the
progress made so far with regard to
the establishment of a Man-power
Directorate in the country?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Directorate of Manpower was
set up in the Ministry of Home Affairs
in November, 1856. Each Ministry of
the Qovernment of India has appoint-
ed a Manpower Officer to desl with
its manpower problems and maintain
lialson with the Directorate. Simi-
larly, most of the State Governments
have also designated their Manpower
Officers. It is also proposed to set up
Inter-State Committees at Zonal level,
to consider as to how the states within
each zone can help each other in
solving their problems,

A comprehensive programgme of
manpower studies and action has been
-prepared for the current year and is
in the process of baing finalized.
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H. T. 2 Trainer Aircraft

*106. Shri Radba Raman: Will the
Minister of Defence be pleased to
state:

(a) how many H. T. 2 Trainer Ailr-
crafts Government are manufacturing
annually;

(b) whether any foreign country
has purchased these aircrafts from us;

(c) if so, their names and the num-
ber purchased;

(d) whether Government proposs
to restrict their supply to other coun-
tries in view of our own require-
ments; and

(e) what other types of aircraft
Government contemplate to manufac-
ture in India under the Second Five
Year Plan period and the number
thereof 7

The Deputy Minister of Defence
(Sardar Majithia): (a) The present
rate of production of H. T, 2 Aircraft
at Hal is about 24 per year.

(b) No, Sir.

({c) Does not arise.

{d) No, Sir.

(e) It will not be in the public
interest to disclose type and number
of aircraft proposed to be produced.
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Ford Foundation Grant

©]108. Shri Bibhatl Mishra: Will the
‘Minister of Fimance be pleased to
state:

(a) whether it is a fact that Ford
Foundation has given a grant of
500,000 dollars to India for the

Wational Council of Applied Economic -

Research for research and study of
Indian economic and technical pro-
blems; and

(b) if o, how the grant is being
utilised ?

The Deputy Minister of Finance
{Shri B. R. Bhagat): (a) and (b).
Yes; this Council, which s a non-
official organisation, has received a
grant directly from the Ford Founda-
tion. It has, however, been ascer-
tained that the grant is for a period
of 5 years towards expenses in it
formative period.

Outstanding Loan (o States

38, Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas-
ed to state:

(a) the amount of Central loan out-
standing against (i) various States and
(ii) other institutions as on the 3lst
March, 1057;

(b) whether any instalments have
fallen due but remain unpaid; and

(c) the rate of interest charged?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The accounts
for the year 1956-57 have mnot yet
been closed. On the basis of the
Revised Estimates for that- year the
‘amnount of outstanding interest bear-
ing loans as on the 3lst March, 1057
would be:—

(1) States Rs. 1030 crores
and (ii) Others Rs. 157 crores.

{b) Presumably the Hon'ble Meom-
ber is referring to the instalments for
the repayment of loans. Apart from
delays in repayments in stray cases
po major defaults have come  to
notice.
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Lc) The rates of interest vary I
each case.ns they depend upan the
period of the Iloen end the martieet
rates prevailing at the time it is
sanctioned.

Exponditure on Seocend Gm-a.t Elos-
tions

( Shri Shree Narayan Das:
3¢ ! Shri D. C. Sharma:
" Shrl Bhakt Darshan:
| Shri Bibhuti Mishra:

Will the Minister of Law be pleased
o state:

(a) the total expenditure incurred
by the Central Government and the
vorivus Stale Governments in con-
ducting Seccond General Elections; and

(b) whether a statement giving the
break up of the expenditure wunder
different important heads will be laid
on the Table ?

The Minister of Law (Shri A. K.
Sen): (a) The information is not <yet
available,

(b) A statement will be laid on -the
Table of the House in due course.

Maithili as Regional Language

35. Shri Shree Narayan Das: -Will
the Minister of Home Affairs be pleas-
ed to state: )

(a) whether any representation on
behalf of the Maithili speaking public
of North Bihar for the inclusion of
Maithili in the Eighth Schedule of the
Constitution has been received recent-
ly; and

(b) if so, the decision taken there-
on?

The Minister of State In the Minls-
try of Home Affairs (Shri Datar):
(a) Yes. Some representations have
been received on the subject.

¢b) It was considered that on the
basis of the representations which had
not been received through the State
Government, a ease for the inclusion
of Maithili language in the REighth
8chedale which involves =an amend-
ment of the Constitution was mot
establizshed
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Pakittani NaGonils In India

38. Shri D. C. Shiarma: Will the
Minister of Home Affairs be pleasea
to state:

(a) whether thie movements oI
wvisitors from Pakistan are effectively
controlled in the interest of the
mecurity of India;

(b) the total number of Pakistanis
who have overstayed during 1957 se
far; and

{e) the action taken against them?

The Minister of State in the Minis-
try of Home Affairs (8hrl Datar):
(a) to (¢). Legislation has recently
been enacted to exercise effective con-
trol over the moveéments of Pakistam
nationals where it is necessary in the
interest of security of the country ana
to take action sgainst those who have
overstayed the period of authorisea
residence. Information as to the
exact number of persons who have
overstayed will be known only after
the new law has been in forve for
some time.

Synthetic Oil Plant

88..8hri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 632 on the 30th
November, 1956 and state at what
stage is the proposal for installing a
Synthetic Oil Plant?

The Minister of Mines and Oil (Shri
K. D. Malviya): The proposal is still
under examination by the Govern-
ment.

SBteel Planis in the Public Sector

39, Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the proposal to co-
‘ordinate the work of all the three steel
‘plants in the Public Sector has since
been considered; and

(b) if so, the constitution of the
proposal ?
) “ Mititster vf “Etoel, Mines and
Fuel (Bardar Swaran Singh): (a) and

16 MAY 1987

Written Anzwers §66

(b). Attention of the Hon'ble Member
is invited to the reply givem by my
predecessor to his guestion No. 807 on
the 4th December, 1956. Since then, it
hag been decided to place the three
stwel  plants under the common
mgnagement of Messrs, Hindustan
Stpel (Private) Limited as from the
1sy April, 1857,

Selting up of an Oill Refinery

Shri D, C, Sharma:
Shri Hem Barua:

Will the Minister of BSteel, Mines
and Fuel be pleased to state:

(a) whether the Experts Committee
abpainted to decide the location of the
fiyth oil reflnery to be set up by the
Agsam Oil Company has since submit-
ied its report;

do.

(b) if so, the site recommended;
apd

(e) whether a copy of the report
w;ll be laid on the Table ?

‘fhe Minister of Mines and Ol (Shri
K, D. Malviya): (a) to (c). The
ryport of the Refinery location Com-
mittee is still under examination of
Lthe Government. A copy of the report
will be placed on the Table of the
Hpouse in due course.

Election Petitions

[ Shri Radha Raman:

4 < Shri Bhakt Darshan:
: Pandit D. N. Tiwary:
Shri Bibhutd Mishrg:

Will the Minister of Law be pleased
L, state:

(a) how many election petitions in
respect of recent elections to the Lok
Spgbha and State Legislatures have
bgen filed throughout India;

(b) whether any petition in respect
of d1951-52 elections is still pending;
ay

() if so, the remsons for the delay
in its disposal ?

The Ministar of Law (Skrl A, &
Ben): (8) 470.
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(b) No.
(c) The question does not arise,
Exploration of Mineral Ofl

42, 8hrl Radha Raman: Will the
Minister of Stesel, Mines and Fuel be
pleased to lay on the Table a state-
ment showing:

(a) the names of the countries
which have promised assistance to the
Government of India for the explora-
tion of mineral oil;

(b) the nmture of the assistance
promised and the manner in which
such assistance will be received from
each of them; and

(e) to what extent such assistance
has been received so far?

The Minister of Mines and Oll (Shri
K. D. Malviya): (a) to (c). A state-
ment glving the required information
is laid on the Table of the House.
(See Appendix I, annexure No. 28.]

Grants for Secondary Education

43. Bhri D. C. Bharma: Will the
Minister of Edmcation and Scientific
Research be pleased to state:

(a) the total amounts granted
during 1056-57 to the various States
in cdnnection with Secondary Educa-
tion, State-wige; and

(b) the amounts actually utilised by
the States?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) A
statement is laid on the Table of the
Sabha, [See Appendix I, annexure
No. 20.] .

(b) The informvation is being collect-
ed from the State Governments and
will be laid on the Table of the Sabha
in due course.

Breach of Traffic Regulations

44. Bhrl D, C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(m) the number of police officers
who have been challanged fer breach
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of trafe in Delhi State
the 15t October, 1066 to the 30th
April, 1957; and

(b) the action taken against them?

The Minister of Btate in the Minls-
¥ of Home Affairs (Shri Datar): (a)
nmd (b). No police officer was chal-
1gnged for breach of traffic regula-
tion, but departmental action w=aa
tgken against six ‘constables.

Institute for the Blind

45. Shri D, C. Bharma: Will the
Minister of Education and Solentifie
Research be pleased to state:

(a) whether Government are subsi-
dising any institution for the blind;
»dtle

(b) if so, the grants-in-aid made to
any Blind society during 1956-57 7

The Minister of State in the Minis-
t7¥ of Education and Scientific Be.
sgarch (Dr. K, L. S8hrimall): (a) Yes,

Bir.

(b) A statement containing the
reQuisite’ information is uttached. [See’
APpendix I, annexure No. 30.]

Tllegal Entry into India
46. Bhri D. C. Bharma: Will the

. Minister of Home Affairs be pleased

ty state:

(a) the number of persons convicted
on account of entering India without
valid passports during 1858 and 1957
g¢ far; and

(b) the number of persons who have
refused to go back to Pakistan after
tpe expiry of their term of imprison-
ment during the same period?

The Minister of State in the Mimis-
tyY of Home Affairs (Bhri Datar): (a)
and (b). The information is being
collected and will be lasid on the Table
of the House in due course.
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(a) the amount spent on the main-
tenance of the Qutab Minar during
1956-57; and

(b) the amount proposed to be
spent during 1857-587

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr, K. L. Shrimall): (a)
Ras. 6,315,

(b) Rs. 7,000.

Evening Classes under Delhi
University

48, 8hri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether any decision has since
been taken with regard to the start-
ing of evening classes under the Uni-
versity of Delhi; and

(b) if so, the location thereof and
the time by which they are likely to
start ?

The Minister of Stata in the Minis-
try of Education and BSclentific Re-
search (Dr. K. L. Shrimall): (a) No,
Bir.

(b) Does not arise.

Mysore High Court

49. Shri Wodeyar: Will the Minister
of Home Affairs be pleased to state:

(a) the number of Judges that func-
tioned in the High Court of Mysore
during the year ending the 31st March,
10587;

(b) number of civil and criminal
cases and writ petitions pending in
the said High Court on the 31st March
1957 and approximate period of their
‘pendency; and

(c) the total number ef judges that
may be appointed to the said High
Court?

The Minister of Biate in the Mints-
try of Wome Affairs (Bhri Datar): (a)
mmwmmmmmof
Mysore High Court from 1st April to
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31st October, 18568 and again from 24th
November, 1958 up to 23rd March,
1957 while three Judges worked during
the rest of the year.

(b) The information is being
collected and will be laid on the Table
of the House.

(c) The strength of the High Court
is seven permanent Judges.

Women's Small Savings Scheme

50. Shri M. Sln.n.kmlyr wWill the
Minister of Fi pl d to
state:

(a) the number of organisations
working under the Women's Small
Savings Scheme in each State; and

(b) the progress made so far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The num-
ber of agent-organisations working
under the Women's Savings Campaign
upto the end of March, 18567 is ma
follows:

1. Andhra Pradesh 27
2. Assam 1}
3. Bombay 38
4. Bihar 5
5. Madhya Pradesh 21
6. Madras 13
7. Orissa 9
8. Punjab 8
9. Uttar Pradesh 11
10. West Bengal 7
11. Rajasthan 14
12. Kerala 11
13. Mysore ]
14. Delhi 8
15. Jammu and Kashmir 2

v
[

. Himachal Pradesh -
Total 188

(b) From October, 1983, when the
Campaign was started to the end of
March, 1957, Rs. 6'98 crores (approxi-
mately) have been collected
the Women's Bavings Campaign.
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MOTION FOR ADJOURNMENT
Price of Sugarcane

Mr. Speaker: 1 have received notice
of an adjournment motion from Bhui
Khushwaqt Rai and Shri 8. L. Saksena
relating to: :

“the decislon of the Government
of India to make payments for
sugarcane purchased after
8-5-55 not at the minimum
fixed price for the year but on the
basis of recovery which will fall
down below the average in the
month of May on account of dry-
ing for which the cane-grower is
in no way responsible while higher
prices were not paid during the
months of January and February
when the recovery was the highest
and much above the average and
this decision will result in causing
loss to the extent of crores to the
cane-growers for no faurlt of theirs
and is now causing great unrest
and resentment in them.”

The Minister of Fvod and Agricul-
ture (Shri A, P. Jaln): This is the
normal practice that has been followed
for several years,

Shri 8. L. Baksena (Maharajganj):
Only one year,

Shri A. P, Jaln: No, four or five
years.

Shri S, L. Saksena: Only last year,
Shri A. P. Jain: No, that is wrong.

An Hon. Member: Two years.

Bhri A. P, Jain: At a certain time
when the heat increases, the sucrose
content of the sugarcane goes down,
and mills generally refuse to crush the
cane. The device which has been
followed for several years is that the
price of the sugarcane is linked with
recovery.

Yon would recollect that last year
this gquestion was raised by Dr. Ram
Subhag Bingh, and there was a half-
bour discussion on the 25th May 19566.
Nothing new has besn done. In fact,
this has been dome in the interests
of the cane grower because if the
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price is not linked with the recovery
the factories will not crush the cane
and the cane will either stand until
the next year when its recovery will
further go down or it will go rot. I
do not think that this is actually a
matter for an adjournment motion.
There is nothing new about it and
this is a practice which has been
iollowed for lomng.

Shri §. L., Saksena: Will the hon.
Minister consider the advisability of
doing it in February or January when
it is higher?

Shri A, P. Jain: The House should
be cware that there is a formula for
giving bonus to the cane growers when
the prices are above a certain level.
That bonus also takes account of the
recovery and if the recovery is higher
the bonus is higher,

Shri §. L. Saksena: When is that
given?

Shri A. P. Jain: It has been given
for 1953-54. Some calculations were
masle for 1954-55, I believe, and it
was knowp that in that year not many
factories—or perhaps no factory—were
in a position to give the bonus on
account of the prices, That formuls
iz there and a committee was appoint-
ed to review that formula and that
matter is under consideration.

Shri S. L. Saksena: But there has
been ne payment in U.P. so far for
any year.

Shri Ranga (Tenali); If there has
been no payment made in UP, what
is the use of fixing tha minimum prics
of sugar if it is to be linked with the
su. rose content ?

Shri A. P. Jain: That is the normal
practice; but when abnormal condi-
tions prevail, the recovery goes down
and the mills are not in a position to
crush it. Then, it is linked with the,
recovery.

Mr. Speaker: 1 am not allowing this
adiournment motion. This is a prac-
tice which has been followed. Whether
it has been followed al} the years or
not, !tnubm_ntd,mmdbgsiﬂﬂ,-_h
Saksena that it was followed at lgest
last year. .
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®hri A. P. Jain: It has been followed
lor the last 4 or 5 years.

Mr, Speaker: For the purposes of
the adjournment motion, it is enough
it it was followed last year—and it
has been admitted by Shri S. L.
Saksena.

Shri S. L. Saksena: It was protested
against last year.

Mr. Speaker: So far as the adjourn-
ment motion is concerned, the protest
was as old as one year. Therefore,
there is no urgency for this. There are
other remedies. Not that I am barring
other remedies; but adjournment
motion is not the remedy. Normally.
adjournment motions are to be so
serious as to necessitate the suspen-
sion of other normal work beforc the
House, Under these circumstances 1

m not called upon te give consent to
his motion for the adjournment of
the House.

PAPERS LAID ON THE TABLE

Audit Report (Civil), Part 1

The Minister of Finance (Shri T, T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of the Audit Report
(Civil) 1956—Part 1, under Article
151(1) of the Constitution. [wplaced
in Library. See No. S5-38/57.}

Amendmenis to Mining Leases
(Modifications of Terms) Rules

The Minister of Mines aud Oll (Shri
K. D, Malviya): Sir, I beg to lay on
the Table, under section 10 of the
Mines and Minerals (Regulation and
Development) Act, 1948, a copy f the
Notification No. 29(5)/57-MIV, datea
the 6th April, 1957, making certain
amendments to the Mining Leases
(Modification of Terms) Rules, 1856.
JAPlaced in Library. See No. $-39/57.1
Amendmenis to Displaced Persons

(Compensation and Rehabilitation
Rules,)

The Minister of Rehabilitation ana
Minority Affalrs (Shri Mehr Chand
Khanna): Sir, I beg to lay on the
Table, under sub-section (3) of section
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40 of the Displaced Persons (Compen-
sation and Rehabilitation) Act, 1854, a
copy of the Notification No. S.R.0Q. 1487,
dated the 11th May, 1957, making
certain amendtents to the Displaced
Persons (Compensation and Rehabili-
tation) Rules, 1855. [Placed in Libra-
ry. See No. S-40/57.)

Medicinal and Tollet Preparations
(Excise Duties) Rules

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub-saction (4) of
section 19 of the Medicinal and Toilet
Preparations (Excise Duties) Act, 1955,
a copy of the Medicinal and Toilet
Preparations (Excise Duties) Rules,
1955, published in the Notification No.
S.R.0. 891, dated the 23rd March, 1857.
[Placed in Library. See No. S-41/57.]

STATEMENT RE: DISPUTE BET~
WEEN BURMAH SHELL OIL STO-
RAGE AND DISTRIBUTING COM-
PANY LTD, AND PETROLEUM
WORKERS' UNION

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): On
the opening day of this Session, Shri
Anthony Pillai gave notice of an
adjournment motion arising out of a
strike which had been started by the
workers of the Burmah Shell Com-
pany. I informed the House that I
was willing to intervene in the dis-
pute.  Accordingly, I invited repre-
sentatives of both sides to meet me
that afternoon. I will not take up
the time of the House with the facts
of the dispute. Both parties agreed
before me that the dispute was one
of interpretation of an earlier agree-
ment and that the question of inter.
pretation should be referred to adju-
dication. It was also agreed that the
strike would be called off immediate-
ly and that pending the decislon of
the adjudicator, the company would
maintain the existing position.

1 am glad that this dispute has besn
solved in this manner but looking
back on the course of evenis ever
since the dispute started, T cannot help
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buting Company Ltd.,

and Petroleum Workers’ Union

[{Shri Nanda]

voicing the feeling that this interrup-
tion of work and the incidents con-
nected with it could very well have
been avoided. The prime need of the
country is production and the last
thing that we can afford is stoppages
of work, which result not merely in
unnecessary loss to the undertaking
and to the community but cause
setious hardship for the -workers.
Government itself has provided wmachi-
nery for conciliation and for adjudica-
tion and the fullest use should be made
of this machinery before workers take
recourse to a strike. 1 have been a
trade unionist myself and I would be
the last person to deny the workers'
right to strike but this is a right which
should be exercizsed only after every
other avenue has been exhausted.
Otherwise the workers themselves may
suffer. They will run the risk of los-
ing the goodwill and support of the
community at large and will make the
task of mediators more difficult. It
will of course be my wvery earnest
endeavour to see that every possible
facility is extended to the workers for
obtaining expeditious redress of their
grievances and settlement of disputes.
The interests of the community as well
as of the workers require, however,
that direct action, which bypasses the
machinery provided for the purpose,
should be discouraged and those who,
neglecting to avail themselves of the
facilities, resort to such action, should
not be treated on a par with others.

I have said that recourse should be
had to the formal machinery provided
by Government but even more impor-
tant than the use of such formal
machinery, in my judgment, is the
attitude which needs to be developed
on all sides that disputes should be
settled by direct negotiation. To such
direct negotiation both sidez should
bring an attitude of patience and of
reasonableness. 1f,  after full and
patient discussion, a dispute cannot be
solved, then I would ask that recourse
be had to voluntary arbitration aveid-
ing both a trial of strength and too

much dependence on official machi-
nery. We have recently amended the
Industrial Disputes Act to help settle-
ment by arbitration. The new Section
10(A) of the Act provides that if the
parties agree, they may, by written
agreement, refer a dispute to an arbi-
trator and the award of the arbitrator
would then be legally binding. I hope
this procedure will be developed to
the fullest extent and I myself would
be prepared to assist by making avail-
able to both parties names of panels
of arbitrators who would be readily
available and from whom choice could
be made by the parties without too
much fuss or friction.

MOTION ON ADDRESS BY THE
PRESIDENT-—contd.

Mr. Speaker: The House will resume
further consideration of the following
motion moved by Shri Thirumal Rao
and seconded by Shri M. P. Mishra
on the 14th May, 1957, namely:;

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to both
the Houses of Parliament assem-
bled together on the 13th May,
19517."

We have spent two days over this and
the whole of today will be set apart.
I understand the hon. Prime Minister
wishes to reply to the debate and he
will do so tomorrow.

The Prime Minister and Minister of
External Affairs (Bhrl Jawaharlal
Nehru): 1 shall not be here tomorrow
and so the hon. Home Minister will
reply. But, if you wish, 1 can speak
now, "

Mr, Speaker: I have no objection. I
was informed by the hon. Minister of
Parliamentary Affairs that the Prime
Minister would reply to this debate.

Shri Jawaharial Nehru: He has mis-
understood.

Shri Goray (Poona): Yestecday,
while moving my amendments, b,v
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oversight, I failed to mention the num-
ber of an amendment. Will you kindly
allow me to move it now?

Mr. Speaker: It will be treated as
moved.

8hrl Goray: I beg to move:
That at the end of the motion, the
following be added, namely:

“but regret that no reference to
Goa has been made in the
Address."

Shri Supakar (Sambalpur): May 1
know whether there will bo any
further discussion after the Prime
Minister's reply or whether it will be
over?

Mr. Speaker: No. The hon. Prime
Minister is only intervening and the
discussion will go on for the whole of
this day.

ft wargEATH AYE HETA AT,
Some hon. Members: In English.
Shri Jawaharlal Nehru: If the House

so wishes [ shall add something in
English also. I am not making any
novel declaration; anyhow, if you, Sir,
will permit me I shall spesk a few
words later in English,

T qGA |, o &1 T & 7gi g1 @y
® WET WY 9N HETHI—NT ¥
aq fi—fts §, Wi qa qar g€ ag
| F AT A #¢ f avg a & fawre
I EreTe O fRa T | ATTd FTaATA,
ot 1 gEr-wigE My aew 1 wE
NH(T | AT Tew, T T A,
q WYT qUT % & q1F T I IAL
&% | % gae a0 o ¥ oW Ae
A off 479, 9% gfATTC W AT w0y
FTATE oI Y 1 A Jrar 4ar fw
wiraws g St gar sy H faam @
g gfr a7 ¥ 78 €& § A 9T
fawrT AT g ot v o3 @on-Ear
o wrf g« fifer 1 Tw WY
o WY § g & A, A e g guE
ATY § & T T WEW, A I

wit wadw Y T g oA

-~ - v rafem®s

- em A -
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Ty W e § fir fggeo arar
81 7T % | afew 3414 gt o T e
fergeam W adt & e T o gw
& ST w1, WARAT AT T | WA OH
sy Fr fAeaw qoT TG T I
T &, FifE ot ferrr g e gomer §
T AT gar &, I w1 A2t F Frerern
¥4 TS T g ¥ | gF wrAww A
FfaT &1 2|1 &, 7 & quT gaw A
HTYUT TRIEIT R | Wy W
FATT AT }—fggraa § AR ga &
argx f1 \ 9t gfwar wre & e, Faar
ST T T o, Ag e g T ¥
ug xiagra § faar §, i ogar 1§,
F T A195 | E AG-TAT BT FH F—
farTdl 3—fgrgeom & wa-wa #r
g R W17 o ¥ [y &1 @ AT
g WTAT |

gaTe Tz T & Areer F e ardl
sifasg 1 Fm frFma s@ g o aa §
ara ardt 1 % 7Er & wFEET qrAr
1 fxw 78 &, o fody o7 wad wr
faw €Y & 1 7 W ¥ A @ _@r
waTrd &, e I & g ol ey
W FE Tl W TH wgfoed gt
EraT g | w1 A 2eyr 6 I F AA-TA Y
Hidi ¥ garfees, o & ooy F
|| a & saTy feamr ™ vk
GTaE A A9 ¥ 9T Y T80 gem 8,
watfr ag gart fag o wgw e o
¥ & o 7 fored o agi A §,
7 7 {7 saveT T T AT &, waifE
og IF {Tardy g § 1 ogafa A
A7 I@ ¥ qr § wgw § W ameany
@{

wrand g ot 4 w7 s wgafe
T T g A AT & | g A Wy
wra § fr ag I w1 § WK AT e
ot far TegafE w1 Ao T W e
oTfaT | B Trt & O Tl e
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[ e FeE]
w4y ¥4 INT TYE 1T, T Ol
wt & fe Tregaf ofr 9% aE Tww |
st g W ot & fs argat W
wyyer wrE I W AT AT g ;r
LEULECELUE CRECR AL ISIES
ag maddz A axE ¥ Ja TR

o aa "re gt fomy @ T4
wweftes g€ | ot T 7 Tzl & W
®art ¥ w1 6 ag g3 WA § B9
M QTR g7 T § wafag f
IR fagre aar e wEw ¥ o
Faat = fs farar § A< e fggeam
W ag AT T E | F wwAwAr § 5 Ag A
wre SIA w4 &, 0w mgwfer ad
g § wIx g Aty § A afew
arwry ¥ T ZT AT Ag arg & o o7 AT
Tregafa off & W § w7 0L ] 4G
W am Az T @R
agt § e wreT gwr & YT RAA
e g o P 1w
ag wea wd & TF fggeam & g
feert &, sy fgeat & faeed aff &1
FANE A FT X wET qAH A
W T AT ATH § A W ATTE B
FTAT T § WIT AAT A7 NEAT qgarA
w & 1 F TR At § wivw 7 ggar
wrgar ¥ WX ardy o fF w7 oz
grrraaz fafreat g, 2g e d #0659
W FETT & $ET | B 0§ arg afex
& anrle Trezafa o & o ¥ o mfgx
§ fir ag 5= Iga wEiwEs T@ar
« I Y wghmag drr g9 o ¥
fau 7T g—ag AT & §—B e urgmr
¥ fau A 78 g 3% wegfaaw <@ar
& 1 g wgaT A AT &7 TR
orfali s g fs g afr &
¥feq fggeam & wr dur 7@ § W
feaai T v § 1 a1 gt ow g9 T
& wgfoay w1 Frew §, vadt wghrag
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Fodarafrar i 1 vr Y &
fewed ur wré coreT AT F qwTEs
A& % wwar | F @ ¥ A war e
®§T frdft Y srrandt @ gf & ar
aerdt 7t g€ &, g wwar § F gt g1 0
Sl 7 waTE ST ETT F AS R )
BT I A ghaal w1 AT & 1 dfew
TF T Hi A6 & THw W s@e
fawmT gt g 1 fergeor Wb e
€ 7 A W A ATA—Ted Ty
wt gre fifed 37 aw of ey wrd
gfr—em fewra F qer & 0w
AT g T ¥ | 7 wF Ty awr
T @ A T agi F1 gfram age
sear & 1 A oft wTE qxmm F awr
R gAT Ea T AL A A g a9 0
AT fadrdt = & wi§ ag &t A9 w3
fr =gt $fawra & ¥ o= &, wwi w1
gfaamw 31 aga § wrpa & dfew g
A g#fr wms & g4 o 7 ogAT
g Fifs T A g A A 7 7 Ay
&1\ WATEW F E e g€ 81, 7% woy
WTT &1 AEATHAAT =AT(EC W § qaeg
Fw fF a7 & wAA 9 aeeT 5F qaTd
o #wi wafr g€ =t 770 7df g8 1 gw
ITF TERIT FL AT A4S AfRy
St weaw qHT § qewF | Kfww g7
R & FwRA #1 g ¥ ug a1 QF;
T & i oY wTA wg T 2 4w aw
§ ez w7 g o wmear 1 anet
1 3T oF Ta &1 g & Forw o e
BT qgA TG qdi 9 § 1 &t Y FamAne
T ZIOHRTT AT B T T W gl
Hefraw 7 g g g 1 Ty A gy
vt & 5 gv uodl wgd w oA
W € T7g ¥ X6 w T w7 ) g
TATTH W AFT FT THET W T o wed
& W g¥ Tfey fir g o w¢ 1| Sher
wi§ oty 3 W A § fow ¥ ay ww
WMREAHIT | W f g e
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$rd gz & e ok, faeefr & a@
wrf W7 agi ¥ ST SO W HEA
wow g of gr WA & froy & T ad
wigar s & fed; 5.9 9¢ 93T I )
wrE W< e g5 & a1 whAd g§ & A
T T &R YT w0 Sifgn 5 wIeET
93T 7% & fF g W9 99 wAd; A a@d
oY gaTer 9y w9 ¢ fe 5w owE e
I517 1 wifET S wH g @A 2
g fed aw fagy o1 at 78 2 =%
a @i et 2= A w7 & ) 2 | Y
fergees & a2 W™l 1 g &9AC &
w1 957 fan & w9 ¥ gesaeT wE,
qT4AT F&T, T w19 w7 fewgely ar
T HL FHT IT TI1 FT FF FA
& forg g7 & firer F2 Fifmw w1

% U & amw A £ fawe
& & 1 F o7 faars o wTow 2 asar
g W't 1T AT wiAs W awg ¥ A%
GIATT W7 09 A 95 F a9 qAraT
T wrd & 1 qdT 709 & 2@ §, Araar)
g, w1k gfEAT T A T A A
wiw v W@ & WA F fervew W
AfF Y E WX qT *¥ & 1 foge ag
OV 5 FAK FAF IAERT AAMA FI7 H)
&.faw A & 1 9 ®Y GT FT wewd
grm fo qffs q09 & 37 & 7% 73
FIETE 2T H 94 9, © FEA AT AT AT
g7 wfma arf aY awt ST wenE &
7€ i< 97 & a% wiafagt 7 w5 ary
& A gmE & s=EA gag & 5
gq fergeam & a7 =1, g frgeae
* qaadiy oveAT %1 AT fE w@g s
wT WI ¢ | T9 & Fg4 { AT AA9G qE
g g 5 7 wr orara 2 @1 97 wAlEA
mofegragigt 1 Aar o Frag
a7 faar @1 §, w9 v 3w aei]
& OF T AT F1 T & W qETr
w%, ag N I= § dfF g a1 gl
ol w1 o e g & wfex A
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fegeam & miwd i ufrar & O ot
o & 97 & @ Wr qarw § 7 3
o & ¥R 0% A gaw g fe
a7 91 {F us o4y & goew 7 w6
g9 ¥ 39 w39 qwEw § ¥ Fywrew
# | W o g famd f dap ey
7 &, #YE afear 74 § o 7R o7
adl & fo frgram & v &Y o Ty
¥ ol A ¥ o g ¥ Y 9
foad & am afaerd adF &%, fee
ot #ma =rar & w@ifE mfec & vowr
T I ¥ ATRY W T4V IS wuA
g o7 fr o § o= q=r Y

o uw frdnfi ot & wr 7 wen fiw
ANTHATE AT FF AT AT TAAT 4 AR
Fra 34 & & I & g1 gfewne sy
g 5 wwware mge a1l @1 @uEY W
75f & W & =gt g I ag ofr gw amr
T AT 7T AT § ) & ar odr o
€y xarea F7 A2 ¥ g9 &, S
1 A F=T @AY ST , frwmy ey
FAHT & WX ueF "N & AU W
FTeAT @ A FAdy gy AT v |
SAT 371 BRI W F SATET 99 9T dur
FOF &7 TiAT qET AT, IT Y W A
IB1d W7 IA &7 G 51% § qzara €y
7 AT WrE SEEIT oY ¥ eHTaaTyg
1 WA WEw § wfew ag wzETa
fem o w1 femr ;g ? Arew Ay
o =t w7 ag FeATT FT WIET § 7
a7 ag A & qHdY Ay FEw wT X
Tgh 9% FUTIETE WM T

I Ak T frgeam #r a7 grem
fam= & fAe ansmr (F g8 9C AW
fam @foy ard, gasfy ard o fomm-
ATS q@A ATA § | AT gg ATHY ATAY 6T
*F AT o7 {AGraTET ®T 4@, W ¥ 0
afior freraat v fggram™ o fdr
s gTay §, 7 4% onw 24 awr, gt
a<h w0k ok e gL A g0 B agt A
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[&ﬁmmi‘@s]
7y Aiaw A W fomas augsen
Fm

ﬂ'l.‘

& wrgar § o w19 ©7 Farei w1 @
g 7 fegeam ¥ v ¥ i @
fegram & arg” & &, 97 ®1 0w qf
wef T Y §HE T w7 w7 e
X, 6T o= 99 3§ 1 F 39 ¥ IF
adt wxar & gardl i gf § @
T W 981} | I WYE O "I
WYY @ F1 ATET ST ALT FFAT ATZAT
e o 9% wefawd & g a7 |
AEHE FB1§ AT A g wEvewm
F o waw! agT AT wElvaa {2
3w fomfe> ® o% fzaga see zm
AT o & AT AR fRaww am g
fr g1 W T TG AT T § ol
gt #9329 A9 F €3 7 53 w6
g & W A T AL A {1 A
forarat; V% Forg & faawa qar gr o 2
& sl Foti w108 & corrfoy imarw
& g AT 9T IV § g7 3@ ware
F F9T QF Add T T FH

@ d AR FE § W OE 92
& @ &1 fwma o < & e oy
gw A s aewd § g arf g @ g
gz ye2E A '{ﬁtﬂ'fﬁ'ﬂ"ﬂ'ﬁ'q;};ma
wv waT #1¢ g8 T F7 fasaa w2
&1 % 99 wENT § | W gATe ¥gq
o vy 98 & (% ad & 99 97 wow
far o | A S § T A wy
¥ Grdt ¥ 99 AL F G S91ET Ay
wor & fag faw o fear & 1 oo
gaer ¥ fe gy W 0% e
Q@ R W ) 6w gRr T g,
Wi Wit g agt sl dar gar wai e
o Inie & § i sgmar dar g ?
W AT T X AT & v bt oft
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ag 7T §, Ardr e2fefezww qfied | @S
#f £7 4, qzaTial ¥ wwray 9% vy
TAT FTAT AL IT T AT AOATET E® 7
o w1 faewd off | v wTwE QT
raT 2 3% 8, 91 39 & wa fasd

W A AT AT BrE w¢ W Av
AT ZATL ATHA § I TTHIG | |19 5T
feamm mfaas fwdr #=7 g7 a7 57
T4 § qA AT AN FA TOA BT AT A
gwz a7 i g | gg 371 AT gz qT
T FET FART T ¥ | FFT ALE GG
w19 F fa=me a7q F, A fdam T ¥,
O gAYy § fammT 7F ¥, ot ¥ J
za @ 7% g1 (An fwar iw a7 0
F2 U5 w91 89 % |7 T, 49Y @A
g A FrAe g T g e ogr Oy
F=d 95rq S0 (% &6 =47 &, et
giera g, afem 350 1 agi 33m 7 o\
faw I ar 70 29 g3 @ &M &7, AV
ga 7 wsam &, fowr &0 w9 9w azw
ATHAT F. A1 VG gEIF & AT IFAT
TE, W FAFE, 0, AT g A FAf
@ g, 38 fed § 9= 9w §F wg
qE AT gAAIH § e fgewa
T & afr 7 2, w7 Tv T wof siwr
AN &, AG0 T T T A, AT FT AT T FHL
g & 99 9T GFHAT & AT AT AT
AT & &) 1 A A%z & T T §, Q¥
qoe & 1 ag & FHI T, FEIT A,
AT TR wﬁi‘\raﬂmmwﬁﬁ,
9% A F 9§ ¥, v fradr awdrs
I51A7 9% 1

oy 7T fra w1 aw § f findY
Tadae w1 oY ueey A& wwor & fe
T T v e | o R ¥ e
femet & W¥ 1 wwAfeqma
wif et ¥ Y, e arordor v v
W & AT A Qe & g afew
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o Al ¥ e 39w ¥ fe oo aw
@ § e W ¥ s o I
oTaN, EW A AT W W, T INI W
W | T R I, PE AL W
g, Wy ¥ P WA M A
Oftm M A T fr am T &
aff Tt & fF g W w9 W g
®Y 9= T, AT A WYfAd, wgT S L,
< At w3 AT &, QR TW A OE
& ¢ f& feOrll Y gerd o,
AT § WA A, a2 99 A war
arft &1 9T A q59 &Y qFEr
goad, ad@ 7 @ww e Al |t

WX AW g A I w1 I g
| ) 3% oF Ifrar g e 8,
WY ¥ I frare w35 ) Sfem 0 3y
# w17 & ager wEA F G7q qordor v
et ¥, g ez fewmwyuwgd
Lot S iR
LA

i
3
E
3
»
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foy g grar g1 s v €
W 3t dn e e § R o

I fegeam & a1 aT% AT 8% &
T 1 A ael e
¥ Atk oo o g el O
w=fgw & sl fadedt zor o A afy
=nfg & e fegenT &Y avest 1 ¢
fegeamr # Tt & A d W
T AT fo wwt Fgt gRE T
3¢ w Fuw am ga AR ageEt
Anst F7AT A E fF o ad mnfew
& B wermar 33w & v A ww AE
A e § W &, 48 fFoum aEr
O w7 § G A HT AR AT
e & s wrwr wrE feretad
it Frfred & &) &t s st fareer-
a8 g fafaezy & qm &9 ¥ g o
W& fog oot g 31w
a0y fawray Frase ar T @59
afe o1 a1 §8 awaa ANE a™A
W W AT ST WIYET AT Ay gy A
IRy g wL | g ag ¢ fe gw
gy g & gw awg wr fomr @y
W aeg ¥ WA F @A X6 6§
IR | T 7 T wEQ o g ana
ST wy ot &Y @Ay, dfew e
A6 orgh W UF FET B EEET %3,
Sy fr aifaarte 1 TR &, AT gEdr
TTF gw I AF wTAY A fAA @
qEwer & ©F ZET *r Agg W WY, g
W ofemarde wr
fergmm M am oy 7 w9 s
LU

3
:

weafy & wmw # W
gran o a7 Sy arewy & e
o greny 9T IO YEA® F7 )
e et «fes, dur &k 2w

avard  grmrdt off & wgr s v
e

33

o
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[ wamgzavw Rge)
W ST AW N ged 9T g
g e 9 ¥ A qy, wife ag
o% @ gt o § 1 wfec
fe garar o uTaer WX Smadr 1
s & fs 3o o g a0 aEey
&% | ugt ® fagd @ W@ wMA
Wy &, W gEl g fag &
s Y A | fada & fagrr
¥R Fredt ama @i dw R &
Fotr & gW W q7 wT qvd §
T AT A § ) fadw # aw AR
RO @ §F A s @ ow
fear € fF gat e & o
efgg aff & fx gn  feEed
wnwl § %F dfe 0w A
 owh g W W e
W gPrar W wwgh & 1 oW
aifgr W waw & &g g,
W gF wAT wft THaT faw oft F@
t 1 ¥few  §fs BT faeew @
fafredt & arew @ wafod  soww
#t gfrar A gro #f a9 ¥ A I
T AT IO & A qE ug
AT AT § 1€ ara gfaar 7 gdr
A fowd ga 9T & T T o
AE, TR TCEF FW T wrwTE gy
wig, WY IfAm A A 5 ogw o s
WE | g A grEsee an a7
T & T ATHY A g e
feamft awy 7@ afew w2 o
wtigg wifs g9 wegw w% fr wrorwer
Faar st & ferh slm g1 W
tfeww & o @ A 5rm ) o

N e g o g ¥ et
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gy 1 wfged fs gl e
feaweft 81 wrfge & fis gary o
%Y ureE § S g www Wi guy
W owes wew 1 & A€ we,
W s wrE avgw oy e §
ot oy g wwwd § fe g ol
AT AT § | G G qvw
AU GO s G S
aF ag A ww, @ et qraE
wff Tt ey 1 fac A O oW
drar =TT, ZETdr avew § SEET
WA o aes wrer & Wi wfifeg
o g faan § W xe AfT
T W@E fE wrorew o g & Y
w * goora= frdg § IR
AT o, e wwk wE ¥ T19S
® A% #rf oS FT aTE A W,
fay fafaedt oHE @ wST wEE
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—8  «ff e —fawafET  wre-
fowr Fagw grit1 &= ared & wvAT

IW 9T FF  gF FAw gArtaaw agl
gawarT 3 1

My. Spesker, Sir, 1 am always ghad
when this House discusses these broad
questions of policy, whether domestic
or international. We want as much
criticism as possible on governmental
policies. We want hon. Members,
whether on this side or on the other
side of the House, to help us with
their views, criticisms, etc, Because,
in spite of the fact that there are
various parties opposing each other—
there is the government party, there
are opposition parties, and naturally
we have occasion to opposc each other
in this House—I have always in mind
that this Parliament has to function
as a whole for the good of India; and
while we may criticize each other, as
we should when that is necessary, we
have always to remember that we are
engaged in a common undertaking.
So 1 welcome criticism. Sometines.
of course, when the criticism is, to
my thinking, irrelevant or far fefch-
ed, then perhbaps my welcome is DAk
quite so warm.

It is a fact that we are facing, in
India and the world, problems of
tremendous significance. It is a trite
saying that we are passing through
grave periods of transition, in
world or in India. It is often repested
But I rather doubt that, although we
repeat this very often, we quite
realize the crucial nature of this
period through which we are passing:
These days, months and years that
pass, whether in the international
sphere or in our domestic sphere, are
of the most vital importance. In the
international sphere we have lived;
during these past terrible years,
almost on the edge #ff disaster and
catastrophe. The fact that it has
been avoided thus far need not make
us complacent; we still live on it

ordinary state :
affairs, what you read about daily
Yoo DEWIpATATE—what s happening
elsewhere, whether it is the hydrogen
bomb, the test explosions, the piling
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wp of nuclear and thermo-nuclear
-weapons. They are being spread out
in other countries too; they are being
fiven to other countries, It is a
terrible prospect.

13 hrs.

We talk of disarmament, and some-
“4imes one feels that the world is
making some progress towards dis-
.armament. And then we come back
20 the hub and realize not only that
we remain where we were but we
‘have perhaps gone back a little.
Hon. Members opposite said that the
fault lies with a certain group of
nations, not with others. Now, it is
not our function to find fault with
any nation. We have to express our
.opinions—sometimes even  though
they might be disliked by some
wcountry—but we avoid finding fault
“with nations or quarrelling with
nations. We want to be at peace
with them. If our yvpinions differ,
naturally we have to express them,
But it is a somewhat extraordinarv
state of affairs: take this gquestion of
the building up of nuclear and
thermo-nuclear weapons. Almost
every intelligent person knows and
says that if there is & war in which
these weapons are employed, it may
mean almost extinction of humanity
-or a large part of it. That being
-admitted, what is done to prevent it?
They build up these very weapons
and go on experimenting with them.
S0 far as experimeniing is concerned,
it is admitied that there are known
dangers with each experiment. The
-extent of danger is argued about.
True. Bul, the fact that they are
dangerous is admitted by every one.
Whether we have passed the extrem:
danger point or not may be argued
about. Then, there are the unknown
-dangers about which nobody knows
“They are unknown dangers. Yet,
this thing goes on. Most countriea
say that there are at present two
-major blocs in possession of a large
number of these bombs and a third,
mamely, the United Kingdom which
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presumably, has some atomic bombs
and in the course of ting
with hydrogen bombs. I should like
this House just not to consider thia
merely on the intellectual plane,
important as that is, but just try to
understand this picture of great
countries, respected countries gaing
ahead with their preparations for
what can only end, -if this thing ccnti-
nues in world disaster on a tremen-
dousx gcale. I am not referring to the
amnunt of money that is being soent
or wasted vver this tremendous arma-
menti race. I was told only yester av
that our ¥ive Year Plan with our
thousands of crores of rupees is just
a few moaths expenditure on the
military budget of a great country.
Eighty days, I believe, wds the figure
Our Five Year Plan with all this
development work and everything
included ii this country 1s 80 days
military expenditure in peace tiue.
In war, of course, it will be much
more. Here is this world hungering
for development. Asia, Africa, etc,
and these wast sums of money being
spent not on building up anything
but on weapons of destructions. I*
is an extraordinary state of affair-,

There is another aspect. We see
in the Middle East today a number of
very odd developments taking place—
last year all this has been happen-
ing:—first in connection with the
Suez Canal, then intervention in
Egypt, invasion of Egypt and other
matters, then Jordan. Once I said in
this House, I remember, though I
used the word unthinkingly at  that
time, that the various changes in the
Middle East have led to the creation
of a temporary power vacuum there.
I did not think then that my words
would lead people to think that peo-
ple should come from outside and try™
to fill the vacuum. Surely, if there
is & so-called power vacuum, the
only way to fill it is by the peo-
ple of that country and not by the
imposition of some externmal ageney.
I think it is & very dangerous theary
of nations, whatever nation it ploc of
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1 think it is a very dangerous theory
of nationa, whatever nstion it might
be, whether it belongs to one blec or
the other bloc of these great blocs.
But, this idea of thinking that the
world has to be in some way under
‘their sphere of influence and they
have to flll the vacuums Wwhich are
created by the withdrawal of old
colonial powers, obviously, so far as
our thinking goes, is entirely oppos-
ed to our way of thinking. Apart
from our thinking, I submit it is not
a practical approach. It does not lead
even to the results aimed at. It crea-
tes difficulties and fresh problems. If
one person tries to fill the wvacuum,
others try to do so and a place
which should develop peacefully
becomes an arena of conflict as we
see it happening. We cannot, I sub-
mit, afford to ignore the international
scene because it affects our own
development, Five Year PFlan and
everything.

Having said that, I come back to
Fr real and main work. Our main
work is the building up of our
country and not interfering with
other countries. Our main work has
broadly been stated in the Five Year
Plan. Hon. Members can, 1 am sure,
criticise our Five Year FPlan and give
us ideas, where it is wrong, where it
should change. It is not 2 rigid Plan.
We decided even at the time of the
iframing of the Plan that it should be
a flexible Plan. We have changed it
gince then; we may have to change it
again. But, we do intend to continue
with the basic framework of the Plan
and the basic idea. Because, I do not
think there is any other way out of
it. If we give it up, then, we give
up any major scheme of development
in this country and we are not hikely
even to remain where we are. We
will get submerged by the wvarious
forces, economic forces and other for-
ces that our own activities have pro-
«duced in the world. So that, we have
to go ahead with this Five Year
Plan.

Some hon. Members oppasite may
think that the Five Year Plan is not
adequate or 1is weighted wrongly.
That is a matter for discussion. The
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adequacy of it reflects on the adequa-
cy of our resources. The House has
some idea of the effort that this Gov-
ernment is making to find thege re-~
sources from the Budget statement of
the Finance Minister yesterday; that
is, to say that we are going to do pur
ulmost o go through with this Pladr—
minor things apart—major things in
the Plan. Because, the whole future
development of India depends on the
success of that Flan. An han. Mem-~
ber said, why not extend it to six
or seven ycars. Minor matter may
be extended or left out even. So far
a3 the basis of the Plan s
concerned, the House should re-
member that extension ig not such
an easy matter. DBecause, the more
we extend it, the more difScult
it becomes to deal with the situation.
Suppose we delay, let us say, our iron
and steel works, we delay production,
we delay the growth of industry in
this country, we delay every process
that would help us to deal with the
situation, and the situation meanwhile
gets worse. It is not a question of
delaying something by a year or two.
We loss all the productive capacity of
that year and thereby we permit the
situation to worsen and become mmach
more difficult to handle later. That is
the prublem, It is easy enough to say,
stretch it out by a year or two. We
may stretch out some relatively less
important thing; but we cannot in
regard to major things; we cannot in
in regard to the machine-building
plants. We have to build machines
here. How long are we to depend on
machines from outside? There are
s0 many other things which we can=
not stretch out; we cannot, above all,
in regard to agriculture and agricul-
tural produce, which is of the high-
cst importance. Because, however
important industry might be, indus-
trial growth will depend on a stable
agrarian cconomy, on a stable food
position in the country. Therefore,
agriculture will now and always be
No. 1 however much stress we may
lay on industry. Yet, we may lay
stress on industry, heavy industry.
Because if this country is to be indus~
trialised, it cannot be industrialised
without the growth of hsavy industry
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here. That is a patent thing, and an
abvious thing.

Now, building up heavy ~ industry
means a great burden. It means a
burden which the country has to bear
without resompense till that heavy
industry begins to produce. For
three, four, five or six or seven years,
you spend hundreds of crores of
rupees in building up a steel plant, a
machine-building plant, with nothing

coming out of it. Yes; after that,
much comes out of it; after that,
wealth flows from it. That is why
we build it. But in these initial

years, any country that has to go
through this process, whether it is
India or China or any other country
of Asia or Europe, must necessarily
go through that process. There is no
way to escape it. You have to pay
the price for industrialisation, for de-
velopment. And then, you get back,
of course, returns afterwards. And
it is for us to determine whether we
are prepared to pay that price or not.

In other countries which may be
termed authoritarian, they have to
pay the price too—do not Iimagine
they do not—and sometimes a heavier
price. Only, perhaps, they do it by
a decree, and they can do it even
without the consent of many people
there, or too many people—I do not
know. Anyway, we cannot do it that
way. Whatever planning and what-
ever activity we may indulge in, we
have to carry our people with us. We
have, first of all, to have the goodwill
of this House, of Parliament, second-
1y, the goodwill of all the State As-
semblies and the State Governments,
and finally, of our people right down
to the panchayat level.

I have talked about heavy industry
and other matters. And yet, I do
think that, perhaps, the most impor-
tant thing that is being done in India,
whether from the point of view of
food production, agriculture or from
the point of view of small industry—
not heavy industry—is the community
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about 220,000 villages. 1 do not mean
to say that these 220,000 villages are
all up to the mark., But I do think,
and I do say with some confidence,
that the average level of this com-
munity development is high, remark-
ably high, considering that we start-
ed just a little over four and a half
years ago.

This community scheme will, we
hope, change, and is, to some extent,
to our knowledge, changing, the face
of rural India, changing the people of
rural India, not only the face of rural
India.

Acharya Kripalani said that Indim
was a slum. It is very largely true a
statement. Of course, it is a slum. A
poverty-stricken nation is a slum.
There is no doubt about it. But how
do we get over this difficulty? How
shall we convert rural India? Leave
out the slums of Delhi, Calcutta and
Bombay; how do we convert the face;
of rural India? No purely govern—
mental affort or governmental ex-
penditure can do it. It can only be
done by the people of those villages
being organised and helped to do it
themselves, by getting that spirit in
them to do it. I believe that spirit
is coming in them. I have seen with
my own eyes how villages are chang-
ing, It is not so dramatic a change,
obviously. But, it is dramatic, if
you compare it to what it was. And
it is through these community deve-
lopment schemes, 1 think, that ulti-

mately our agricultural production
will really go up. It went up in.
those areas.

Shri Frank Anthony, 1 think, threw
some doubt on statistics. I can quite
understand that feeling. But I think
I can say with some confidence that
the statistics we are getting now
through our sample surveys are fairly-

accurate and reliable. Of course, we.

are making them more and more ac—
curate. And we propose, and we are,
developing our statiscal mpparatus ta
get accurate statigtics of every crop,
as well as other matters, .of souses
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There is no doubt about it that in
these community development areas,
food production went up by 25 per
cent,, that js, in the First Five Year
Plan, not in all the areas which are
now under the community develop-
ment scheme, because they have not
‘had a chance yet. Now, 25 per cent,
to my thinking, is a substantial
increase. I think it should go up
much further; +hat is a different
matter, But if we can go up to 25
per cent. too, that is a fairly subs-
‘tantial increase. I shall leave the
figure fixed at 28 per cent. for the
next Five Year Plan, because we
shall cover much more land. I think
we can do it.

May I say that I agree with the cri-
ticism made by some¢ Members that
in a number of States, land reform
;:Eislation has been slow, much too

ow? It should have been much
faster, and I hope it will be speeded
up.

Personally,—or rather, not perso-
nally; this is what the Planning Com-
mission has laid down, and, I believe,
this House has approved of—I do
think that the way for progress in
agriculture is through agricultural
co-operatives, agrarian co-operatives.
I do not believe in very large co-
operatives. I think probably the best
size would be a village co-operative.
I do not mind if there are two in a
village, because I want intimacy,
people knowing each other, the perso-
nal factor—not the impersonal one.

Take even this matter of agrarian
co-operatives. It can only be intro-
duced, naturally, by consent, by the
democratic method. We cannot force
them down. But I do think that that
is necessary in our country, where
holdings are so small; we cannot take
advantage of many modern methods,
modern techniques with a holding of
one acre or two mcres. We do not
want large holdings. We want to
limit those holdings. The only way
out, therefore, becomes the develop-
ment of co-operatives in this fleld.
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And yet, 1 am surprised that in
spite of the Planning Commission
having said so, in spite of this House
having agreed to it repeatedly, yet
doubts are raised, and people say,
‘Oh, this kind of thing may be good
enough for other countries, but is not
suited to India’. I can understand
someone like our friend Shri Mahen-
dra Pratap saying that, because he
lives in some distant vision of the
past, where raths used to go about
and work and so on and so forth.
That one should challenge this fact
surprises me. Agrarian co-operatives
are nccessary for the development of
our peasantry, and our villages, and
our production, and otherwise. I
recognise that we «cannot develop
them by a decree; and we cannot
develop them very rapidly, because
we have to convince people, we have
to bring them round, and we have to
get their agreement. Maybe, we shall
have to start in a relatively small
way and as results come—and they
are bound to—others will follow,
because, fundamentally, I think, the
Indian farmer, the Indian peasant, is
a wise person. If we approach him
rightly and explain things, I think
he will accept this.

Now, there are so many things that
we try to do. There were questions
today about o0il and other matters.
Here is oil extraction going to take
place, which, in the course of a few
yvears—two years, three years, or
four years, I do not know—would
make a fairly considerable difference
to us, because oil is vastly important.
The mere fact of our non-dependence
for oil on foreign countries would
make a great difference, apart from
the other benefits that will come to
us.

I would beg, therefore, this House
to consider these matters in this
broad perspective, and to remember
that we have undertaken this great
burden, and we have to discharge it;
we have to keep the promise we have
made to our people and to ourselves,
and to go ahead with it, even though
this might involve carrying a heavy
burden for some time. And I would
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beg of Members here to criticise any-
thing to their hearts’ content, but to
approach every questions in a cons-
tructive spirit,

Acharya Kripalani mentioned some-
thing about corruption, and in this
connection mentioned two cases con-
nected with my Ministry namely the
Ministry of External Affairs. The first
was about money being borrowed for
three consecutive years for the pur-
chase of cars. It was very improper.
But we do not lose any money there-
by; if it is borrowed, it is paid back.
But, nevertheless, it was a very
improper thing. And other improper
things—one or two were mentioned

by him—also come out. That is what -

the Public Accounts Committee and
other Committees are for, and we
want the help of Members to deal
with such instances. But I would beg
of the House to remember that
because a number of such instances
comes up and is dealt with—and
should be dealt with—we must not
imagine that this kind of thing is
prevalent everywhere, that everybody
does it.

Let us take our foreiyn services.
There are hundreds of officers scrving
abroad. If something bLad happens,
we take steps. Let us punish them.
I do not say that everybody is above
error or above doing wronz things.
But I do know that a great number
of them, these young men and some
young women who are in our foreign
service, are a fine lot of people.

Acharya Kripalani (Sitamarhi):
May I interrupt for a moment? It is
not that such things deo not happen.
They happen. But the unfortunate
thing is that nothing is donz about
them and the persons who are
responsible for those things occupy
the same position or even better

position.

Shri Jawaharlal Nehru: If the hon.
Member tells me of a casa where
action has not been taken, I will look
into it But I think that wheneyer
such things happen, stops are always
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taken and where it is proved, punish-
ment awarded. It may of course be
that in a particular case the hon.
Member may think that the punish-
ment ought to be heavier. That is a
different matter. The difficulty is that
our procedures are so complicated
Enquiries—departmental and other-
wise—go on. Then there is reference
to the Public Services Commission, It
takes years really to get over these.
Sometimes, in order to avoid this
complicated procedure, w2 take some
steps and award some punishment
which is lighter but which is sudden.
That is done. Otherwise, for the
heavier punishment, we would have to
wait for two or three years and it
goes backwards and forwards.

This is a matter for this Heuse to
consider.

Shri S, L. Saksena (Maharajganj):
Is there a proposal to simplify proce-
dure?

Shri Jawaharlal Nehru: The niatter
has been considered. The House can
cangider it. I shall welcome if pro-
cedures are simplified.

Anyhow, as I was submitling, we
arc wide awake as far as wec can be.
We want the help of this House, we
want the help of the Public Accounts
Committee and other Committees to
deal with these matters. Put in deal-
ing with these matters, the House
should remember that we should nat
try to tar everybody with the same
brush. We are being served, I think,
faithfully, by large numbers of our
public servants efficiently and honestly
I think our public services can
compare with the public services of
any country. I do not say that every=
one is good. But the general standard
is a high one. Any one who knows
about the public services of other
countries will probably agree with me
in this. Those who have come from
other countries and have compared
their public services with ours have
generally formed this opinion.
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in connection with this debate on
the President’s Address, may I repeat
that it is, of course, not a personal
Address by the President? It repre-
sents broadly the (Jovernment’s
policy. Acharya Kripalani stated that
it was too formal an Address. It has
to be formal; it is its function to he
formal. It cannot be informal. We
can be informsal in the 1louse. The
President has to be formal and has to
deal with major matters. May be we
may have left out some matters,
because we cannot deal with every
matter there. We try to bring up
some major matters. I submit that
whatever statements are made m the
President's Address are factually
accurate. For instance, in regard to
the food situation, they are absolutely
accurate, There is no attempt to slar
over the situation. In fact, grave
concern has been shown in regard to
that situation in the President's
J)ddress.

Then Acharya Kripalani said that it
did not tell us what legislation there
was going to be for this session. As
a matter of fact, there is going to be
very little legislation in this 15-day
session. Apart from the two debates
—Railway and General—there are
going to be three or four very minor
Bills which will be brought before the
House, and, I hope, passed. Because
there was no major legislation, it was
not mentioned. It will be mentioned

in future, whenever there is any
major legislation. That is all I have
to say.

S HEE AW (FEIA) g9 TAT
ot FATET & 2AAT HIETE
Mr. Speaker: Will the hon. Home
Minister be replying to the debate
tomorrow?”—Whichever Minister may
reply, it is enough for my purpose to
ow if he will reply this evening or
tomorrow. In the latter case, the whole
of this day may be devoted to general
discussion by hon. Members.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Binha):
It will be better if the reply is given
tomerrow after the Question Hour.
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Mr, Speaker: Then till 18-00 hours
today, the debate on the President's
Address may go on.

Shri Satya Narayan BSinbha: The
House can sit even longer.

Mr, Bpeaker: Quorum may mot be
there.

Shri Manay (Bombay City Central
—Reserved—Sch. Casies): Why is it
that the Prime Minister has made no.
reference to the Samyukt Maharash-
tra and Maha Gujarat issues?

Mr. Speaker: They have been dis-
cussed very well already. Now, so-
far as regulating the debate is con-
cerned, a number of hon. Members
are coming to me saying that they
have got different groups, five, six,
seven and eight. They say that they
really belong to different groups
having distinctive appellations or-
particular points of view. I would
not like to exclude them; I would like
to give them an opportunity. But.
three or four Members of a group
cansisting of eight persons speak and.
then come and insist upon the fifth
Member being also called.

Therefore, whenever a chit is sent,
hon. Members will kindly see that the
name, the division number and also-
the group are distinetly mentioned to-
enable me to decide whether I should
call upon the Member concerned or
not and whether any other Member of
the group concerned has already
spoken or not. That is the only way
in which the debate can be regulated.
Otherwise, I shall be calling Members
belonging to the same group over and
over again, excluding other groups
and preventing their views from being
placed before the House.

Shrimati Renu Chakravartty (Basir-
hat): Mr. Speaker, Sir. this debate on
the President's Address is taking
place at the end of the first year of
the Second Five Year Plan and,
therefore, we had expected it to be a
really inspiring Addreas. It is mnot
that we people are afraid of facing:
difficulties in connection with the-



615 ~ Motion on

|Shrimati Renu Chakravartty]

speculators are hoarding foodgrains
under the cover of cash ecrops. In
any case, we have demanded that the
Centre has to take responsibility for
distributing stocks and giving help
where it is needed. We do demand
that fair price shops in larger num-
bers should be opened. We have been
told about the situation by the hon.
Food Minister who met us yesterday.
He told us frankly that he was
giving rice at Rs. 17-8-0 per
maund, Nowhere in my State—
and I think in other States too—do I
see that rice is sold at that price. We
do not get rice at that price. Even in
the midst of plenty, there is mo rice
and the prices keep shooting up. This
is a paradox and dangers inherent in
the situation are many. It has wor-
ried us that the President's Address
falled to point to these matters and
the policy that the Government want-
ed to follow to remedy these situations.
Comimg closely after the President's
Address, was the shock which was
given to us yesterday by the Finance
Minister, Shri T. T. Krishnamachari.
It is the poor who are made to pay
more indirect taxes and in that situa-
tion one certainly feels alarmed.
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{Englsh translation of the
speech).

[Giani G. §. Musafir (Amritsar): [
support the motion of thanks for the
President’s Address which is now be-
fore the House. As the Prime Minis-
teg has also referred to in his speech,
much stress has been laid in  the
Address on the Second Five Year
Plan. The Address makes a mention
of some shortfalls during the First
year of our Second Five Year Plan.
One of the reasons given for this was
the reorganisation of States. The
Address mentions the determination
of the Government lo implement the
Plan despite these obstructions and
without in any way reducing its
outlay or extending its period. The
Government is determined to imple-
ment the Second Five Year Plan. The
issue of reorganisation of States gave
rise to certain disputes and owing to
those disputes some of our construc-
tive activity suffered, but the states-
manlixe manner in which this ques-
tion was hondled is worthy of every
body’s praise. Some Members from
Mgaharashtra and Gujarat have ex-
pressed the view that there should

further revision of the decisions
ready taken and that the Govern-
ment should reconsider the matier.

above

I would like fo say a few words
regarding Punjab. This question as-
sumed big proportions in the Punjab.
Ordinarily this was merely a question
of administration because after all
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every body has to live in
India and it does not make
much difference  if a district
remains in one State or the other,
but some political colour was given
to this question and in Punjab this
guestion took a communal turn also.
It was dutr to this trend that some
danger was felt. There were two
demands; one for the creation of a
Punjabi Suba and the other regarding
the formation of Maha-Punjab. But
neither a Punjabi Suba was created
nor a Maha-Punjab was formed. The
Government arrived al a very wise
solution and the atmosphere in Pun-
jab changed for the better. 1 ecan
definitely say that u« better solution
than this could not have been found
out. It is possible some people might.
still oppose this——and this is inevita-
ble because everybody thinks in his
own way. I agree that differences of
opinion still exist and in my constitu-
ency there does exista vast difference
of opinion among parties on this
issue. But we are to think whether
we should allow this difference to
continue and let the communa] feel-
ings grow to an extent which might
become prejudicial to the peace of
our country. In reality now the main
opposition to this issue comes from
the supporters of Maha Punjab. Mem-
bers of the Maha Punjab Samiti are
Eiving this  question a communal
colour which c¢an cause a breach of
peace any time in the State., In fact
Punjab has now become Maha Punjab-
as a result of the adoption of this
regional formula. With the inclusion:
of PEPSU it has become bigger and
in fact, the demand of the Maha
Punjab Samiti has been acceded. So
now whatever opposition is  being
done clearly indicates that this is.
not merely a question of Maha-Pun-
jab. The real thing is that they
want some communal controversy to
cvontinue so that some guarrels and
strifes should go on in the State. The
question of lsnguage is quite simple
but a communal colour is being given
to that also. In the name of Hindi
such speeches arc made as if the
regional formula has abolished Hindi.
The fact is that we, the supporters of
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regional formulas, are the greatest
supporters of Hindi. Right from the
times of the Constituent Assembly,
whenever the question of Hindi arose,
I pleaded for it and always said that
Hindi should be our national langu-
age. But in the Punjab this question

is being given such a colour by which

inter-communal hatred may grow and
this dispute may be perpetuated
During the last general elections these
people raised the slogan of cow pro-
tection. Big paintings of slaughtered
cows were displayed and it was told
that the party in power was responsi-
ble for cow slaughter in the country.
They started such a propaganda.

Mr. Chairman, with your permis-
sion, I wish to say that besides the
anti-social habits of hoarding and
speculation ete. referred to by the
President in his Address, we may also
say that the habit of inciting people
by communal propaganda and spread-
ing the poison of hatred among
masses i3 also equally anti-social as
it obstructs the implementation of our
Plan. In this connection 1 suggest
that some such law should be made
whereby no individual or organisa-
tion should be allowed to propagate
its tenets in the name of religion in
a manner which furthers the cleavage
among two communities and obstruct
the constructive work, or creates
hatred among two sections which can
prove harmful to our country.

T also wish to say something re-
garding the food problem. I quite
realize that this is a Wig question.
This problem should be solved at a
high level. The Food Minister must
be considering this matter. If we
give more attention to those areas
where production can be increased it
would be helpful in solving the pro-
blem.

Punjab is mainly an agricultural
‘State and some of its border districts
are very fertile and the cultivators
there are also hardworking. The
peasants who made the lands of Paki-
stan fertile and were the owners of
®ig tracts there had settled down in
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the Punjab. It is due to their hard
work that the State has become
surplus in food in such & shorf
period. If some attention is paid to
the condition of pessants living omn-
the border and some encourage-
ment is given to them they can still
produce more, The increase will
not merely benefit the State of
Punjab but the whole of India would
stand to gain.

Punjab and Delhi are neighbour
States. In the Punjab, Amritsar City
can be called a centre of industries.
Although now it is a border town,
yet it has been a very important
centre of textile and other industries
and also a centre for the distribution
of goods. At present I do not wish to
go into its details—I will do that at
the time of discussion on the budget
—but I wish to say one thing. Sup-
pose there are two neighbouring
States. Now, if one of them Is
exempted from the levy of inter-
State Sales Tax while in the other it
is levied, the state where it is levied,
and particularly a border State, would
stand to lose much. Amritsar pro-
duces silk and cotton cloth worth ten
crores of rupees and is also in import-
ant centre for the distribution of cloth.
Delhi too produces cloth of an equal
value and since both the States are
adjoining you cannot separate the one
from the other and you cannot dis-
criminate between the two by levy-
ing Sales Tax in one and exempting
the other.

The third thing ! want to say is
about some important observations
made by the President in para 25 of
his Address. 'The President has ob-
served that so far as problems of
hydrogen and atomic weapons and
the question of peace are concerned,
the world is holding the same opinion
as was expressed by our Prime Minis-
ter in April 1954 in Lok Sabha I
had heard the Prime Minister then
and shortly afterwards i.e., in June 1
had to go to Russia. There in Georgia
I heard a labourer saying that the
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people there desired that the present
gpvernment of India shéuld continue
and they also wished a long life for
Pandit Nehru. When [ asked him
the reasons the sentiments he ex-
. in his answer astonished me.
He said that whatever progress Russia
had made during 1917—1839 was un-
done by Hitler in the Second World
War and everything was destroyed.
He zaid where was the guarantee that
whatever they had done during 1945-
#4 would not be undone by another
$Hitler and the constructive work they
were doing would not be obstructed.
Now, Pt. Jawaharlal Nehru has also
said that nations should resolve this
problem through negotiations. I am
very happy that the President has
also counselled that we would accept
no compromise in this matter and we
will not accept any limitation of the
nuclear explosions or their registra-
tion. There can be no compromise on
this issue. He has rightly stated that
‘the governments of various countries
,ml.ght be thinking in different ways
but so far as the opinion of the people
of all countries is concerned—they
hold the same opinion which  has
been expressed by Pt. Nehru here
and which is the representative
opinion of our Government.

With these words I fully support the
motion of Thanks on  President’s
Address.]

Shri Ansar Harvani (Fatehpur):
Mr. Chairman, Sir, let me thank the
President, at the very outset, for his
Address in which he has not only
deseribed the great achievements that
have been made by his Government
but has enunciated the policies which
are bound to lead to the prosperity

of our country and to the peace of
the world.

A casual reference has been made
to Kashmir, When we hear of Kash-
mir, we are reminded of aur country-
men on that side of the so-called
cease fire line who have been groan-
ing under the iron heals of an alien
rule for almoet the last ten years. On
thet side of the cemse fire, the news
that is coming to us reveals that
manhood {s being butchered and that
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womanhood is being dishonoured. Let
us tell them here and now that we
shall not rest unless every inch of
Kashmir is liberated. We should tell
them here and now that we are
determined, plebiscite or no plebiacite,
to see that the people on that side of
the cease-fire line enjoy the same
fruits of freedom that are being en-
joyed by our counfrymen in bther
parts of India.

In the President's Address, refer-
ence has been made to the forthcom-
ing visit of our Prime Minister to
certain countries, and to his attend-
ing the Commonwealth Prime Minis-
ters' Conference in London. It was
rediculed by a very senior Member
on the other side of the House. In
fact, he suspected that our great
Prime Minister is likely to walk into
the ring of the imperialists. Let him
remember that in our lifetime there
has not been a greater undaunted
soldier against imperialism than our
Prime Minister himself. Let him
remember that even in the stormy
1942, when our friends on that side
of the House, under the pretex of &
people’s war, had walked into the
camp of imperialists and had accept-
ed Churchill and Chiang as their
leader, it was this undaunted soldier
of India's freedom, our great Prime
Minister, who led the people on this
side of the House to the Jails and
even to the gallows.

Our Prime Minister is going to
attend the Commonwealth Prime
Ministers’ Conference in London with
a great prestige. He is going there
as the senlormost Prime Minister of
the Commonwealth countries. He is
going there almost as the leader of
the Commonwealth countries. We
have seen his influence when the
Suez crisis was there. Yt was his in-
fluence on the Commonwealth coun-
tries which saved the Suez crisis
from developing into a major war.
I would submit that when our Prime
Minister goes to London, he should
use his great influence and should see
that South Africa is expelled from
the Commonwealth. A barbarous
country like South Africa has no right
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to be in a conference to which our
great Prime Minister goes. 1 am sure
with his great influence he can do
it. .

Reference has been made to the
food problem and the community pro-
jects and community development
schemes. There is no doubt that the
community development scheme is a
great dynamic scheme; but I confess
that its dynamo is too weak. We have
made great progress and achieved
great things, but those achievements
were inevitable and they were due to
our huge man power and resources.
But, the tempo is slow, Let us find
out why. The gram sevakas, and the
Gram Sevaks go to the villages and
work there in a missionary spirit;
their contributions are innumerable.
But I confess I cannot say the same
thing about the people who-at the
top. The development commissioners
who are at the top have been drawn
from the Magistracy and the
collectorate. I know that among
them there are some very bril-
liant people who had a great aca-
demic background and in their early
twenties had sold their soul to a
foreign government governing them.
There is no dearth of people in the
country who will work with a mis-
sionary spirit. There is no dearth of
people who, under the leadership of
Mahatma Gandhi, the Father of the
Nation, have imbibed the missionary
spirit in them. With their support,
we can make these community pro-
jects and development schemes a real
lively and dynamic programme.
Mere official organisations and mere
official mobilisation cannot solve our
food problem. It should be tackled
on a war basis, on an emergency
basis. We know that in the Opposi-
tion there are many people who have
fought for the freedom of this coun-
try, who have gone to jails along
with us and who have made sacrifices

for the freedom of this country.
There are many among them who
have worked shoulder to  shoulder

when we were fighting against im-
perialism,. We appeal to them to co-
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operate with us when we fight against
poverty and hunger. I know that
the Government has often made an

appeal to the Members in the Opposi- -

tion. But, I would appeal to them
once again on the floor of this House
that they should forget their petty
differences and shun factionalism and
give their whole-hearted support to
the Government in tackling the food
problem, in going to the villages and
cultivating uncultivatable lands and
in creating conditions for providing
better facilities to the agriculturists.

I do not want to take more time of
the House; but, at the same time, I
would once again appeal that the
food problem has to be tackled on an
emergency basis. It cannot be tackl-
ed from the desk or the table. We
have te mobilise a huge land army of
inen and women and send them to the
villages. We should make it com-
pulsory for young men and women;
of this country to go to the villages
and offer their wvoluntary servicos.
With these words, Sir, I express my
gratitude to the President.

Shri P. K. Den (Kalahandi): Mr.
Chairman, Sir, I thank vou for hav-
ing given me this opportunity to
speak on the President’s address. I
feel that if pious wishes and expres-
sions could solve our problems, if a
generalisation full of excuses could
give us more food and happiness,
then the President's address is a clas-
sic instance of the fulfilment of our
hopes and expectations. In this
matter of fact world, words are of no
value, unless they are translated into
action in our lifetime. I think the
hon. Mover of the Motion of Thanks
and his collegues on the Treasury
Benches for their eloguence in prais-
ing the policy and actions of the
present Government; but, it would
have been more appropriate had it
come from the lips of their critics
who are their real friends and
who unhesitatingly point out their
failings and shortcomings, so that we
can better serve the ideal of the Gov-
ernment of the people, by the people
and for the people.

-

-
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Coming to the point on = which
amendments have been tabled by me,
I beg to submit that the various com-
munity projects which have been so
much praised by the hon. Prime
Minister and other Members of the
Treasury Benches have signally failed
to solve the various problems of the
villages. From my  experience in
Orissa, I would like to point out that
the community projects have not
succeeded due to the bureaucratic
nature of the administration. That
is why that amount of people’s co-
operation as expected is not forth-
coming. It has become a regular
practice to keep the various resolu-
tions passed in the development ad-
visory boards in cold storage; these
are never implemented. The people
are completely kept in the dark as to
what happened to the wvarious pro-
posals. Therefore, I would submit to
the Government that unless they take
the people into confidence, it will not

+3ve possible to work the community

projects successfully.

Secondly, lack of technicians is a
great impediment in the way of pro-

gress of the wvarious community pro--

jects. Lack of overseers, engineers
and other technical staff is responsi-
ble for the non-completion of the
various minor irrigation and other
projects in the scheduled time. Very
inadequate provision has been made
to solve the problem of rural unem-
plovment. In an agricultural State
like Orissa, where there are very few
factories and land is the biggest in-
dustry, most unfortunately the land
has been concentrated in the hands
of a very few. Unless we take bold
steps and try to redistribute the land
according to the needs of the people,
it will not be possible to relieve the
_ various strains of unemployment pre-
k\_railing in the rural areas.

I would like to point out in this
connection that it is very easy to
listen to the high philosophy of socia-
lism and socialist pattern. But there
is no social security worth the name
in the villages. We find that the
sanitary and other living conditions
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in the villages are far from satisfac-
tory. Diseases and epidemies contri-
bute to the premature death of milli-
ons of people. The percentage of
literacy in my State is hardly 7. per
cent. The poor peasantry is not yet
free from the clutches of the local
banyas and there is a perpetual liqui-
dation of the peasantry. Adequate
provision has not been made in the
various community projects to give
the necessary facilities to the poor
peasants in the villages.

Now coming to a very controversial
point regarding the re-organisation of
States, though it is not proper to
speak here, I am forced by circums-
tances to speak on this subject be-
cause this matter has been decided
most hastily by the Parliament and
we have been elected to this House
on the very issue of the re-organiza-
tion of States. Unnecessarily, bad
blood has been created on a, very
minor point between two neighbour-
ing states, i.e., Bihar and Orissa. We
have so much in common between
ourselves- and we formed one State
for nearly 2 decades and that minor
point is a tiny bit of land which
covers about 600 square miles with 2
lakhs of people and that is Saraikella
and Kharswan. In the first General
Election and in the last General Elec-
tion the local princes have been elect-
ed there on the very issue of re-in-
tegration of those areas in  Orissa.
They were tiny bits of states and
they formed part of Orissa in 1947.
But circumstances led them to go to
Bihar. After the merger of Saraikella
and Kharswan the geographical con-
tiguity was established and there was
a great clamour from the people to
re-integrate that area into Orissa and
on that very issue in the last election
my Party did put up a candidate and.
he was elected with a large majority.
Hon. Members -from the Treasury
Benches spoke about Janata Ki Rai
and people very much. If the people’s
verdict is to be respected#I most res-
pectfully suggest that the Govern-
ment should change their decision, so
that the desire of the people could
be fulfilled and this area could be in-
tegrated in Orissa.
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Lastly, I would like to point out
some aspects of democracy in certain
parts of this country. In Orissa
though the electorate has completely
rejected the party in power in the
last elections and though only 58
members could be elected in a House
of 140 Members, still you find a
minority forming the Ministry. It
could be possible because the party
contained in power and tried to buy
people by distributing loaves and
fishes, The way some of the local
M.L.As. underwent political sacrifices
and the Governor came out with... ..

Mr, Chairman: Order, order. 1 do
not think that the matter that the
hon. Member has mentioned is sirict-
ly within the purview of this debate
on the President's Address. It is not
right for us to say how the Governor
of Orissa or a party there behaved.
How is the Central Government res-
ponsible for it? According to my
opinion, this matter is not strietly
relevant to the subjet under discus-
sion.

Shri P. K. Deo: Thank you very
much, Sir. I am absolutely new to
this House. I do not know that one
cannot speak on any subject.

Mr Chalrman: I do not think that
Central responsibility is there.

Shri P. K. Deo: I have got nothing
more to say on the President's Ad-
dress, except that it reminds me of a
famous saying of Kalidas:

oFvy A RATAT AT
war arafa YT |

“It is not the physical burden
on my shoulder that pains me;
it is your ignorance.”

Shri B, C. Kamble (Hopargaon):
1 am indeed grateful to you for the
kindness that you have shown in
giving this opportunity to me to
gddress this House. I am speaking
on behalf of the scheduled Castes
Federstlon which is known as Dr.
Ambedkar’s Party. Within the short
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time at my disposzal, I would like to
confine myself only to a few points.

The first is with regard to the
states of the Marathi speaking people
and the Gujerati speaking people. A
great controversy is going on in
those regions with regard to the for-
mation of states in the form of bigger
bi-lingual state versus two uni-lin-
gual states. We know the results of
the general elections; also we know
the results of the Bombay Corpora-
tion election. When the electorate
has given this verdict new, the dis-
pute must come to an end. I am re-
minded of a famous phrase which
was used when the Liberals defeated
the Conservatives during the time of
Lord Salisbury, At that time the
phrase used was: “Rome has spoken
and the dispute must end”. I submit
that in the same way the electorafe
has spoken in Bombay State and i
Maharashtra and therefore, this con-
troversy must come to an end. i 4
this controversy is not brought to an
end, I am afraid, there will not be
social harmony in those regions. We
are told that an experiment should
be made with a bigger bilingual
state. We know the evils of a mixed
state and we know also the way in
which the bilingual State has come
into heing. There is Article 3 of the
Constitution of India and & proviso
to this provides that the views of
various legislatures of the States
whose boundaries are likely to be
affected by the States Re-organiza-
tion must be ascertained. With re-
gard to the bilingual states this pro-
vision has not been complied with
at all. I beg to submit that the big-
ger bilingual is wholly unconstitu-
tional. The bigger bilingual State
has come into being by the lobby
door, by an amendment to the three-
State formula and therefore this Is a
patent error which requires to be
corrected. 1s there anybody who
could give an example where a mixed
state has been successful? There Is
no example at all. T there be an
example, it is that a miked state does
not sustain; not only that—a mixed
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state eollapses. That is what hap-
penod in Turkistan, ‘That is what
happened in Czechoalovakia. ' That is
what happened to the former state of
Madras. That is what happened to
the former state of Bombay. There-
fore to have an experiment with evil
is a wrong argument and I say that
the hilingual state iz an illegitimate
state and is not a state which has
come into being by the proper and
constitutional way. What I would
like to pose before the Government
ig: would Government like to continue
this controversy? If the answer is
“Yes”, then I beg to submit the 4
points for the consideration of this
House and for hat matter also for the
consideration of the Government
party. The first point ig that this is
a peoples’ fight as distinct from a
party fight, and it is only in the peo-
ple that power originates. Is there
any authority or power who can
?befeat the people and we have yet

see an authority or power either
in the bigger bilingual state or in
India or even in this honourable
House which can defeat the people?
The people cannot be defeated at all,
Since Sahyadri stands, since Kistna
and Koyna rivers are flowing and
gince the Sun is there. Therefore
people cannot be defeated. That is
the first point that I beg to submit
for the consideration of Government.

The second point is that the illu-
ston, namely that this House is
sovereign, is a ‘wrong illusion.
It must be dispelled. Such of
those who have studied a federal con-
stitution must know where sove-
reignty resides, whether it resides in
this House or in written Constitution,
or in the aggregute States and it
must be decided very carefully. I
am very sorry that this kind of
argument is also levelled by the hon.
the Prime Minister. I would like to
make it clear that in a Federal State
the Union legislature is never sove-
reign and after the study I have made
with due eare 1 declare in this House
that this House is mnot sovereign. It
is only the aggregate States together
that are savereign and not this Unidon.
. this kind of argument also
is futile.
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The third point that I would like to
make is that if there is such a kind
of impression that this is a passing
phase, then this also must be dispel-
led for ever. Sir, essentially it is a
question of the distribution of sove-
reign powers. I refuse to accept that
the formation of a State is a matter
of administrative convenience. It is
not so. It is a question which in-
volves the distribution of sovereign
powers and no people will accept
that position and that is why 1 say
that this fight will be carried from
yvear to year and if necessary from
generation to generation. About that
there should be no mistake; there-
fore, I tell those who are arguing
that this is going to be a passing
phase that they must dispel this illu-
sion.

And, finally, Sir, the fourth point
that I beg to submit for the consi-
deration of this House is that this is
a Housc of people. We are not cal-
ling this House as the House of
Commons. We are calling it—and
it has been provided in the Constitu-
tion—as the House of the People. It
means that the authority originates
from different kinds of people, the
Bengali people, the Punjabi people,
the Gujerati people, Marathi people.
Can such people do injustice and
suppress a people? I submit if this
happens, then the very foundation of
this House will be destroyed. This
House cannot be utilised for suppres-
sing a people. Therefore, Govern-
ment must consider ten times before
they make an announcement with
regard to the formation of States, so
far as this controversy goes.

Now, Sir, I would like to turn to
another point with regard to the posi-
tion of the Scheduled Castes and
thase who have recently adopted
Buddhism. Sir, we are very happy
that on our side the Prime Minister
is commending the teachings of Lord
Buddha. He has been repeatedly
saying, and we are very glad to note,
that before the world there are only
two ways. The one is of yuddha or
war and the other is of Buddha, If
the Prime Minister says what he
means, then I say that the Prime
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Minister is on the side of new Bud-
dhists. If the Prime Minister does
not mean what he says then the
Prime Ministe. will huve to correct
himself. Therefore, so far as the
position of the new converts to Bud-
dhism is concerned, their interests
must be safeguarded.

Now there are two points with re-
gard to the safeguarding of the in-
terests of these people. The first is
with regard to the facilities which
will be required to be given to them
as Buddhists, as Scheduled Caste
Buddhists, or Buddhist Scheduled
Castes, purely as thnse who are con-
verted to Buddhism In the Consti-
tution there is a provision made that
the interests of the Scheduled Castes
and Scheduled Tribes shall be taken
into consideration and accQrdingly
certain facilitiesx are given. An argu-
ment will be advanced. The moment
they cease to be Scheduled Castes
they will not be entitled for any faci-
lities. This will be a wrong argument
I have come¢ across an enactment
which has been made by this hon.
House in the vear 1956 where a
certain kind of amendment is made.
I do not know whether the intention
of the amendment was to facilitate
the withdrawal of concessions which
were enjoyed by these people or it
is to make the meaning clear. I sub-
mit that the concessions which were
given by the Constituent Assembly
to the Scheduled Castes were given
as a people. That is to say, the
principle adopted was the concessions
were for the people, not the people
were for the concessions. We have
accepted the principle of democracy
which says Government for the
people, by the people and of the
people; that is to say, that the people
are not for Government, the Govern-
ment is for the people. In the same
way the concessions are for the people;
the people are not for the
concessions. Therefore, it comes to
this , wherever these people go,
the concessions must follow and
that is why I would like to plead
with the hon. the Prime  Minister
and also with the Government that
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whatever are the educational and
economic facilities which were
extende,d__g%__r%e people in the
name ‘of Scheduled Castes, shoul@
also bz extended to them, even
though they change their faith and
become Buddhists. [ hope that Gov-
ermment will carry out these inten-
tions. We do not desire to be bitter
on this point. We desire to pursue

the matter very amicably and very
cvalmly.

Mr. Chairman: Do they maintain
their caste after they change their
religion?

Shri B. C. Kamble: They have ac-
cepted this faith for the simple
reason that they do not desire to be
called by any caste. The whole coun-
try has been disrupted by this caste.
The hon. the Prime Minister was
spraking about fighting Communa-
lism. Now he has shifted his
emphasis to fighting casteism. Thgfe
arc many people who are wond ~_»g
about the solution—how it has \3 be
fought. Lord Buddha has given that
solution. Lord Buddha has said that
my religion and the system of my
society is such that as in the case of
rivers which flow from different pro-
vinces the moment they meet the
ocean yvou cannot distinguish the
waters of one from the other, so when
people follow the Buddhist religion
there is no caste, there is no distinc-
tion. I humbly submit that due con-
sideration be given to these points.

The Minister of Food and Agricnl-
ture (Shri A. P. Jaln): Mr. Chair-
man, Sir, food has naturally locraed
large during the discussion on the
President’s Address. A large num-
ber of hon. Members have expressed
their views. Some of them have
spoken rather hard things. 1 kmow
that some have spoken with sentl-
ment. Some of them have accused
us of complacency. They have sald
that the President has not presented
a correct picture of the food situa-
tion; others have said that we are
not attaching sufficlent imporiance
to the food situation.. .

Now Sir, it is obvious that the Pre-
sident has made an important refe-
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rence to the food situation, e has
given prominence to the food situa-
tion in his Address. I have also had
the occasion to make a rather comp-
rehensive statement before the Fluuse
on the food situation in thc country.
In fact, in making that staienient I
went a little out of the way. I made
reference to the State of Assam and
to the State of Bihar where there is
not much of trouble. But I wanted
to take the House fully into confi-
dence. 1 also spoke about Rejasthan
where the trouble is confined to only
a portion of the Division of Jodhpur.
I also made a refernce to Kerala.
Now Kerala has been a delicit State
for a long time. It has becu import-
ing large quantities of rice from
Tanjore in the State of Madras and
from Andhra. Now, there is noth.ng
new about what is havpening in
Kerala. Yet I thought I must give
as complete a picture of the food
situation as jt was possibie Even
0, some hon. Members choose to
accuse us of complacency or of not
paying sufficient importaace to the
food problem, all I can say is that
they are not fair to us.

But our way of looking al the food
problem is that we must make an
impartial study, we must make an
accurate study of the food situation
in the country and try to find out
the remedy. There is no use talking
of scare, particularly in places where
scare does not exist. There is no
fun in creating panic, because any
scale for panic or talk of starvation
deaths, when they are not actual facts
will only help the hoarders and
people who keep the stocks and peo-
ple who are interested in raizsing the
prices of foodstuffs. I, therefore, very
earnestly appeal to the honn Members
here that the food problem iz & com-
mon problem: we are all determined
todsolve it; it is a problem upon which
depehds the success of our Second
Five Year Plan. May I say that it is
a problem upon which depends the
future and the prosperity of the
country. Let us therefore join hands
together and wherever there is a
defect or wherever thre is a short-
fall, let us find a solutlon for it rather
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than try to criticize each other. Bo
far as 1 am concerned, I state in this
House that 1 consider the food pro-
blem to be a national problem I am
prepared to accept any suggestion
which the hon. Members may offer,
if it is a practicable suggesiion I in-
vite them to give me practical sug-
gestions and 1 can assure them that
they will find full response from ine.

With this brief introduction I may
say that the permancnt solution to
ihe food problem is inercazed produc-
tion. We can solve food prublem on
a permanent basis only when we in-
crease our production of foudgrains
and other edible products. We have
given some statistics of what has hap-
pened during the last ten years. Some
hon. Members have expressed doubts
about the accuracy of those statistics,
On that matter I propyss to say
somoething later on. Here T will con-
fine myself 1o the broad picture of
the increase in the production of food-
grains in this country since 1047- 48,

In 1047-48 the total production of
cervals was 43,7  million  tons. In
1948-49 it went down to 43.3 million
tons. In 1849-50 it went up to
46 million tons. In 1850-51 it went
down to 41.7 million tons, and in
1951-52 it was 42.9 million tons. For
these five years it gives aun aversge
of 43.2 million tons per year. In
1952-53 the production went up to
49.2 million tons. 1953-54 was a very
favourable year and the production
went up by 9 million tons; it went up
to 58.3 million tons. Again in 1954-
55 it came down to 55.7 million tons,
in 1955-56 to 53.3 million tons. And
the average of these four years works
out to 54:13 million tons. I have given
the moving averages, that is averages
of five years, ending wvarious years,
from 1947-48 onwards. And those
averages indicate that the average
production has increased by 25 per
cent, Now, that is not a bad record.
None-the-less the question arises:
have we become self-sfficient? The
President has, in his Address, very
clearly said that although the food
production has increased despite cer-
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tain calamities, we have wvet to make
a headway before we beconie self-
sufficient. Is that an exaggcrated
picture, may I =ask? 1Is that not a
realistic picture? Is there not an
admission in it that we arc not-self-
sufficient?

Sir, hon. Members are aware that
ever slnce the formulation of the
Second Five Year Plan there has been
ample emphasis on agricultural pro-
duction. The Planning Commission,
the National Development Council,
the Prime Minister—and of course
the Agriculture Ministry whose duly
it 13 —have been constanily talking
of increasing the agricultural targets
not only on paper but actually achiev-
ing them. The House will remember
that in the Draft Plan there wuas a
provision for increased production of
foodgrains by 10 million tons. We
reviewed those targets and we thought
that if the Plan was to be made a
success we should have higher targets.
We reviewed them  carefully and
raised them to more than 15 millipn
tons.

In order to achieve those targets
certain  administrative and  other
changes have been made. The House
is aware that the Community Pro-
jects Administration has .aow  been
created into a regular Ministry., And
there was a definite object behind it.
Because, the Community Projects
Administration was an Extension
Wing; and unless the Extension Wing
is a stromg organisation, and unless
there is constant liaison between the
Agriculture Ministry and the Exten-
sion Wing, it would not be possible
10 achieve the big targets that we
have laid down for agricultural pro-
duction under the Second Five Year
Plan.

One of the Evaluation Reports made
by the Planning Commission went to
show that the Village Level Worker
who is the key man of the Community
Development was not paylng as much
attentlon to agriculture as to its
practical activitles like building of
schools, nospitals, rosas, etc. That
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emphasis has been changed, and it
has been clearly laid down among the
rules of conduct of the Community
Project officers that agricultural ppo-
duction must receive top priority
in the Community Development and
N.E.S. Blocks.

The House would also be aware
that the guestion of achieving higher
agricultural targets was wvery care-
fully reviewed recently at the Deve-
lopment Commissioners’ Conference
at Mussocorie; and there it was decid-
ed that the Community Project and
National Extension Service Blocks
should achieve an increase of at least
50 per cent. is agricultural production.
‘The position today is~that while we
are not self-sufficient yet, our deficit
is only marginal. Is it something that
has happened suddenly; is it something
that has arisen from the faults of the
Agriculture Ministry?

I will refer to the Second Five ¥ -
Plan. On page 100, paragraph 95,
the Plan says:

“With increasing population
and rising incomes, the rconsump-
tion of foodgrains is certain to
E0 up in the coming years. The
«locks held at present by Govern-
ment are very low, and they need
to be replenished early. Consi-
dering these facts, imports ag-
gregating to about six million tons
in the plan period would appear
to be essential, and a substantial
proportion of this total will have
to be imported in the first half
of the period.”

The Second Five Year Plan fully
cnvisaged the position that would be
created by the large developmental
expenditure under deficit financing.
It was provided in the PFlan that a
short-fall or deflcit in _ respect of
foodgrains should be made up hy
imports. That is exactly what we are
doing. We have received and we
are receiving sqmething under Publie
Law 480. We have entered into a
commitment for five years for the
import of 2 million tons of rice from
Burma. We are exactly dolng wihss
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wns contemplated in the Second Five
Year Plan. The situation today is
what was contemplated in the Second
Plan. Nothing new has

Shri Narayanankutty Menon
(Mukandapuram): Are we to under-
stand that this situation was con-
templated by the Second DPlan?

Mr., Chairman: That is a matter
of opinion. Let the hon. Minister
continue.

Shri A, P, Jain: The question to-
day is that the difficulties are therc
We arc not denying that the difficul-
ties are not there. We are not com-
placent about the gituation. How
to combat the difficulties? A number
of hon. Members have said that the
prices are rising. It is a fact that the
prices of foodgrains have risen. We
have not denied that. In the slate-
ment that I have made, all that I
said was that between November

56 and May 19857, the rise in the
price of rice was comparatively less
than what it was in the corraspon-
ding period last year. Between
November 1955 and May 1856, the
risc in the price of rice was 20 per
cent. This year, during the same
period, the rise in the price of rice
is 4 per cent. On the contrary, while
last year there was a rise in the
price of wheat, this year, uctually
there has been a fall in the price of
wheat. All these facts are borne out
by quotations from the papers even
if our figures are not believed.

Shri Khadilkar (Ahmednagar):
Will the hon. Minister give the price
figures. . ..

Shri A. P. Jain: I do not want
these interruptions. 1 am not giving
way.

The fact is, prices have been rising.

We made some estimates of produc-
tion. I gave the figures to the House.
Some hon. Members said that these
figures were not dependable. How
are these figures collected? We have
got a fairly good system of collecting
statistics of production. These figures
are collected on the basis of random
sampling. survey. That survey is
conducted under the supervision of
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the National Sample Survey. I sub-
mit that these filgures are as accurate
as they could possibly be. VYet, the
question arises, if there is larger pro-
duction, why are the prices going
up. The question is very legitimate
and 1t has to be answered,

Prices depend on demand and sup-
ply. While the supply is increasing,
the demand is increasing on even a
gireater scale and that is why the
prices have shown an upward 'trend.
To meet the gap between supply and
demand, we are imperting foodgrains
and releasing them in the market. It
is clear that while the Budget of the
Centre and the States combined im
1953-54 was Rs. 1018 crores, in 1855-
56, it came to Rs. 1430 crores and in
1958-57, it came to Rs. 1894 crores.
It is obvious that there has been pub-
lic expenditure on a very larke scale,
With more money circulation, prices
were bound to go up it is not a soli-
tary phenomenon that has happened
in this country. Every country bas
had to pay some price for planning
and development. For the benefit of
hon. Members, I would like to pre-
sent some figures regaerding China.
The Housc will remember that one
of our delegations visited China last
year to study the technique of plan-
ning. The report of the delegation
says that the average purchase and
sale price of the principal foodgrains
at the present time, as supplied by
the Chinese authorities are: wheat-
Rs, 27-8-0 per maund; paddy--Rs.
15-6-0 per maund which will work
out to be the equivalent of Rs.- 25
wholesale price and Rs. 27 retall
price. I am not quoting these figures
as somc sort of a justification for the
prices that are prevailing in this
country. I am quoting these figures
to show that you have to pay some
price for development. When there
was public expenditure on a large
scale, there was rise in price in China
where, perhaps, governmental autho-
rity comes down with a far more
heavier hand.

We have also conducted some sur-
veys recently. [ smaid that there is
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hoarding. Some hon. Members did
not believe it. The results of our
surveys in the two  districts of
Krishna and Godavari are these. In
Krishna, the loans granted by the
Central Co-operative Bank to Co-
operative credit societies before the
end of January, 1857 were about
three times than a year ago: Rs. 55.17
Lakhs as against Rs. 18:97 lakhs
in January, 1958. Again in Godavari,
loans granted by the Central Co-ope-
rative Bank to the Co-operative
marketing societies in January 19857
were double those a year ago: Rs.
16.22 lakhs in January 1857 as apgainst
Rs. 8.24 lakhs in January, 1956. Ad-
vances by the Reserve Bank to the
Co-operative Banks have increased
from Rs. 174 crores in 1855-56 to
Rs. 236 crores in 1856-57. Advances
by the Reserve Bank to the farmers
also indicate an increase. In regard
to these increases, the Reserve Bank
has obscrved that the increase ie
phenomcnal. The report says that in
fact, the demand for funds by these
Co-operative Banks was so heavy that
at least one of them had to take
steps to arrange for additional finan-
ces through the Apex Bank. A sharp
rise of more than 100 per cent was
recorded in the outstanding loans
against paddy by some of the Agri-
cultural and primary moacketing so-
cieties. Membership of the socicties
has risen in the last few months,
especially during January and Feb-
ruary, obviously due to urgent ueed
for finances. In January 1957, 350
new members have joined the =ocle-
ties.

In a way, this a good thing. Hither-
to, the history of our agricultural
marketing has been that during the
harvest season, on account of distress
sales, the farmer brings his entire
produce to the market and gets a
low price. With the availability of
co-operative flnancing and other
financing he is in a position to hold
his produce. This produce must
out as and when the market neods
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that. For that purpose, I have suyg-
'gested in the course of my statement
that a high-powered committee is
going to be set up, which will cons-
tantly study the marketing conditions,
credit facilities and other things and
suggest adequate steps so that there
is a regular flow of foodgrains frum
the stocks placed with the Banks, Co-
operative banks and allied institu-
tions, so that there may be no deficit
in the market, We are fully cons-
cious of keeping the prices down.
The House will remember that the
hon. Minance Minister yesterday
had made a provision of not less than
Rs, 25 crores for subsidising food
prices so that the poorer sections of
the people may not suffer. Obvious-
ly, we are not complacent ubout it.
On the other hand, we are very much
conscious about it. Yet, if there is
any defect in our working, or, if any
hon. Member has any suggestions {r
make, they will be most welca 7€,
because we are determined to find &
solution for the problem. It is a
national problem. We do not treat
it as a party problem. We are treal-
jng it as & common problem of all
the parties present herc or outside.

The other aspect of this prablem
is the problem of immediate shor-
tages. The Leader of the Opposition
made some rather uncharitable re-
marks during the course of his speech.
He accused us of manipulating situa-
tions, cooking up figures and creating
a false impression. I shall read out
what the hon. Member said:

“The White Paper says: ‘“The
fall was due to Jless favourable
weather conditions’. That was in
March. In May, it has become
natura! calamities. From ‘less
favourable’ it has become ‘cala-
mity’ in two months, and this is
a very rapid progress in the think-
ing of the Ministerial Benches.
But why should they find #t that
‘less favourable weather' had
really become g ‘natural calamity’
after two months?
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15 hrs.

That was a very serious accusation.
And 1 make bold to say that it is not
we who have misrepresented. Maybe,
consciously or unconsciously, it is the
Leader of the Opposition who has
tried to mislead the House.

He has based his remarks on the
White Paper published in March, 1957.
Now, what does that White Paper say”
It says:

“The overall index of agricul-
tural production (1949-50-100) de-
clined by nearly 2.4 per cent from
116.4 in 1954-55 to 113.7 in 1955-56
mainly due to less favourable wea-
ther conditions.”

But to what year does it relate? It
relates to the year 1955-56. The Presi-
dent has referred, when he has talked
of calamity, to the year 1856-57. To
apply the remarks that were made by
the Finance Minister relating to 1955-
56 to the year 1958-57 is clearly mis-
\dading the House, and trying to
create a picture that does not exist
there. The two sets of remarks were
made to two gquite different sets of
conditions, namely to 1955-56'and 1956-
57.

Again, some hon. Members have
talked of starvation deaths. Particu-
larly, the hon. Leader of the Opposi-
tion has said that the people are dy-
ing in the streets of Calcutta. I have
not known of any such thing. I think
it is total exaggeration. It is not a
statement which is borne out by facts.

Curiously encugh, immediately after
the 1852 elections also, almost similar
allegations were made. As I was read-
ing some of the previous debates, 1
was struck by the similarity of the ac-
cusation. On 7th. August, 1852 , a ques-
tion was put to the following effect:

“whether Government are aware
of the report published in the
Times of India dated the 21st
July, 1952, Delhi Edition, alleging
that filve million people in West
Bengal were starving and an-
other flve million were living in
near-starvation condition?”

‘There is also another interesting
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passage which I would like to read to
the House a question was asked on
8th August, 1952

“May I know whether Govern-
ment is aware of the fact that an
ex-Member of Parliament, Mr.
Shibban Lal Saksena has stated
that there have been starvation
deaths, and he has declared his in-
tention (o  start & fast to invite
the attentien of Government to
thig fact?”

The answer given by my pre-
decessor Shri Kidwai was:

‘Tuday 1 received o telegrum
from Mr. Shibban Lal Saksena
stating that one hundred persons
arc dying cvery day on acount
of starvatljon. . L.Mr Shibban
Lal had supplied some names of
deaths tfrom another village also.
Some of those persons had died
s1x months ago. some two months
ago. It was discovered that most
of them were on austerity ration-
ing and everyone of them had
drawn his ration for the week in
which he died ”

Now, there is no use in trying to
draw this dismal picture. The pic=
ture s by no means happy. There
are scarcities, ther are difficulties, but
in a wvast country like India where
only less than 25 per cent of the area
has got the beneflt of irrigation,
where nature is sometimes hard
and produces rather deleterious
effects on our production
every year, there is ome difficulty or
another in one party of the country
or another; and even if we develop
our resources of irrigation to the full,
we can never be sure that nature
will not have a hand in determining
the quantum of agricultural produc-
tion.

Agriculture is something different
from industry. In industry, if wyou
put in & certain amount ¢f raw mate=-
rial, you are assured of certain pro-
ducts. On the other hand, in agri-
culture, you can never be sure until
the crop has actually been reaped.
That is what has happened in Bihar
this year. Until the end of March,
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there was good crop with fat ears,
and everybody was hoping to have a
bumper yield. But as soon as some
people rubbed the crop, they found
that the grain inside had shrivelled,
and the crops had wvery much gone
down.

The broad picture in the country, in
the eastern region, that is, in the
eastern parts of UP, parts of Bihar
and parts of Bengal, the rabi crop
has been affected by rain, hailstorm
and rust. Nobody can have control
over natural calamity. Yet, we can
do something to alleviate the condi-
tions arising from natural calamities.

It has been said that we are depen-
dent upon statistics too much. Shri
Frank Anthony suggested, burn the
statistics. Statistics have their own
value, but they are nothing absolute
by themselves. So far as statistics
are concerned, we treat them as a sort
of guide, but we do not absolutely
depend on them, 1 have personally
visited some of the States affected; 1
have gone to Bihar, and I have toured
in the rural areas; I have gone from
kalyan to kalyan, and I have talked
to the peasants. And there are hon.
Members of this House who have
accompanied me in the course of my
tour. I have gone incognito to the
markets and to the mandis to ascer-
tain what the prices were. That is
surely not a dependence purely on
statistics.

I have been also to Uttar Pradesh.
I have been to Bombay to enquire
and to study the conditions on the
spot. Now, it is on the pragmatic
estimate that we are proceeding. 1
have stated in this House and else-
where that we have agreed to meet the
full demands of the States of U.P.
Bihar and Bengal. arising out of these
calamitics.

Then, there was anolher difficulty.
In the western region. that i1s Bombay
and the adjoining areas of Mysore,
the jowar crop had suffered badly
year. In kharif 18568, there was a
shnortfall of about 3 milllon tons.
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That is a big quantity. And the
prices there are going up. There
is no absolute shortage of food-
grains, but the prices are not within
the reach of the people.

In the course of my talks with the
Chief Minister and the Food Minister
of Bombay, we have agreed to release
wheat in the areas where the prices
are showing an upward trend. My
colleague, the Deputy Minister of
Food, has toured practically the whole
of South India, and his experience by
and large is that there are stocks in
the markets, but the prices are high
The prices have got to be brought
down, but the manner and the method
of bringing down the prices is not
surely, to talk of panic, or to talk of
shortages. There is no shortage as
such, but the prices are high. Tha
prices have to be reduced.

There are shortages in certain pocik-
ets.

Shri Vasudevan Nair (Thiruvella):
May 1 know. .....

Shri A P, Jain: I am not yielding.

For instance, in the eastern parts of
Uttar Pradesh, Bihar and Bengal, and
in Bombay and the adjoining of
Mysore, there are shortages. But we
have sufficient stocks to meet their
requirements.

Shri Punnoose (Ambalapuzha): Is
there no time-limit for the hon. Min-
ister” He does not want to be inter-
rupted. He does not want to give
information. He is inflicting a speech
on us. Can he not answer our ques-
tions? What is this procedure?

Shri A. P. Jain: [ can answer after-
wards, But if it is going to be ncross
the Table now, I think there will be
no end.

Mr. Chairman: 1 agree this is a very
important question on which so many
Members have spoken. So the hon.
Minister is taking a little more time.

Several Hon. Members rose—
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Shri A. P. Jaln: The position is that
we have a sufficiently good .import
programme during the course of the
year to meet the requirements of the
qeficit areas and to cordon off certain
areas like Bombay, <Calcutta and
Delhi to meet their supplies from the
tmported stock., While the situation
will require constant watching and
careful handling, there is no reason
for alarm, Let us hope that the next
kharif crop will be good and the diffi-
culties which we are seeing today
will disappear.

I am sorry that some hon. Members
thmk that I do mot want to answer
questions. That accusation is not
proper because 1 have been answering
questions. But if during the course
of my speech, there is gquestioning and
cross-questioning, it is rather difficult
to keep the irend of thinking.

Shri Narayanankutty Menon: On a
poigt of clarification. The hon. Minis-
ter 'was submitting before the House
that there was hoarding. A lot of
flgures were quoted. Has the hon.
Minister got any immediate measures
which he will take o put a stop to
this?

Mr. Chairman:
oeing set up.

A Commitiee is

Shri Narayanankutty Menon: He
was quoting figures to show that
there wag hoarding, What steps has
he taken to stop hoarding?

Shri A. P. Jain: I have very clear-
ly stated the other day that Govern-
ment are going to sef up a high-power
Committee to deal with measures for
avoiding hoarding and also for bring-
ing down prices.

Shri B. S. Murthy (Kukinada—
Reserved-Sch. Castes): The immedi-
ate necessity is to arrest the rise in
prhces. Therefore, I want to know
exactly what is the immediate step
that is proposed to be taken to see
that the prices are brought down.

Shri A, P. Jain: Government have
already placed a curb on advances
ageinst foodgraine. That is one of the
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steps. Certain other sieps may have
to be taken. But it will not be wise
to disclose what steps we are going
to take because otherwise anti-mea-
sures will found out.

Shri Hem Barua (Gauhati): The
hon. Minister has blamed the caprices
of nature and hoarding. 1 want to
know if the hon. Minister is aware of
the fact that in the State of Assam
there has been scarcity and that is
due to the fact that paddy and rice
are smuggled out of the State of
Assam to Pakistan. There are two
districts there which are known as
the ‘rice bowls’, Cachar and Coalpara,
both of them situated on the Pakistan
border, I read a statement the other
day by the Supply Minister of the
State of Assam that he has been ask-
ing the Government of India to dele-
gate more powers to the State so that
it might deal effectively with the pro-
fiteers. Can the hon. Minister throw
some light on this?

Shri A. P. Jain: The power to stop
smuggling was delegated to the Gov-
ernments of Assam and West Bengal
several months ago. A ban has been
placed on the export of foodgrains
from Assam. T understand that as a
result of the tightening of these and
other measures, there is much less of
smuggling now. But I cannot say
that smuggling has been altogether
stopped. After all, the gueslion is,
who 15 to end the smuggling?

Shri Vasudevan Nair: The Minister
told us.............

Shri Achar (Mangalore): ©On a
point of order. When the  debate is
going on and the hon. Mininster makes
a speech, are Members entitled to get
up and ask quesfions in this way and
convert this into & question hour?

Mr. Chairman: With the permission
of the Chair. questions can be put.
The hon. Member will be the last to
put a guestion.

Shri Hem Barua: It is in the bnwer-
est of the country and of the Govern-
ment.
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Shri Vasudevan Nair: The Minister
just now told us that his Deputy Min-
ister toured the whole of South India.
We come from Kerala. We do not
know whether the Deputy Minister has
gone to Kerala. As far as we know,
he has not. Still, from Hyderabad he
issued a statement on May 8, that the
food situation in Kerala was quile
comfortable and prices remain steady.
This is an unfair statement to make.
We want to know whether this state-
ment has come to the notice of the
Minister.

Shri V. P. Nayar (Quilon): Did the
Deputy Minister have a telescope”

Shri A. P. Jain: The Chief Minister
and the Food Minister of Kerala are
going to see me in 15 minutes (Inter-
ruptions).

Mr. Chairman: Order, order. 1
cannot allow this sort of gquestioning
for the whole of the tffme. There are
others who want to speak. I am
going to call upon the next speaker.

Shrimati Manjula Debi (Goalpara):
Mr. Chairman, Sir, as 1 stand for the
first time on the floor of this House
and behold this great gathering of the
representatives of our people, and our
country, assembled here for the com-
mon cause of building up our mother-
land as a great nation, a feeling of
assurance for the welfare of the coun-
try fills me,

[Sardar Hukam Singh in the Chair]

Diversity of thought and ideclogy
adds colour to the scheme of things.
Criticism and correction, with concrete
proposals, infuse strength to the forces
of administration, and the power of
organising capacity. Thus the Opposi-
tion Benches become the welcome in-
strument of bringing unity in seeming
disunity. Co-ordination is effected
with a strong and healthy opposition.

Now we face the greatest task of
building up our nation as an ideal one
not only in the intermational sphere,
but also in the more important and
wurgent sphere of International home
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rule. A grave warning of the diffi-
culties that face the country, and our
stern resolve to remove those obstacles
in the way of the upliftment of our
country, ring clearly in the President's
Address. I congratulate the President
on this timely warning, for at the out-
set and at every step, we need this
warning and we must be kept aware
of the dangers facing the country.

I must also congratulate the Presi-
dent on dealing with the different as-
pects of the economic and industrial
questions. The glaring question of
food is also dealt with. But it is not
an easy matter to dispense with the
question of food with a growing popu-
lation when we are in the process of
building up our nation. It would have
been much better if the very important
and urgent questions of social welfare
and education had been dealt with in
the Address. For a country steeped in
darkness of ignorance and illiteracy,
it is imperative that compulsory edu-
cation should be introduced througtbut™
the length and breadth of the country.
Social education, duties of citizenship,
and the moral code of living, should
be the essential points in education.
The young mind is easier to be mould-
ed to the high ideal we aspire....

Mr. Chairman: OQur reporters are
feeling some difficulty in hearing the
hon Member.

Shrt Amjad Al (Dhubri): There is
some defect in the acoustics.

Mr. Chairman: I will have that
looked into; but, in the meanwhile, the
hon. lady Member may move forward.

Shrimati Manjula Debi: The young
mind can be better moulded in all
aspects for the ideal we propose to
held up for the future of the nation.
So, I propose that special care should
be taken and stress laid on the educa-
tion of school children.

As for social welfare, the Social
Welfare Board is struggling to cope
with the question of social service to
the country, more so with the welfare
of women and children. But, 1 feel
that it iz not quite sufficlent. The
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voluntary organisations that are in
contact with the masses and enjoy the
confidence of the people should be
given better scope to keep these con-
tacts and win the confildence of the
people to the schemes.

1 have visited some of the project
areas. 1 know a large amount of
money is being spent on buildings and
the appointment of workers. Yet, the
confidence of the people is not so com-
pletely won; and it is gratifyving to
note that the Social Welfare Board
proposes to take owver these schemes
under their wings, That would be,
perhaps, a better scheme to get the
contact of the people and win  thow
confidence.

Under social welfare comes tribal
welfare. We cannot any longer ignore
the question of tribal welfare. Coming
from the eastern part of India where
this tribal question is very acute and
the Nagg, problem is attracting the
attention of even other nations. I
think, it is most important that we
should pay more attention to it. The
Live Line system near the Naga
Aills created by the British to pre-
vent easy access and the Tribal belt,
has created a feeling of separatism.
This has aggravated the feelings of
the tribal areas. Every attempt should
be made to remove this feeling of
separatism and a more psychological
approach should be made to win their
confidence. To attain this end, we
should co ordinate the services of all
the social welfare agencies which have
a closer contact with these people.

To bring success to all the schemes
and projects, a vital point is there,
Unless there is efficiency in the admi-
nistration, none of the schemes, not
even the Five Year Plan, can be a
success. We must all try, each and
everyone of us, to infuse strength into
the administration and to get better
efficiency in ruling our country.

When I speak of efficiency in admi-
nistration, I cannot but take up ‘the
matter of corruption. Corruption pre-
vails in every sphere of life; not only
in the administration but also in the
country. This is a rot that has set into
the country and this has become the
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greatest drain oM our revenue and
wealth. 8o, I request that all of us,
for the betterment of the country,
should strive hard, whichever party
we may belong to, to remove this rot
from the bosom of our country in
united effort.

Shri 8. L. Saksena: Mr. Chairman,
I have moved amendment No. 82 to
the motion of thanks. In my amend-
ment there are 4 parts. One is con-
cerned with the rapidly developing
famine conditions in Eastern UP,
Thut is part (3). The first part |is
about comprehensive schemes to com-
bat these recurring floods and famines.
In the second part I have referred to
the loss of millions of rupees to the
sugarcane growers of U.P. on account
of the cane price And, in the last
part, 1 refer to the discrimination
apgainst non-INTUC unions in the
matter of even simple registration etc.

Mr. Chairman: I would bring it to
the notices of the hon. Member that
parts 3(b), (e), (d), (e) and (f) are
not relevant They relate to State
subjects.

Shri 8. L. Saksena:
Central subjects.

Mr. Chairman: They are not rele-
vant and so are ruled out of order.
He was allowed to move his amend-
ment subject to its being admissible
and these portions are not admissible,
The hon. Member may speak on
others; otherwise, he is losing his time.

Shri 8. L. Saksena: I have carefully
read the statement of the hon. Food
Minister and also heard his speech.
It has caused righteous indignation
and 1 warn him and his Government
that conditions in Eastern U.P. are so
grave that something like the Bengal
Famine of 1943 is in the offing. You
may be content with your statistics.
Even on the first page of the statement
it is said that a study of the produc-
tion figures over the last ten years
shows that the overall production of
cereals as well as the yield per acre
are considerably higher at present then
before. But, I am surprised at this.
It is claimed that the prnduetiﬂp in
very high. Then, there is deficit in
Bihar where it is reported that siwty

They are all
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per cent. of the wheat crop is reported
to have been lost. When there is
deficit in U.P., Rajasthan, Bombay and
everywhere, how can there be the
highest production in the country this
year?

1 have been touring my part of the
country for the last three or four
months and for the last three years
there had been recurring drought in
the months of June and July; there is
fiood in the months of Aygust, Septem-
ber and October and then there are
very bad conditions in November and
Deecember, It has been happening all
these three years. The early paddy
crop gets dried up; the late paddy
seeds are dried up and the rabi crop
cannot be saved. All the three sow-
ings are gone and this has happened
for three consecutive years. People
are almost starving even now when
the rabi crop has just heen reaped—
starving, as has been npinted out, in
the midst of plenty. 1 have known
people who had no food for two or
three days. After the end of this
month, even the scanty harvest will
be consumed and there will be abso-
Jutaly no food There wi)) be starva-
tion on a mass scale They will say
that this is all false.

My friend referred to some state-
ment which I had made jn 1952, After
that there was an enguiry held by
Shri J. C. Kumarappa who was one
of the chief collaborators of Mahatma
Gandhi. He spent abaut a fortnight
and went from village to village. Hun-
dreds of people had died in his own
presence. That is what he himself has
said.

It has never been admitted by the
Government that there has been star-
vation death anywhere. They say
that there has been ny food or that
there had been failure of crops or
floods but they never say that there
have been starvation deaths. If there
are people who have died of actual
starvation, they say that they died of
malnutrition or anything like that. 1
may tell them again. If they do not
want to reproduce the Bengal Famine
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here, they should not be complacent.
The Food Minister says that he js
complacent but I say that he is com-
placent. In the statement he says
that there has been very high prodyc-
tion this year and yet there are peaple
wilo are starving no¢ onfly in UpP,
North Bihar, Bengal but in Rajasthan
Kerala and other States. Reports are
coming in from all places. I say that
these statistics are false. I would like
to bring to the notice of the hon. Min-
ister what his distinguished predeces-
sor said. He said: *“I do not trust in
statistics.” He kept on moving abgut
everywhere. The Minister just now
said that they got these figures through
random sample surveys. We know
that these are based on the report of
patwaris in the villages who give
false reports. The officers demand
reports from the patwaris to haye
them as the basis of their® sample
surveys and if the patwaris write the
true state of affairs they are loocked
with disfavour and are even dismjs.
sed. So, they do not write the true
state of affairs lest they should get
inte trouble So, these statistics are
false. If the hon. Minister finds these
statistical fipures on his tabfe &and
they reveal some good state of affajrs,
he thinks it is all right. He has been
complacent. His predecessor used to
tour the whole countryside almost in
a motor car and see things for him
self but it does not happen now. The
Food Minister now thinks that the
statistics are all right.

I must say something about the com-
munity projects. There are about 21
projects in my district and T Know
what happens there. The Villgge
Level Workers and others speak that
they are increasing production. RBut,
\n my district, it is continually going
down and down; it is much less than
ever before. Production in some of
the fields this year has been much
lower than even the seeds sow in u:m
There has been no development in the
community project area and it is alt
incorrect to say that there is tremen-
dous activity and so on. 1 am
there is no time to dilate on how the
community projects function.
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Yesterday, the Finance Minister told
us thiat he had put heavy taxes on us
in order to fulfil the Plan. How can
it be fulfilled if the money is being
wasted like this almost criminally. So,
I say that these taxes must be oppos-
od. We also feel that the Plan must be
fulfilled. But we oppose the wastage
of money. There are engineers and
others who will build bridges which
will be washed out in the next rainy
season and buildings which will topple
down after a year. It is these plans
that .are being fulfilled and we are
made to pay for them. Hundreds of
crores of rupees will be spent on all
these things and they will say that
some engineers failed. Even when the
High Court Judge finds that some Cen-
tral Railway General Manager or
somebody is at fault, the Government
says that they are not at fault and that
they can never be guilty. That is the
attitude of the Govelnment. We can-
not give money in taxes to be wasted
%ike this. The money is wasted and

ver put to proper use. The invest-

ent in the last Plan is said to be
about Rs. 2200 crores. What is the
return? Is it compatible with the
capital invested? 1 do not find even
a 25 per cent return in value. Cement
is blackmarketed. Contracts are given
for certain works; the overseer will
come and say that a thousand cubic
feet had been dug while only about
100 cubic feet had been dug; they will
charge for a thousand cubic feet and
shave the profit among themselves

Wt v Tim (AL - AwENIg 0
At &7 faadT§ AT IT A ST 5w 7
Shri S. L. Saksena: Why not stop
corruption? I am very sorry Acharya
Kripalani had occasion to point out
the instance where an officer of the
External Affairs Ministry had been
dishonest. In this very House, he
narrated a case and said that the In-
spector General of Police held up a
very high official of the Northern
Rajlway and he brought some case
against that officer, The Security
Officer who had brought the case was
suspended.

about this. The position was that
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one of the members of the Railway
Board was a friend of the officer
involved in the matter. So it was.
said that there would be no enquiry
by the police but only a departmental
enquiry would be held. The ITome
Secretary was addressed by the:
Inspector General of Police as to
whether his instructions should be:
followed or he must agree to the Rail-
way Board’s decision to hold a depart-
mental enquiry. Ultimately, the Rail-
way Board had their way and the*
officer concerned was not prosecut-
ed. The Security Officer had to resign
and give up his post. This is the
position with regard to the ‘high ups'.
You want corruption to be ruled out.
You want .to collect tax to the tune
of Rs. 100 crores. You are imposing
tax on the poor man's sugar, tea and
matches, What for? For these people:
in high positions who will black-mar-
ket cement and other articles and

then say that the money has beeon
spent on the Plan,

Pandit K. C. Sharma (Hapur):
Then, what is the remedy? Do you

suggest a stand-still?

Shri §. L. Saksena: The remedy is.
this. You should hang the officer who-
indulges in black-marketing by the-
lamp post. Instead of that you are:
defending the officers. You are defend-
ing the officer of the Central Railway
who has been responsible for the-
Mabhbubnagar tragedy which resulted
in the deaths of so many people. You
say that your officers cannot be guilty.
The bridges were not wide enough for
the water to go. The report of the
Judge of the Bombay High Court, who
spent a year and a lot of money over
it, did not satisfy the Government.
The Prime Minister said that he did
not know about the report. It was m
Cabinet decision and still he said that
he did not know about it. Il was de-
cided that the Central Railway Admi-
nistration was not guilty, thc engin-
cers can never be guilty. Then, who
can be guilty? It was said that some
cheprasis, some small people, were
guilty and these big people were not
guilty. That is the attitude of the
Government. I would like to say one
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thing, Sir. The Government has
come to this Lok Sabha again with a
clear majority. But, in my State were
only 35 members in the opposition
there are now 14¢ members. If this
condition continues, there will be no
Congress Government in my State
next time. If you do not learn even
by this, then God save you.

oSt gaw A QR F AT |

ar ag AT & aff €

Shri 8. L. Saksena: In the morn-
ing when I was discussing about the
question of prices of sugarcane, the
Minister said that it was the practice
for the past two or three years. But
why do you not say that this is a
method of cheating. Sir, 1 am the
President of the Sugarcane Workers’
Federation. In one factory in Saha-
ranpur the recovery shown for the
months of May and June is 5 per cent
and in another factory 50 miles away
from Saharanpur the recovery shown
7-5 per cent. So there is a difference
of 25 per cent within a distance of
50 miles. What is the matter with
the Saharanpur factory? It has shown
a bogus purchase of some 100 thousand
maunds of sugar to bring down the
prices and the money of so many
maunds was pocketed by the manage-
ment, Therefore, you cannot trust
these people. You should not pay the
growers on that basis. When I point
out these things, it is said that we are
animated by hostility. We are also
patriotic, we also want to serve the
country and we also want to see that
there is prosperity in the
country. When we say something it
is taken as though it is coming from
the mouth of satan and so it must be
all false. If that is the attitude things
can never improve; the country’s
problems can never be solved.

In my amendment I have given
concreate suggestions. You have
stated, Sir, that they relate to the
State. Even so, you can suggest to
them. If you do not take the steps
suggested by me, I can tell you, Sir,
that there will be another Bengal
famine in the FEastern U.P. and the
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Government will say that they do not
know about it.

Pandit KX, C. Sharma: Mr, Chair-
man, Sir, I am thankful to you for
giving me this opportunity to make
a few important suggestions, though I
am sorry that it is the fag end of the
debate and [ will not have the benefit
of the reply of the hon. Minister for
Agriculture.

My first point is that this question
of food is not a question of solving
the preoblem as we face it in the near
future, it is a long-term question, it
is one which we along do not face but
the people all over the world face it.
Agriculture throughout the ages has
been a subsistence occupation. With
the rise of industrial development and
general education the question has
cropped up that this subsistence occu-
pation must also turn into an indus-
trial enterprise. It is no longer pos-
sible to keep it down as a subsistence
occupation, and expect not only honest

working on the field but also loyalty-——

to the State. You cannot expect a
man to be loyal to his State or hav
and the human decency if the honest
and natural course of development is
not open to him. You cannot make a
mank work and at the same time kill
him by inches. Keeping a man teiling
on the field, on a subsistence occupa-
tion, is simply killing him by inches.
The position is that the diet that an
average Indian gets, a man who works
on the field gets, is not more than 1560
on 1800 calories; that is just killing by
inches. A man who works hard on the
field is justliving by, what you say,
the mercy of the weather. The first
hot wind that blows, the first attack
of a disease takes him to the next
world. Can you expect any other
solution which will stand the reper-
cussions, the vicissitudes of time, with
crises in the economic world? That is
an impossible proposition.

Therefore, my first submission is,
the first thing that he Ministry has to
do is to lay down the policy that we
have to turn this subsistence occupa-
tion into an industrial enterprise.
When I advance this proposition, it
has certain consequences. The first
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consequence is that you  has
must guarantee a gainful price fo the
agriculturist. Now that is not an im-
mediate question because the prices
are going up. I only want to disabuse
the mind of my friends who are very
sympathetic to the poor working peo-
ple. I am also very sympathetic to
them. But, I say that in the coming
50 years it is not possible for the
prices to go down considerably. No
subsidies, no artificial methods can
bring the prices of agricultural pro-
ducts appreciably down for the next
50 wears. For the next 50 years the
prices for agricultural products can-
not have a levelling down of prices.
How can you have an under-graduate
or a graduate working on the field
and ask him to have lower wages than
his counterpart working in the
factory? That is impossible. To give
him enough means higher price for the
produce. So, what I beg to submit is
that it should be laid down that a
brice support policy will be resorted
to whenever there is need for the
measure. Then, Government could
help the people working on the field
and the peasants would never be
allowed to be exploited because the
market goes down. A price support
policy is necessary.

After the first Great War, the great-
est factor which brought down the
produce of agriculture was the insta-
bility of the prices, and wherever there
was a crisis in respect of the farm
produce, instability of prices has been
the important factor. Therefore, if
you guarantee prices, you will get
always enough of foodstufis and grains
and better produce too. It is neces-
sary to guarantee a profitable price.
That is, the policy of price support
should be accepted in principle and
should be resorted to when the need
arises. Now, there is no need, because
the prices are economically profitable.

Secondly, when I say that subsis-
tence occupation is to be turned into
industrial enterprise, the necessary
corollary is that cash crop will have
more and more importance, because,
subsistence operation cannot support
a higher standard of life, It is also
important from the view-point of the
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development of the
whole.

country as &

Take the under-developed countries.
Take, for instance, China, Russia,
Argentina and East European coun-
tries. There, the agriculturist has
contributed much more for the invest-
ment in industries than the industria-
list himself. How can an agriculturist
contribute. If he is not given the
opportunity to have more of cash
crops? It is impossible. There is a
scheme for small-savings. But where
will the small savings come from?
Do the small savings come from nak-
ed men? Do they come from the
starving fellow? We must have a
stout and rich peasantry that can
save the money and in an agricultural
country like ours, where can we get
requisite resources from except irom:
the agriculturists? We must have a
stout and rich peasantry that can save
and also eat well, dress well and live
well. Therefore, cash crop is neces-
sary. We must give oppotunities for
the export and better facilities for
producing better quality of commo-
dities. Not only that. The Govern-
ment must appoint a Board for fixa-
tion of prices of Sugarcane. My
friend Shri S. L. Saksena comes and
says every year, “Well, this mill-owner
is dishonest, this officer is dishonest,
etec. Whether they are dishonest or
not, the very fact that the hon. Mem-
ber says that every body is dishonest
in certain enterprises means that

. what is called a decent way of doing

thing does not exist,

One cannot build a country with
men without any reputation whatso-
ever. I have not seen any country
built up by people without honesty of
purposes and good reputation. A man
is unacceptable not because he is a
thief and a dacoit as such, but he has
something of a bad name when nobody
believes in his honesty. Theref:re, it
is ‘necessary that a Board should be
appointed for the fixatien of prices of
cash crops particularly sugarcane, for
presidentship of a High Court judge
or a Supreme Court judge. Members
belonging to wvarious interests should
he represented on that Board. Why
should you take the responsibility
when people are not satisfied with the
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procedure. Producer does not believe
that the Ministry has done justice to
him. Certainly, the Ministry does a
thing with honest motives. But
Ceasar’s wife must be above suspicion.
Therefore, my second point is this.
“There must be a Board for the flaxa-
tion of prices of Sugarcane and it
should be presided over by a High
Court judge or a Supreme Court
judge. Such a Board exists in Austra-
lia and in many other countries. No-
body has any complaint against the
judgment of the High Court Judge ov
the Supreme Court judge, and in the
democratic set up, the last forum on
which we can depend upon for justice
is certainly the judiciary and the
people who adorn it by holding exalt-
ed positions such as High Courr
judges or Supreme Court judges.

My next point is about land reform.
Most of the States have launched
these¢ reforms and I do not attach
much importance, though 1 have read
in cconomics and every student of
economics would have read what
Marshal has said—that peasant pro-
prietorship turns sand into gold. I
-do not think this proposition has much
value now, because, it was said like
that when there was no tenancy law.
Now, whether it is ownership. or whe-
ther it is tenancy. it does not matter,
provided you have security of tenurc
and consolidate the holdings, and have
all the holdings in one place. At
present, there is onc piece of land
here and another bit there. There is
waste of time and waste of water and
manure. You cannot expect to take
water from one and the same well for
two bighas of land situated half a mile
towards one side and half a mile tow-
ards the other side of a village. Irri-
gation by such methods involves waste
of time and energy. Therefore, the
first thing is, the security of tenancy.
Whether it is by tenancy, owswrship
or by peasant proprietorship, security
must be guaranteed. So long as the
tenant is secure on the land, the ques-
tlon of the yield from land is not
aflected much. The land reforms
tiave already been taken in many
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States and others are following the
suit.

My third point is about the laws
eliminating fragmentation. These are
inheritance laws. You cannot expect
10 bighas of land being cut up into
parts and given to five people. What
will each man do with just two bighas
of land? 1 do not appreciate much
this - bhoodan movement and other
like things. In theory, it may be all
right, but in actual practice, # you
give a bigha to a man, he will nake
nothing of it. The bigha will be
wasted. Again, no country has ever
been built up by begging, I do not
appreciate this begging of land and
that begging of property. Beggars do
not build a State. This bhoodarn and
begging for land is bad. What non-
sense it is? It is not begging that
makes a State. Hard, struggling
people, strong and  well-meaning

people could make a State with hard
work and struggle. Begging makes ne
State.

So, laws to guard against fragmen-
tation of holdings are necessary. The
hon, Minister said that it is a State
question. I beg to submit that bigger
questions are dealt with by the Plan-
ning Commission, or by the Ministry
at the Centre, though they may fall
strictly within the jurisdiction of the
State Governments.

I need not repeat my points. There
are three questions that generally
affect the life of the people but much
more the peasantry. Land reform is
one. Easy and ready credit is another.
Now, the finances that the present
needs are to the extent of about
Rs. 150 crores to Rs. 200 crores. A
provision of about Rs. 10 crores only
is made. It is just like asking the
primitive to take a bamboo stick,
climb the mountain and to shake the
clouds and ask them to rain over
the land, Neither the raing came nor
the bamboo stick did the work. There-
fore, providing Rs. 10 crores for rural
credit from the Reserve Bank would
do no good. The sum required Is
Rs. 150 crores to Rs. 200 crores, =0
that easy and ready credit would be
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available to the peasantry. The Co-
pperatives should be build up for the
purpose.

The other important factor is the
training of agriculturists in the rural
areas. At present a man who is fit
to do nothing takes to agriculture.. It
iz not possible to expect that such a
man would do much of a job. The
cowherd boy beats the buffalo and
the cow at the joints and on the banus,
Nowhere in the world expect in
India can such a dismal spectacle be
seen. Look at the village pond; dirty
water is being drunk by the cattle.
‘The fodder is also dirty giving a bad
smell. Thercfore, training at the vil-
lage level is necessary. If you are to
build a stout peasantry, you must train
young boys to do the job that they
may be better equiped for the work.

With these words, I support the
mation.

Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): 1 rise to support the
Motion of Thanks to the President
for his address deljvered to both
Houses of Parliament.

During the last five years, under
the first Five Year Plan, we  have
increased the economic strength of
the country. We have built up big
industries and brought about impor-
tant changes in the economic field;
‘hereby we have increased the econo-
mic strength of the country and we
are trying our best further to increase
it. Though wce have increased the
national income and the cconomic
strength of the country, we have to
see whether the economic strength of
the common man has correspondingly
fncreased and how far the schemes
under the ‘Five Year Plan have im-
proved the standard of living of the
common man in the country. Increas-
ing the economic strength of the coun-
try is one thing and providing com-
forts for the common man s another
thing.

Today many Members have spoken
about the food problem. There is &
considerable rise in the price of food-
stuffs. I feel in my own humible ana-
iysis that there is no cshortage of
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food in the country and that there is
a sufficient stock of foodstufls. But,
we have failed to create a psychology
in the public mind that there is sffi-
cient food stock available in the coun-
try. It is true that though at the
beginning food production increased, in
the last year of the first Plan, it has
fallen. In 1954, it reached about 68'7
million tons and in the last year of
the first Plan, it was reduced to 635
million tons. I want to make an
objective study of this reduction in
food production. We have seen that
though the first Five Year Plan pro-
vided for the irrigation of about 64
million acres _of land, the irrigated
land was only about 4 million acres.
This failure is attributed to the State
Governments. Though the Govern-
ment provided irrigation facilities,
why did not the agriculturists have
the sufficient amount of incentive to
grow more food? I feel that after
having provided the irrigation facili-
ties, the Government charges a very
high rate of irrigation fees. The
ryots are not im a position to pay so
much and so he has no enthusiasm to
grow more food. Also, some sort of
irnpetus should be given to the ryots.
They must get a fair price for their
produce. The price should be fixed
at such a level as would be fair both
to the ryot, who is the producer and
to the consumer. That fair price
level must always be maintained, and
if neccssary, Government should sub-
sidise it by importing foodgrains.

Another suggestion 1 want to submit
to the Government to increase food
production is that the cultivable waste
land in the country has to be brought
under systematie cultivation. After
the abolition of zamindari and jagir-
dari, some of the big landlords have
lost their enthusiasm to cultivate their
land and produce more food. I sub-
mit that the cultivated land of the
absentee landlords must be taken
over by the Government and brought
under systematic cultivation. Thereby
food production can be increased.

In the communty project areas and
N.E:S. hlocks, the Government s
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trying its best to help the agricul-
turists by giving good quality seeds
and good manure, But the poor ryot
doezs not know how to apply that
organic manure and because of his
lack of knowledge of its application
to land the fertility of the land is
spoiled; and thereby the yield is also
lowered. Therefore, there should be
some permanent arrangement for the
productian of natural manurc and
high quality seeds in every village.
Today the ryots are being exploited
by the money lenders; he has no bank-
ing facilities and credit facilities. Of
course, the Government is trying to
open credit societies in all the villages,
In the N.E.S centres and community
project areas; there are certain faci-
lities for giving credit, but these cre-
dits are all taken away by the big
fishes. The big ryots, with their in-
fluence, take away all the loans and
credit facilities; the small peasant
does not get anything. 1 have found
that in the agricultural multi-purpose
societies the big ryots take away all
the manure and good guality seeds,
grow more food and hoard them,
thereby creating an artificial scarcity
of food, resulting in a rise in the food
price. So, Government should pro-
vide easy credit facilities for the ryots
and save them from exploitation by
moneylenders.

Coming to agricultural labour,
agricultural labour forms about 30-4
per cent of the population in India.
For the past ten years, we went on
speaking about the introduction of
1and reforms and the distribution of
the surplus land among the poor agri-
culturists. But nothing has been
actually done towards the intreduction
of the land reforms. In some States
tenancy reforms and ceilings on land
holding, have been introduced. But
complete ceiling on holding of land
in all the States has not at all been
introduced. At present, the agricul-
tural labourer does not have sufficient
work for the whole year; heis under-
fed and he is suffering from all sorts
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of diseases. He has no sufficient
means of livelihood for the whole
year. It is the moral duty of the
Government to introduce land re-
forms as early as possible. In some
States, intermediaries have been
abolished; but there are still some
instances of them. If you go through
the report of the Backward Classes
Commission, you will find there are
instances of forced and compulsory
labour still in existence. The agricul-
tural labourers are treated as slaves
and are being exploited to a wvery
great extent. Therefore, I submit that
there labour wherever it may exisl in
any part of the country and the Gov-
ernment should see that agricultural
labour is saved from such exploitation.

After introducing the land reforms,
1t is the duty of Govermment also to
se¢ that the Minimum Wages Act is *
campletely implemented in all parts
of the country. In the first plan the
Planning Commission has recommend-
ed this. I know in some states it has
been implemented and in some others
1t is not. They have also recommend-
ed that this Act should also apply to
non-agricultural workers and I am
sure that Government would take
steps to see that this act is implement-
ca in all parts of the country and thus
help the agricultural labour to some
extent. Today we have spent a lot
of money on cottage industries, in
handloom and small scale industries
Land alone cannot solve the problem
and you cannot distribute the land
to all people. I say that these schemes
of development of cottage and small
scale industries have not at all helped
the common man in the rural parts. In
the community project areas there are
intermediaries and they are influen-
tial people and they take away the
money and use them for their purposes
ond they never encourage people who
want to develop certain industries or
increase their income. Agalin in these
Community Project and NNES. areas,
Government has not made any survey
of the village talent which can dewe-
lop the small scale indusiries in the
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rural parts. This is the first and fore-
most thing that the Community pro-
ject authorities should take up. I am
glad that the Community Develop-
%ment Ministry is opening 25 pilot pro-
jects for the d~velopment of cottage
nnd small scale industries. I  wish
that such pilot projects are introduc-
ed all over the country so that the
village folk, the common man may grt
another occupation in addition to agri-
culture.

'The President has referred in his
Address that we should not hoard and
the people should try to save. I wel-
come that suggestion. In the Commu-
nity project area at least lhe Gov-
ernment should sece that vigorous pre-
paganda should be carried on for the
small savings and that the people
should save a lot of money.

Lastly, I refer to the problem of
Scheduled Castes people in this
¢#untry, I maintain that the First Five
Year Plan has improved to some ex-
ient the cconomic condition of the
puople, but there is not a considera-~
ble change as far as the Scheduled
Caste are concerned. In the Planning
Commissicn’s progress report you will
nover find anything about the econo-
mic¢  prosperity of the Scheduled
Castes people, They will simply =ay:
We have built so many houses. started
50 many centres of special craft and so
on. Today, as the country knows, the
Scheduled Castes people are land-
less; they have no means of living and
they work as labourers and such pro-
plc ought to progress. What is it that
the Government has done? In the
directive principle of the Constitution
it is said “that the State should pro-
mote with special care the economic
interests of the weaker sections of
the people, and in particular, of the
Scheduled Castes and the Scheduled
#Iribes.”. I know the hon. Home Min-
ister will immediately dispense with
that argument by saying that it is a
State subject and not a Central subject.
But what has the State Government
done about this? No report says that
Government has given them land free
of cost for cultivation or they have
opened these cottage industries for
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the improvement of the economie
condition of these people.

Mr. Chairman: The hon. Member
would asppreciate that I can only ask
the hon. Member and not the clock
to stop. I am getling so many chits
from hon. Members and there is great
pressure. It is not possible; he should
wind up.

Shri Thimmaiah: As I said before 1
request the Government to take spe-
cial steps to see that the lot of the
Scheduled Castes people is economi-
cally improved. Regarding jobs in
Govt. Service—In the old British days
we used to be told that we were not
educated, that we were not gualified.
But today there arc cducated and
qualified pcople in our community
but they say: You are not suitable
You can imagine the plight of the
Scheduled Castes educated young men
today who are selling communistic
literature in the States and they are
doing all sorts of things....

Mr. Chairman: [ shall have to help
the hon. Member to conclude his
speech and his speech is deemed to
have been concluded.

Shri Yajnik (Ahmedabad): Mr.
Chairman, Sir, when I heard the
President's Address, 1 felt a deep
sense of regret that there was no ref-
erence to the tragedy that has been
enacted in Gujerat. Of course, tihe
Pregident’'s Address gives an inkling
of the Governmenti's policy and there-
fore, what I have to complain about

. is that after all that has happened

since August B, 1956, Government has
not been pleased to refer to or to get
together all information regarding the
success of the experiment on which
they have embarked, I mean the ex-
periment of the bilingual State, nor
they have drawn any proper conclu-
sions from consideration of the whole
matter.

Now, as I begin to speak about this
subject, I feel a clutch at my throat,
because I feel that an atmosphere has
been created in which any talk about
linguistic States is being taken as a
specimen of linguism and lingulsm
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has been branded together with caste-
ism and communalism as one of psy-
chological maladies current today. I
want, Sir, to put the matter in a pro-
per perspective, because if I speak
today about linguistic provinces, it is
not because I want to create trouble.
I heard and learnt about it from
Gandhiji, the Father of the Nation, in
1820, when he confronted with a med-
ley of languages even in the Congress
committees, moved first for the lingu-
istic division of the Congress and he
always told us that once the British-
ers left the country, and we had our
own rule, then that rule shall be
conducted in the language of the peo-
ple. The lok raj will be conducted in
lok bhasha; the Government of the
people will be conducted in the langu-
age of the people and therefore the
whole of India will be divided by
languages.

Well, Sir he taught us in 1917 that
after all language is not an end as
it is sometimes sought to be made. Ile
told us in Gujerat that Gujerati was
the daughter of the Sanskrit language.
And that brings me to one of the
fundamental principles that we have
to bear in mind today. Sanskrit has
made for the unity of civilisation,
psychological, religious, moral, of this
country. So, we have the unity of the
country, unity achieved through the
propagation of all literature in various
aspects through the Sanskrit lang-
auge. Well, if the unity of the country
has been achieved, from North to
South and East to West through the
Sanskrit language then, the unity of

the peoples residing in Union is also
achjeved through the languages that
are the daughters of the Sanskrit
language.

Now, if I love my region, Gujerat,
what is wrong about it? In fact, the
first patriotic song that was written
in the Gujerati language was Jaya
Jayae Garvi Gujerat, that is to say,
glory to great Gujerat. And lest you,
might take it as a specimen of paro-
chial patriotism, I may remind you,
BlIr, that Vande Matrum the great song
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of Bankim Chandra was alsg first and
foremost addressed to the bautiful
land of Bengal, and it was only after
1805 that that song was fihally made
the national anthem and was sung in
glory of Mother India. What I mean
to say, Sir, is that there should be
no contradiction between my love for
Gujerat and my love for India or of
Bengal. And I claim that the man who
does not love the soil on which he
treads cannot really have true love of
even Mother India. The two are not
contradictory to each other. There-
fore, what 1 say is that if Gandhijt
wanted the division of the country by
languages that truth was ultimately
born in the minds of all of us and
even in the mind of the Government
which after passing through all kinds
of Commissions and committees ulti-
mately introduced a law or decided
upon a law in the end of 1855 to have
all States according to the national
languages that have been mentioned
in the Schedule to the Constitution,

Now, may I, Sir, in this connection
pay a tribute to the makers of that
decision, whatever else might have
happened in other parws, who really
instilled a love for our own province
among the boys and the students
among the people of the town and the
villages alike! However much I might
differ today from opur Congress leaders
and rulers, I must say thid that a psy-
chological change was effected from
1955 December to August 1856, when
a new wave of warm love and faith in
Gujerat was born in my province and
people were looking forward every
day to the installation of Maha Guje-
rat in the capital of the province.

Sir, the rulers, the Congress leaders,
contributed a great deal. They went
about the province and they were
loaded with garlands of flowers,
because everybody felt that they were
the makers of new Gujerat and hopes
were entertained of great develop-
ment of ports and railways and com-
merce and industry all over the pro-

. vince. Decisions were being taken

about the loeation of the secretarial,
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about, the new Chief Minister, about
the officers and we were all glad
to see that the great dream that had
been held before us by Mahatma
Gandhi and Sardar Vallabhbhai Patel
was coming true. In fact, if I may use
a smile, it was felt that the dream of
a mother had been held out before us
by Mahatma Gandhi and also by Sar-
dar Vallabhbhai Patel who did not
live t{o see it realised, but it was left
for the Congress rulers of our province
to econcretise 1t to place it before us as
something that is being realised. It
was almost near realisation and we ail
felt so happy about it. Wherever we
were in politics, whether we were in
opposition or on government side, all
of us brought ovurselves together to
celebrate the oncoming of the great
event, the installation of Maha Guje-
rat.

Then, Sir, on the Tth evening and
Bth morning there was a cataclysm, I
mpay say, Sir, that in all my life of
65 years [ have not seen such a great
change wrought in our people with-
in twenty-four hours frem the mor-
ning of the 8th to the morning of the
8th, Telephones were buzzing, nect
merely from opposition side; tele-
phones were buzzing in Congress
houses and business houses
enquiring  what was  happening
and why this decision about Maha
Gujerat was changed, why Maharash-
ira was nol being installed and why
a bilingual State was being brought
in. Pegple were in suspense and fin-
ally when they did learn that Govern-
ment were decided upon a bilingual
State, the new-born love for the
Mother, as it were, was wounded
deeply and sharply. It was a terrible
psychological change. Theéte was great
sorrow and there was consternation.
There was passionate anger and re-
sentment. What actually happened
was that young men whose love for
Gujerat was bormn, or reborn, may I
say, went to the Congress house.in
procession, but nobady wanted to
bwrn. They went in thousands on
cycles, with books in their hand. They
had no stones. Maybe some rowdy
peaple joined. I do nof want to go
into all the details of the incident.
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We have rightly demanded a complete
enquiry into every incident of shoot.
ing. But the main point is that ahots
were fired from the verandah of the
Congress House. Seven lives were lost,
almost dead; blood was spilt before
the house that was built by Gandhiji
and by Sardar Patel, before the house
which symbolised truth and non-vio-
lence.

I will only say this. The argument
is advanced and has been advanced;
stone throwing will be answered by
bullets. Now, 1 have no rancour
against individuals, but I must pas-
sionately register an emphatic protest
against such statements,

I am reminded, Sir, in this connec-
tion of what a British scrgeant did
m 1919 on the strets of Delhi. Hear
in Dethi, Swami Shradhanandji = was
leading a procession, and a British
sergeant aimed a gun at his crowd and
said, “Brickbats will be answered
with bullets". Gandhiji wrote the
next day denouncing this argument as
a pernicious doctrine of the rulers.
And | am very much grieved to see a
doctrine mouthed by a British ser-
geant being uttred today by responsi-
ble leaders of the Congress. ...

The Minister of Commerce and
Industry (Shri Morarjl Desal): It is
not correct, it is all a lie.

Shri Yajnik: ... .and by the Congress
Government. I can only say this that
from that day, the police thought that
they fired at the people, but I may
tell you, Sir, that the police unwit-
tingly fired shots at the very founda-
tions of the faith and love of the
people in the Congress organisation.
It was a very sad thing,

And since then mere things hap-
pened. Overnight the boys and men
and women and merchants, whether
in their homes or in the markets, were
not cowed down but took up courage.
Of course, one eyve was streaming with
tears because of the loss of their near
and dear ones, but the other eye got
bright with a firm and new determi-
nation to win Maha Gujerat. And im
that moment, I may say, the move~
ment for Maha Gujerat was born. Tt is
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[(Shri ¥ajnik]
not a creation of any individual. And
since then it galned momentum.

Then, another idea that I want to
rebut is that there has been a hell of
mischief, that the Gujeratis have been
trouble-makers, that there has been
mischief galore, there has been trouble
and there has been rowdyism. Well,
there was rowdyism; I do not want
to make any apology for that. But
what did it actually amount to? I have
seen scenes of 1919. Whole buildings
and—not railways—but posts and tele-
graphs and the big Collector’s offices,
etc. were in blazes; lakhs and lakhs
worth of government property was
burnt down; only the next day marti-
al law was proclaimed and three peo-
ple were shot. Here what do we see?
I would invite Members of this House
to come and see¢ Ahmedabad to see
what has becn burnt and broken.
What has been done, after everything
Is said and done, is that a few tele-
graph and telephone poles were up-
rooted and a few trees. And all that
why? In order to prevent the passage
of the black police vans going down
and shooting the people. Because, re-
member that twenty-five people have
been shot dead, according to our in-
formation, not only in Ahmedabad
but in other places, And if I had the
time 1 could relate the stories of a
few of themm and I can assure you
that your eyes will be wet.

Mr. Chairman: Not today.

Shri Yajnik: So I only want to con-
clude and say this, that when this
shooting went on we have been
slandered, we have been slandered
on every occasion, slandered
for “disgracing the name of Gujerat”.
Well, it is a wvery serious charge.
Because all of us who are saying
these things are the inheritors of the
great message of Gandhiji We cer-
tainly would hang down our head in
shame for every act of mischief done
with or without provocation, I agree.
When people come and denounce us
for some stone-throwing, for some
mischief, I certinly am prepared to
repent for it But at the same time
you must examine things in the con-
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text. First of all, see how this has been
brought about, why this is done. Actu-
ally it hhks to be seen in the back-
ground of the firing that has taken
place, that twenty-five people have
gone, young men in the prime of life,
and there are so many other things.

Now, Sir, when this is being argued
and when we are arguing the case for
an enquiry into this firing and for
a rule of law that will outlaw all fir-
ing on unarmed and innocent people,
and when we are shouting and de-
manding Maha Gujerat according to
the original intentions even of the
Central Legislature, then the big
problem of Bombay is thrown in
front of us. In this matter my posi=-
tion is very simple. Nobody has claim-
ed—not even the Gujerat Congress—
nobody has claimed Bombay to be a
part of the Gujerat State. That is no-
body's casc. But there was the case of
the three-States formula. Yes; when
you say “three States”, it naturally
implies that Bombay is a separate area
not only from Maharashtra but Guje-
rat. When you discuss the matter of
Bombay you must remember that it iu
a cosmopolitan town. While the Guje-
rati people, I may say, are interested
primarily in securing their own langu-
age province of Maha Gujerat, they
cannot at the same time remain total-
ly indifferent to the woes and feelings
of their Gujerati brothers and sisters
in Bombay, But what has actually
been happening all this time? For the
last two years Bombay is also a home
of tragedy. Can it be said now that
things have improved from what they
were before? Can it be said now that
a new atmosphere of amity and con-
cord has been established? What do
the legi-lative elections show, and
what do the present elections to tho
Bombay Corporation show? There is
tussle. The Maharashtrian friends may
conclude and say that the results are
decisive for incorporating Bombay
straightaway into Maharashtra. 1
differ. And in fact Mr. Dange alio
realises that after all the question of
Bombay can only be solvEd in an ami-
cable manner by consultation and dis-
cussion between the representatives of
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the two great communities that reside
there. It is agreed that peace and
concord must prevail not merely out-
wardly but real hearty accord must
be established between the commu-
nities before any solution could be
found. And to that end he has asked
that Government should reopen the
question. Government should summon
a conference, a round table conference,
of the different elements of the popu-
lation, the different parties. Because,
I must say that when Government
first decided upon this bilingual State
in August 1956, what did they do?
They just consulted thdir Congress
leaders in the different States but
never looked at the othBr opposition
people in the diffrent places. So 1
would say....

Mr. Chairman: I realize that the
hon. Member has very much to say
but he should be content with so
much today.

¢ Shri ¥Yajoik: I will just finish I
will conclude by saying this ...

Shri Thirumala Rao (Kakinada):
If the hon. Member is prepared to
give way I should like to put a ques-
tion for the purpose of clarification.
I am not interrupting him, nor am 1
taking away his time.

An Hon. Member: But you are.

Mr. Chalrman: The hon. Member is
not giving way.

Shri Yajnik: I say, Sir, the Bombay
question was decided upon by this
House. It is the responsibility of this
House. They thought they were get-
ting on into an interim remedy. But
actually they begot a mis-shapen
monster of a bilingual State, which
has worked rack and ruin throughout
all our parts, Maharashtra, Bombay
and Gujerat. That is why I say it is
the responsibility of this House which
has taken the decision. Therefore, if
the Government does not appoint a
Cemmission, let this House, the House
of the People appoint an All-Party
Committee because they took the
responaibility finally of imposing a
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bi-lingual State on us. That is what
the Prime Minister has also told us.
I say in all humility, let this House
appoint an All-Party Committee of as
many as you like to go round Maha-
rashtra, Bomnbay and Gujerat, have
an on-the-spot study and come to con-
clusions and place them before this
House for a final solution of this pro-
blem.

9o g ww  wria (fgmr)
TR AT AR, A e ¥ A
qEE FOIT AT IEAE E A SOET-
7 A=A A S A1 § T & was
9 W faar & 1 Ax At Ag & &
7 reve ¥ o 92 F ¥ oy &7 tewy
TH ETEE & HTUH H¥ W uEe
FAT WAT ¥ AT 2QI-AY aw aY

ap

%z FOA FTowA0ET, AR faw awg
§ ¥ W H quE AT g A gt o
39 = EEE IR OB el o o

2 =% T A=l c= 7aR Y vy
TG gEWNTgTEH O R g S W A

T ¥ WX QTN & T @ 99 TRy
g &1 o A gt ot w1 ag qnr
a1 fif v (et F a7 TR OE ¥
fagrar ¥ YrwweEiz g W@
qAX oF TET AL wR FA quRe
A e § AT W T W CAER
e W o A awe T &
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[diwa zrgT «ra wrin]

aofl € T AT wadfrer w7 fx@r o}
wg g we frar e g o9 o
& ot ;Y eul FogeR wArw &
wEE § e ez A EET 1 I9n
Wik o w1 TeT T e aE
unew fafeer aga s fw
Ffomw goma At & 1 us
w5IY T ET T o €7 AT F qHI
oY Forerer fv F waefya< ar 1 49 fr g
TR A A FATT A FE@T A W
wifqat & a9 a9 7T 9% 9g=T 5
IW AW 7 6T TR AF FITH FT AT
o1 qUE A7 T § wH Ah @ afes
fRd o F 1 8 geuR ® T o=
AHATT 7 THT GTET AV TTIH F1 Wy
g & MW § WET G FEUT Y
7 A &Y, 5 gt wem 1 w7 A
fr Tl g2 faar wma, &few 3w
w7 B v § qfror @ w7 R
i 39 FT T W FiaAz F 5 AEoA
F "oz 7Er fear | 9 oft fread arga
g AT @Y 99 q@ A a7 w A%
=ut g€, 7 o€ 7 wrg wvdy, @ Wk
af darar< g€, dfga farga€ wea @
TS WY qF T A<E AT A R
TP At e @ owaw &
wETH § STwT qg Gaar fear fe w3
w s fear ad st wfas e
TR T ATH JX 3 I K1 g AT
WX ¥ 7 T 7 i A WX Fw A
wIE § gEwEt ot | 9EE @S
WX IE% ax Y e 7 wORT T
g ® AEe X §+ feary W ofeus-
WY ® arz Tz wgA o fE g
W W& #§ 7% qohrez & 0@ ) St
oY g< ag wyd e F g3 o e
FET TAHE 3 PX B AEE BT §T W
¢t 1 afer Wy areow o W
® w0} o g
ot oft § 1 3w wai @ ww ¥

i
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quw % fafre o & frar ar @y
# 7 79 FET 97 fE ureT ¥we el
w1 gfaoms w3 faur § dfew 2@ &
T T GaT el fis T susT @
€ "o | & 7 399 w4y a7 fw 4 o
& gAAT 99T T £ \TOE §TT MR
AT ATHA W AR IE AR BT ATE
Y B & F g & R F
Zar f A= av 99 & faam gg W
femmefy <€) &a7 o7 1 T we xw G
SR GAAT § TEIATT gy & g
# t OF A7 Al FE AL AR FEd
g f &u & w27 Z1A9 &e § o dfew
agt a% A7 qAat §, /4 T ug & fw
W FATT fHTH Tera AdY § i A
1 fem wpzar ¥ w1 ghaww a9
TE F TG & | H TAH P qaEgT @y
% fe 3o & w2 FTE qOw § W GE
®1 HF= T & o i F Ay 1
arx w1 oS & orw ge=fasr g}
adt & | T ¥T a9E § $mF [T
@ W E W i sty aiE W
3 wer W wOE @ T § 1 oAl 9%
Tl #Y T 77 § fo aw v w0
oft TET | 3T F TR G F FA
g 1R e o fsaa d
« & TR T HATH TITEATE ) § LEUR-
wy ® femy awa € Sfen 37 v Y
AT TgT qOE WY ) TEY o | ww
i o 14T & S Sl ® g dar
& 9T FAE T &Y | W I ar AT
& afew s ® qre geRfor gy Ty
& | o oWy § 7 g wg
woTer sy & fr ot AT ok s Qe

g amamr g

ot fagrew fag (oreeyx) : fafrer
wrex A wyr £ fr wv ouET W W
4



685  Motion on

dfie sree o vt F o= s

g fis wwtaw fefreey g €1 a2
wEAT WA AGY ¢ A7 AL gErT AL @
fie v tedv-3y & /(T aT AW AW °r
fir ag fasdfy & 1 99 o9 @i ®T 9=
|Td 4T WIS 899G /A 97 | 9T 19 qr"
A HICEATE T A wRATE H IW A
o oiT §2r gr )Y &6 q® @rd 1 qE
g g {1t grr § f& Sm s
NS ' W E )

Mr. Chairman: I would request the
hon. Member not to succumb to the
temptation of looking behind and
addressing Members.

Pandit Thakur Das Bhargava: When
voices come from behind, I am com-
pelled to look behind and speak so
that other untemting members may
not think that I am discourteous to
them.

- Mr. Chairman: I also deserve that
fourtesy.

Pandit Thakur Das Bhargava: I am
always looking towards you. It is only
by a lapse that I look behind.

Mr. Chairman: Even on those
occasional mormnents I get jealous of
others.
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wrar T EE Ay wnt fis gar gRaam
w7 foue fis qrgda WET A aF | AT
JEAT TAAT QAT TGN § | FHL G
q g4 Wgd Ay, 7 aw (war § 1 A
9% agd YET NIEIHT FT TAAHC ITET
AT & % IuwRT WA Fara1T ®r AT
wraa Faerfr | gue sh aareE £ wifew
Y w1 FfT ag wraaT 2§ g€ 1 TR
% oy o ¥y g5 gf W 9wd
sy £ & 9 w9 wew
fea & 1+ wa o8 a7 & f5 nred w7y
AT FTET & | WE AFAT {UF KT §HL
&7 AN & | #HaAT 3g & f e & a
I quEav Agr § W Fw sy
AT W AT W TEA aqET
& fzaza & foealc 7o & & ol T
AFT | KAFT T Gr2T |1 FATH &, A1 fE
ag agd AR TATH AT AL E 1 g
wiz7w fafqeet gge ~ gyar &y
q 5T gaigdr § fag 3y w0 w94q@7
ZT T arg «dr 4F 1| FfeT aw Wgwr
1€ amat T8 A o e g
I /WA WA fRAE 5 "9S BT g
79 7 7% fyer st | fafree amga
7 wgr fw qare § W gud qwiet &
TrT7aT w9t qErare wr freger w7
w@r & 1+ 7 gawr ifer 7€ w77 ar
&1 | ATEgET ®Y wieqare § fic ag Sw
HraT 9T HHT FATT WY FH )

I0 w g% & & v ag wig, At
ag WYl WiegE 7 ¥¥ ag & 4% fi
Y W WIRT & TATRT HIAET BT | aTgH
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[dfex arge 2w wrta)
qarfears wddt a3, &1 5@ F @ w7
¢ dwe femr wr |

W % A% & qray fufee ww
vEfafmdar & fagma & g ot
WTAT ATEAT § } §F WAl 3w, gl
wrias fafaey arge 7 uF g7 Afe-
fondaa sl fram gr o & ganfas 3+
st § foraT, jeuy & A g AT
aft fwar snaw, fagl CEfafezan
GEAR HERET & F A7 g1 &
g {FrsquA wrgAw fufeed & umea
&) 99 " wAy fafasd w1 faar fs
at afefeser ard fenm o §—
wt gam fear w3, 9w w1 gEEQE
%44 & fag sviadr & 9w 9 G2
*1 T WIE ¥ fzar am 1 wAw
fafasft 8 w5 ®1 w7 auefraws s
& famr 1 g aw A OffafaEs=
fafey A of e sETa A
fazr | & awan g fr oo us fafasd
wrE HAAT FT F, q7 VI THAFZ AT
I & "=AT Tifgn W7 5w fawfaa §
afafecan fafaees wza =1 daen
faeg= goa qwwr s *1few | @9 T
wT FE-AtE Ay w7 fEar o, o g

RE TR " wfew we Gar
7 &, A f6 F wtes Oifafadas
fafret svew ¥ faema 7 oo F=a1
fo 3a & A o et wET & ) A®
gt fafedt f—— gard e f—
s R fafmet & ) v ag wa
& fe g w1 ST gEea §, Y Am S oW
waARz & WA | ar g wrE gEer
e ¥ e SR AN g fear @,
TGqATH WY AT qEriH et @, ag e
wriwg 7 § | TgA@ & I I Grwar §
s o fawfas 3 v w7 e wfergTe
ey o
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# g W HT SrgeT § v fegsiior
% @9 ZrEs OF §F % 4% g«
ST wTfeg | W e ag € e aede
w1 ux fafreet wgar § e gz ax
g, s g wEa § i e daw -
o< 27w 7 dww § 1 & OEfafades
AT FENA &1 TF WIAT AT {FAL
grdamr g fe 9@ @w g
wgAn fulaed) & wiogd & 9% a% g
FE gET 29 A A EET & 1 W
it wY wa Ay gofrx § e oo W
wr faar i s vk W e
ow a7 % fzay mor € 3@ & A@
affqar agAr, ME W & FY &
Fidheafaw &1

SE A% wma ¥ FEAAEAIE K
W AT £, 9 FIIW 7 AT ST
T 3w T faw @ w, |/fe ag
o GAr wE1 &, S 5 g7 39 gt
w1, 51 f& waw § aar §, freww
wwwTEL & g1 § 79 g & | mrnas
fafirer? qTea #( gnasl 99 AW F ANy
&, oft gz AR & | THW AA-
FAaE w% SEl g7 AL GIATE |
o7 €1 w1 U %1 awa g9 § fow
g€, I w1 qF F7 & ¢ WS 9T GAT
ot i T ag haw gt € a6 i
faeq % o &, afew 1z & wvpw g fw
sraaTdl ® ot geed 7 4 | g et
# ux oy AWAE | TG 4 W IER
e & o fn & O i w7 @ g
o 1 Te T fs IR T it
*1 § | I T eEE ® T &
o feomam a1 fe ag g0 wiTOw
w5 1wt a<g gart g fafreT a
Wt drad-vdwe wf T wds |
T W I | S W I gl e o
w7 fEer wer §1 a1 gy
ard ¥ gt arog feelt w1 Sewr
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®T & satas fafaee @gw & @
RAT | GTH FT LA FT ATCE €F AR
# ¢wEST § W § W9 owWed &
fir gor &7 FHAT Oex § ez fHaT T
T o W ArgAr g fin ot gAww grIfan
% famfey & aW & agf & fog
dfra w9 o fram qeic Y of §
Q@EHAT § WRg 97z ¥ %1 fAE
qeiz #r 1€ & 1+ 4 qgrn @mwarn g fe
¥T FEEEGHT £ IH LY & A g
fafredy ¥ oY ®7 fY gEeEELE
7§ T ¥ ARATE r w¥@T MATE
f& ow o 97 geERed I8 7 I
fod @y dr 1 & ag  we AR E
f& W gratgst A€ & foR
fafaedt 7Y @ wor ag fa¥wa 9O A
T | &H T e a7 fa e F ae

N

d=g w1t ¥ ¥ oy, fag * agw A7

IR wzg & Y 1 gw T gF wreHAT

st ar, forr w1 fafet 4 w3 ad
forar 1| §¢, o 999 99 f9E 7 7 0¥
oTEaT § | F @ miAda fafaeT awew
& W AT 9rgaT § e ag "
& o gardt fewigm geea &, Y 37 &7
¥9 9% AMEgE AT =ifge | w9 qW
g wF g famrg of, fow 7 9w
w91 fiF @61 oF fragsft & /i
wa fafaeer are dEfafodos & aw
AT F @ aEd N AT I@ T AW
fieay X7 1 WX IT %I g Hr §
fergofrs w1 ag fafed faedt afeg,
&t I ¥y ¢@ 9% feew v fge ﬁ:

i;: &Y o7 A ST waf T F wE
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~rgar g fn Il s wcars ury
FT AGT WIY; &9 TSR W WAHA o
@ § WX IW & arfeers edriay
ST A1 & %77 § | & 9% QoA ArEAT
f s pevs F T gt gom, o sar
AT 3T 7 I {6 WA e w9
§ gzar faw o WX & ad] ® A
ET | | W WY 39 & A7 TR
1 w7 www, fom w1 s ose gy
aHe foen 9% &, a1 feT teye o
FrEATY AT 5f2TE9 & 7T & F97 w7
§ ? w1 v & @ & W faferedt
| % fa 77 = &7 e @< w1 W gy
FHAT FL | W FT O gFwET ard
® a1 fat 1 fawifon w1 aifes

| e e 91 W 9w & Jfag 9T

LAY % g% H GHAT &7 &F ( 5% ;1T
T FT TS AT T EISE & WA
wfaqz, sgw fafmer = egAw
fafreex #t fomma 7 aifox @9 W<
TTEATET A (% T FT GUAT A% F
weg |t adt &7 f2ar s 0 F wa oft
dar £33 & fau Jae &

o & a2 § oF Gdl @ &7 fors
FTn 9w g, faw i v fasgw
£ & 1 9z faa gu fe & 7 uw waETT
® a1 far Fraq & Frarea 7 g (G §
ar«wmﬁﬁsi :ﬁm;fw

#fefowr g7 & 1+ WX oF 2 ¥ fiw
g Affaor £ awdt § o< sfe o
fegem & ot & greer @ wweg
¥H % 7 7 g fr fogemr § oe
T § qiw ey Arxes dfdfoor o
w3z dfdfosr grft & | o ey &
FAN T g §, I3 F garfermr wft
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[ dfewr zrgx mw wra]
WL TAEGIA AT & B % qX 7 gy
T, Y AR ¥W W agdrw w47 )

wwfe g T AT W
%0 § OF €22 %, F {6 wUT a7 54
atg o9 fordt Y v wre wew @
wefieé weq oy, a1 @y 9w
FAR]AH qT TEIT 4

o faer SresT are Wl : sETS AT,
TR FT A WH AT § W F wor
wid & w7 a2 fgrzear 7 foerg
T X WTH FA9 Z AT FT H WL 47,
forad ¥ wrge & agEHrETT A O
wa Zq ®1 fwadr asa gar §—
et WET g T ffrwe
¥EA gATE VT wI Y W aengr A4
Frafeaag®+ T H, Tro TIE AT
® o d A I 2w |, fow F samw
fecdY eftwe &, G Grdr afs=wqy
wrfaat £t £ s € avare F, 9 A|
T w€ 7 T &1 Iy Td el
il?‘.ouhn.

T2y fae o & w1 |F SETE AR
ag OF qET o § St qrwrfa I
1@ NG Frr AN E @I T
T OF WHT qH BT KT | WU A%
AT d R wm R s gRT uw Y
fe & 30,000 wifeai g € av d q@wr
wrgar g fr wv fggeam wA & wrfas
g AT g | 7 frw maRa T Sy v Ee W,
Tg w3 AN ¥ 9 wrar g 1 gw gt
% wT wiAr qE e & wifea af
w aE & | W fREt @7 8 gw
}o,000 ﬁ‘i!‘?f‘(ﬁ’x‘l Wi; ar
WEET WEC AT R a7 W T At g,
TE AW Ao W ey Y 1 fedt g
w WAT XOR &%7 977 w7 vk Y
wwar g | XA At et st
e @ W gt # aw F, Aot H
urare § | F oF wuw § g9 wF €0
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wrget § fr oy o dar e € fore §
T 7 § 7 g8 g'9a & wf arz wof frgr
&, mg ®Y€ af anr ¥ g 1 guo Ayt
fad & wred quar e E 5wy Oy -
zoen TN E 6 9 18 ¥ & vee faga
¥ faal & gred fefoor s gur
wTAT 4, W1 95 qEEr qEY & 5 wror
Pt & e ST WA 9T g
diefosr T8 @t € 1 F O 7w & gex
afer (Inter marriage )7 §2% srgfam
(Inter dining) ¥ =7 AfRagZaiam
(social integration) ¥ £ Tt g
dfrafom  agwl sainr ? agsn
Fraagrrma s raaaArd, saar foregard
fq ov g | FTTEEA FIETZOTT & frdw
& Objection resolution & 7&Y sar
g fr g weefadl fraternity iz @vaw
s®izw (social justice) o % ww=%
aran ? #F Aoy g9 wefadt w8 7
TH A5 H A% wEg  ® A9 0 &7l
AZATE o 7% TATz F 16 & 0 g
o Arerer fehrga s avee eReT #Y
oo § fafre) sron ST AR LA &
T IAE HTITT T @ | ag A $1%
w€ wim 7 &, gaer § 4T I A
Tf AR AFRT FTAFTE | § CH qF
fafast w1 ®sraw fray sy Tofee &
fad age o<y gmmar g

FATATEY § qET AL AT W
Tt &, T avw morchy AT #Y awd
oY gdy aos A At € awdT,
7 fow s garr st § 7 Ay o
fEgex wTeR w5 qawt { 0y A qrawr
wEw 1 € | faw faw ol facrefat
Wt A € ¥ ofr wraw frdt gy
&1 Fwgar g fe T Tt ax o1 e i
R orefr wvesy gy gl 6 o gt F=HF
o e g2ue fafedt a3 | Ty g
wreRfafadt ¥y gz v # fag gt o
farert ' frey ®7d f WX TAeY aTw STy
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¢ 1 Mffry g F @ T 9™
firad ¥y TOF Frarad & WIT TF ATE
Ty w1 7w 37 § Al e ae
WY W K B wIHGA AT g &0
«rwr gR1E Pxfesraa W i et
% A< 7 aga Aowr €+ A €F Ty qraAy
 Za3 ¥ fog AYT FrIA € wHAL
w7 &7 ® faq 1§ w72 fRt wrfze,
wré @aw Eama fofad &1, ast
g wr B TEarE | WICOHT A gl
q T AT HE w1 L, & A wAzSfafadt
fasr €, g O G WivA 7 WA A
qrg &TATAT §, Tg AT I[EAW AT I
wraar §, 4 94 S 9 4L F 9¥
&t T AAT | A qTF §F B HTA F
v & fag w d o 7 £ 1w gw
ETA CIRATTNT 95 172 EMT T

IART AOA T A4Y 919 & Y gwRedy

HAE EF AT AT 1 gw AR A
o FTAT g1 g I o frfaeedy s
fewrmg U direr g2 QA AT wATT &V
q4Y wifge e 57 a3 AT I3
Y e W GART UHA T AT FT GFA
T 1+ g I Frmifedt i g
wY, fre-ifeforw ®Y Tgrar &, s
fafe2Y & ar¥ & gaq o fawr aqT0 &,
I HAAT ®Y F, AT IGA gHA HET-
ATES U 1 59T KIEIGT § @0 E,
Faer gife ¢ warfs geafy 1| o
¥T9 &Y VI TAF  FISTEET £
# §17 Tfgd wiv o deY fesrdar
w1y fs #T ag dt wT fm o 3
qrd  sEdtzge § faar § Iae
aqe § A A # wig gowes sy
wT R | W T T G T Pray mar
g 7R v fie Pt Y W s am
w& ), & faeger AreTor £ W I O
e W AT ® w Ty T T WA
QTR e Y QAT | g el
- wryggery @ O ST AW A% AT ST X
AT Qe RrPrety oy forey ofr A % oy
¥r ¢, *TH w7 AT T |
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Shri Nath Pal (Rajapur): Mr,
Chairman, Sir, in seconding amend-
ment No. 21, it will be my endeavour,
during the short time that I will be
having at my disposal, to try to prick
some of the bubbles and baloons
which the Treasury Benches have
been trying to float in this House,
with the poniard of truth.

Yesterday—if I am not wrong and
if you permit me to mention a Mem-
ber by name—Shri Dasappa of
Mysore made an appeal to us saying
that we should be charitable enough
to recognise the achievemenis of the
Government, that we should compli-
ment the Government on its achieve-
ments. But we never have an oppor-
tunity because we find the Trea-
sury Benches always busy patting
their own back. They do it to such
an extent that we think we can
relieve ourselves of that duty.

I will be confining myself to a few
things. 1 want to say this at the
very beginning, that it will be a sad
thing if we get into the mental habit,
that we do not have the magnanimity
and honesty—‘we' means the Opposi-
tion—of being graceful enough to
acknowledge whatever good the Gov-
ernment may be doing now and then,
and if the Government gets into the
habit of self-complacence and =&
growing belief in its infallibility. This
will be very dangerous. 1 shall try
to guard myself against this.

Some other hon., Member made &n
appeal—in offering my remarks, I
want to make a deliberate reference
to this. He said—'For heaven's sake,
give a feir chance to what we are
doing’. 1 shall be bearing in mind
that also.

Let us take a few things. This
morning the Prime Minister, in de-
fending the record of his Government,
has said: "Phue.torhumsukt
look at the other countries and then
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[Shri Nath Pai]
makes the spectacle at home so very
gloomy. I-do not believe much in
statistics. Of course I do mnot want
them to be burnt down completely.
But another Prime Minister, Dis-
raeli, has said this of statistics:

“There are three kinds of lies—
lies, dirty lies and statistics”.

S0 I won't be relying entirely on
statistics in making my points. But
here are some poignant factors.

8hri C. D. Pande (Naini Tal): Keep-
ing to dirty lies!

Shri Nath Pai: This morning the
Prime Minister took objection to a
wvery small remark of Acharya Kripa-
lani's that the President’s speech was
very formal. What he meant, and
what many of us mean, is this: the
speech completely fails in giving the
one thing which we need most vitally,
that is in inspiring and enthusing. We
wanted to get that, but we failed to
get it in the Address. After all, the
President’s Address is supposed to
give in broad outline what the Gov-
ernment’s plan for action 15 during
the time that it hopes to be in power.
It is that that we looked for—that
there will be something with which
we can co-operate, there would be
something that would lift the nation
from the pall of frustration and dis-
appointment that have descended on
us.

We know of the failure of those
who occupy those Benches for  the
past ten years to do what was pro-
mised to the nation. Of course they
have a few achievements to their
credit, but the gquestion arises: are
they enough compared to the tasks
that lie in front of us? Do they bear
a realistic relation to the need of the
hour? It is when Wwe apply this
criterion and standard that our dis-
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appointment comes, and we shall be
failing in our duty if we do not give
expression to that.

Nothing will be achieved, nothing
will be done unless we succeed imr
making an appeal to the people what
is being done is not enough. It is
precisely this failure to appeal to the
people, to feel with the people, it is
the failure of the Government to
touch a chord in the heart of the peo-
ple that makes for the "sad decision
on Bombay, which is the main pur-
pose of my remarks.

A Minister speaking here—I am
glad he is smiling now (referring to
Shri S. K. Patil)—just after knowing
the results of the elections to the
Bombay Municipal Corporation, has
said: ‘Before long, we shall be in
power'. He has got every right to be so
very optimistic, but let me say this
to him: You have as brilliant a chance
of winning back Bombay for your
Party as King Farrouk has for win-
ning back the throne of Egypt.

Mr. Chairman: It will be advisable
for the hon. Member to address the
Chair.

An Hon, Member: He has been
doing it.

Shri Nath Pal: I think I was doing
it.

Mr. Chairman: No, no. Your neigh-
bour did not advise you correctly.

Shri Nath Pal: I submit to you, Sir.

Taking that question once again,
the Government champions and their
protagonists never tire of telling this
nation that they are democratic. I do‘
not want that we should become only
the biggest democracy; I want that
we should be the greatest democracy
in the world. And, how do we pro-
ceed to do it? By showing that 'we
bhave a capacity to respond to what
our people want, that we fedl with
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them, cry with them, we laugh with
them; and then only we can call upon
them to march with us. How much
do the miseries and sufferings and
hopes and aspirations of our people
matter to them? They think of de-
mocracy; they talk of democracy and
want to lecture to us about demo-
cracy. Here is a whole State which
voted them out of power not because
they were ungrateful. And, how do
they respect the wverdict of the peo-
ple? We are pained and constrained
te say that some of the greatest lea-
ders of that party, whom we also
were accustomed to look upon as
our leaders, instead of taking with
goodness and grace and bowing down
before the will of our people have
this to say that the people who voted
them out of power were carried by
emotion. So, what is the criterion”
When the people vote them into
power they are the symbols and
pgragons of reason and logic; but, if
they have the courage to vote them
out of power, they accuse them of
being carried away by emotion. They
are never tired of saying that they
are increasing the prestige of the
nation. I think nobody does so much
to mar India’s fair name than the
Minister who keeps on complaining
that those who threw them out of
power were carried by emotion. This
is what happened in Bombay: that
is what happened in Maha Gujarat
and that is what happened in Maha-
rashtra.

Shri A. M. Thomas (Ernakulam):
What has happened in Marathwada?

Shri Nath Pal: This was the verdict
that was given to your bullets, your
lear gas and your imprisonment.

i ve thousand people were put in
prison. This record throws into
insignificance some of the blackest
deeds of others. 1 hate to draw a
comparison between them and this.
I would never like to do that; bBut
comparison is inevitably drawn be-
fore our eyes when we see things. We
want to forget that tragic chapter.
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This morning the Prime Minister
appealed to us for co-operation. Does
he really seriously care for co-opera-
tion? What is their attitude? It is:
We are in power; we have got the
majority and we will do what we like
so long as that majority is there at
the back of what we do. Is this the
criterion? Democracy does not
function only on the majority
of nwnbers but on the maxi-
mum good of the maximum number
with the consent of as many as pos-
sible. That is the definition of demo-
cracy. Not by how many people we
can have to vote for us for a course
of action in the supreme House of the
Nation. Do they care to look at this
growing aversion? I want to make
this pertenant point. It is not still
late in the day if they see the writing
on the wall to show grace and good-
ness. I appeal to all sections of the
House: Do not look down upon Maha
Gujarat or Maharashtra as having
been guilty for the simple reason that
India’s unity will not be threatened
if you concede Maha Gujarat or
Maharashtra to have Samyukta Maha-
rashira with Bombay as its capital
Every time you open fire on people
who demand the rights that have
been given to them by the promises
of the Congress Party from 1922 and
the rights to which they are entitled
under our Constitution, every time
when people come to demand their
rights and you open fire, it is this fire
and these shootings that undermine
the unity of our country. A united
Maha Gujarat and a united Maha-
rashtra will be pillars of strength to
India and will, if at all anything,
strengthen the unity of the country.
It is this failure to feel what the peo-
ple want that has led to this de-
bacle in Bombay and it is this failure
again which may prove our undoing
in implementing the Five Year Plan.
They do not care whether the people
go with them or not, all they say:
we are in power and we will do as
we like.

Many a Louis XIV has felt the
same till he was pulled down from
the throne. That is the warning of
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time. Turning to this question, I say
that we will never give "up this fight
and we feel confident—I am not utter-
ing threats—that sooner or later, rea-
son will prevail and other sections of
the House including those sitting on
the benches opposite will see the
justice of the demand of Gujarat and
Maharashtra, All they want is that
they should be treated in this coun-
try as equals,. equals with Bengalis,
equals with Keralites, equals with
citizens of Tamil Nad and others.
That is all that they demand. You
cannot twist it; you cannot condemn
it by ealling it linguism or parochial-
ism. It cannot be put down like that.

I again come to this—my  basic
thing, their failure to feel with the
people. Therc arc cases it is said
where people have died of starvation
and I hate to repeat it because the
Food Minister has said that he will
be looking into the matter fully. But
a esmplaint was made that people
died because food was not given. And
what is the truth? Once again I say
I hate to draw comparisons, But I
am reminded of the sad remarks of
Col. L. S. Amery, who was then the
Secretary of State for India who gaid:
How many did die then? Three and
a half million of our brethren died
in the streets of Calcutta and many
other citles and he told the House of
Commons: They are dying because
they are over-eating. Some such
thing has been told to this House
instead of sympathising and saying;
wherever there is a difficulty let wus
all co-operate and try to get over this
difficulty. We know that if we come
into power there won't be any magic
wand with which we can overnight
resolve all the problems, The pro-
blems are there accumulated over
a hundred years. But what have they
done to resolve these problems all
these 10 years of their rule? What
again should have been the attitude?
It 5 not one of impertinence,
arrogance, and insolence  which
symbolises all their doings; it should
be one of humility, co-operation and
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suffering. No, that is not their
attitude. When the problem is too
big for solution, they say quickly, let
us all co-operate with goodwill and
grace. When things get too hot for
them they become little angles of
grace and goodwill. They have been
talking of co-operation all along but
when they can conveniently get on
with blaming the nation they will go
on with it. Is this the language to be
used? That is the point 1 want to
make, A Minister has been abusing
his own pecople. He said, whatever
might the Government can command
will be used. If you want to use such
threats, use them agains* Salazar; use
them against those who have been
occupyng one-third of Kashmir, those
who threaten the sovereignty of this
nation and others. Apgainst whom do
you use these? It is against non-
violent people, apainst the people
who want Gujarat, who say: Give us
employment, It is wused against

- people who say, increase our sub- °

sistence levels, the levels on which
we are living for years. This is just
the language that they use. This I
know is hard criticism But it is’
imperative and nccessary.

1 want to suggest one thing. I will
not be taking much of the time of the
House. 1 will come to one thing
because I am concerned with it as an
Indian and as one representing that
constituency, The Prime Minister
has been forthright in accepting that
the policy of sanctions against Goa
is not Dbearing the fruit which,
perhaps, when he made it, he was
fully justified and entitled to expect.
This policy we started to liberate Goa.
Because of the failure of the policy
what is happening? We have not
succeeded in it. In the process net
only the Goans sre suffering but
because of the strange laws which
were enforced—and many of the hon.
Members, 1 am sure may not know—
it we know the details of them, all
honest patriots will be moved to tears
to see the suffering of the people on
this side of the border that a in Indix.
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There is & river separating Goa
from my district, Ratnagiri. = There
were flshermen on this river who
were plying their little boats for
-hundreds of years and eking out a
little living by fishing in the river.
Because of this economic sanction
against Dr. Salazar the sanction does
not operate and there is a lot of
smuggling of which we should be
ashamed if we know the full details—
they are suffering. Goa is receving
all her demands from across the
border. Somebody across the benches
knows the truth. He was a very
competent Minister in spite of the
many unjust things he did as the
Chief Minister of thai{ State, and he
knows the truth about it, how smug-
gling goes on there, how pcople
receive all tha! they want. He knows
that things which we. want to prohibit
from coming into Indian territory do
come, These sanctions are more than
tgrtures to those poor fishermen. They
arfe thrown out of employment and
they have nothing to do. 1 must draw
vour attention and plead for your
sympa‘hy in their sufferings. Not
only the Goans who live on the other
side of the border—because of all
these restrictions which are not doing
any good to anybody—but even our
own countrymen suffer. If you go
and see the low morale as it is on this
side of the border, in Belgaum district,
in HKarwar and Ratnagri district,
owing to the conditions mmposed in
the name of Goa, you can see how
our own citizens are made to sulfer.

I will conclude my remarks and I
do not want your indulgence any
further, and in concluding, I hope the
House will forgive me for there
might have been something very
harsh in my remarks. We have been
trying to remove it if possible but

never gave us the chance. ¥ want
to make once again an appeal. There
is no puestion of prestige in granting
what your countrymen want. There is
no question of prestige or honour in
conceding their demands. There is
no defeat for our nation if our
people wina, '
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It may be that your Party will
perhaps be defeated not the country,
not India. She will be gaining. I want
to make this final appeal and it is
this. Try to bow down gracefully to
the will of the people. But, if you do
not bow down gracefully, yvou will be
bent down and in that process you
may be broken. Sir, I have done.

Shri Morarjl Desai: This is the
request!

st wfiam @@ (aEe)
aarafy wErew, § 7 g7 agw A7 fgear
w7 &1 faure a8 far a1, vy 9=
GUE T AT FE AT § T TZHTIAF
EY arat § % 99 w7 geer age ot 9w
¥ ATHA AT AT | T WL T A HET
fo o1 fasia 59¢ 7 foaar &, oo &
qIT W17 99 & faes & « afy ag a
wE) a8 § AyEt 91 9 Ay F A
afiorre st &, 9 1 G127 0y A7 A%
wTIAT ¥g wEA g fw ooEr s
TS F 1w A W F ed T
ux &Y Wz =mi§ § A% ag o amaardy
& grai AT | FTEE =T § A AL
g1 39§ |97 F T F g grdr & 97
a7 g | fas T forall & §g Fag saw
& =€ 8, 75i W qaTwEy & fy a7 Wk
& g war F A fas w1 a1 O« A8
g @€ § 1 vy i afcfeafa v
ft g F71 9T $g @grs fwar oy
gt W F g1 747 fin W@T AT SiAR
ET9w V¢ & FTAT WET G, 44 I ®
FIT Mifaat T97E 77 ? OF e &
F HTAT FE WIT T 1 § WG W q@rAT
gt g (o agT w16 e F wT a%i
q¢ T WIC F | SEHTATE &1 A o d
ETS9 & TE Ow ToF HT AN &, IHF
FR AW THF I A gAY
& gaT ¥% ¥¥ T4 Be g fw mAT
% WY Iz TC | AT AL, wivw grew
% He™ § NI § §& w170 A Y
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[y afoEs 92w)
AT T MR TG N Fafee w1 S
a1, 39 ®1 A Fwrer wT S9mET 0 I
F aT% AT &7 i aqT H1AT ETIF 0
FET AES F, AT vyl aw 3w F 7
ary @t 7z § e 2w, arg oIem O g
¥ w7 fyy my, fome dw o £
wifere &7 AT TW Fag A7 v T
T gfFm aT ®Y om F Az oA
IH F 1T g8 FETOT gE | a8 7 aadr
orar & fof SATT 7 P07 ST S0
& faemes avz fagr, g o wea &
g7 A F fed G 7 vy @
A farer g 7 st mn, o a1 N
®aTe AT J1fg, 39 1 o far wrn
Tifeq | |IR TET FT WS TEAA
AT AL IT F ATH FT IFATIE
¥ FIGT F, 98 F F w0 wiE@t &
Zar € 7 9 IV HIE ¥149 § 9F &
faw wmT, w9 & Tfagz o+ "m0 9
W AT AT FTH o7 78 F AGE IV A
®T YF TAT &7 @I 47 | 98T § AT
T F FTAF Ag A A wpA T AT 8
Y 3T wtax F 98 1) wiew 9T =<
qQT Q7 T HT | § ATERT T HEATAL
&1 IAF g1, ¢ ATOH FY K21 70y AL
w1 K Y 39 F 919 S 9T 75 99
I TT W qeqCFF T, O AR AL
T AT Y 7 wgeT fp G T ST
% faaTs 91z fzar, 48 & ag If=a
£ ? Te e § gu fag s g fis
93 faaT semgwT € 1 gat 9 ¥ T
wET AT, WA qX Tgw ot A€
D I N w7 o wETg F WU
T o N IAF ¥ AT ? HA ST
7 e WY are T | AT A ag g e
ek 3§ Srardy gy W E Y ey dfer
R IwTE o7 N oaw s A
HreTarrea gy WA zE, Faw aky
|fie AT |1 sy § A% fafrex
o qeeft &8y off, I ot Tl F w7 T,
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IT WY FIAT T FER T 4K, IwH AL
it 77 w37 o1 § Fs e e A
T et W weny 1 Fwt W e
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T I FC AT Y 7E § 1 T fee
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AETATAT FLH HIT 9T WL, gH FT AT
FHET & & fife
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L& 7 T ata et & 1 wT AT ¥
L& 3w W WEIHT 91 & TE 4, I A
A [ A AT E, T IH 4 Q% A
qgA AT AE AT, AT A FA A TGS
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g9T I % 29 (777 9gs % IAF @A
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F urft § fe g% T #7 wadY vy A
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£ ot 1A E gt € Ty wfr T F
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wE ¥wAT g 1 Ao & TR TEE ®
oA WETWATATE WY 9 AT 9@A W
fig waT 51T og Dy it w1 F F
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arwarg s 7Y AT qEAT A I 6 P
7€) & s w79 fe® aog & oy wona &)
gaTh AT At § 3w W g wfey
fis 96 owslt = QY, 3w ®Y Tror Tk
e am DY 1 woft g, e § o
wedy 3% WY g oo firer o, A 3@
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wr§ ol wfi @ ¢ e gt TR TE
& i wify orefY & Fry e I & T
& oW wivw & faems § 1 oy wmer faregwr
wow g |

® wrowt ag Wt awwmr agf g
iy gat s & Wy fwar | oA W
mnﬁmm’ I9 Fq| F AE
HTT o AE gu | %W 9 8 R
frrer WrC i S B agee et
for st TR Y 12 Fear ot o w1 e
£ AT Y §1 T § 0 gt ¢ ¥
wfi W gl v wg w7 & gw
wa1 ®E, AY *aT ag GIawT § e g e
g qeqT T ATE | 9 #T AT H ek
FTe FAE, A1 AN B A TwEeA
W1 | fHT gl Fgy & fF gyt s=mar
W orE Y ATT § 7 T0E wy M gyear
&30 weB ST §, W Far 9% &,
HAT A AAGT T WA T S
& 1 9T 1 At 3g § o ey S A
% §@ & o 9w asa grrL g fefaee
W' W & AT Avforsy ar ok FA
WY § I avdr wrr wee § ey,
w01 % 39 maa alcfmfa oy i
g1 g oY T T Ag w9 W |wl d
7 S A W IS F I WY O
Fert ¥ Sy | S g T "ol |
T arfs A #r f5wry 9¢ F sd
o Ay wAdefT @ @ § SwF Fr AW
X Y W 9T %7 99 § a1 | av
& & guzfad w1 GY¥ ar et g
IR g fF o 17 & ot v war
{1 LR v farqueAY T arad F wreft )
w{ie gz § @ AT T /O wT ® 5L
Gy o WY @y IfNw AfY § wafeg
q oy wo & fog wh gk §

Tg g T {6 OW J WY WY ovar o
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W EA K ar e wT A, WO R
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ford & WA XoT § 1 W IEA AY
wrer fewrdt et § Iwk T F
T WTRTSE T R §

gaTt ¥w & sy Y wr oTAr @
Ty IH AT g Wi ey smrewar
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st ¥ arq arg gk Xw ¥ few ww
& Tg A% werar oy gEET § WA A
farer ST 7 rdtw AT ATTEY AAT AAT
wff wr o ) ol ¥ W9 A F AW
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i
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forer # o wg Ny Qofrare Wt arer-
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wrerw ¥ g o wuElt OEY aget W
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QI oy 2w wT wg w6 )

& 2erd § e g o awea gawe
ot § at gady awear @@ g g
WTATATT S7a} FY FF< goAT I9ET @I
& mar 1 Fr ey 7 fwdT e wma
A ¥ forg s 7 € T g1 B
& WK TR 'HEaT ¥ geae w o
AT FrwTad &1 SaeT F3ATE O Ag A
SF AT § | TTS W WIE B AR
¥ o sy v 5 g avad QU W
¢ I, oo war ot v AdY AR
w IT 1 Tay ¥ S7 awedr 7 W
H guT a1 wg7 T fF agY g9 Iy ¥
& qflT & F0 1| F7 F 37 w7 gar
WTHA WTAT A1 W T WET w14
WU | FEE X GWEdT BT AT g
frrere mar ( Afew fae ot g axg
HEdT o7 g A4 gur 1 ¥@ fvia
SsEereT Nidraar WX A9mER A
¥ Twy war § o oeFfmar e
& W gaaw aredy ST Mg e d
NHE N F WA § W& G wewr
e wrer g 1 g, fower g
T st far ar gwd sy qon
wfirer oY orreft & 1 AN WY AT X afiy
wigew & e fgedt & fora ol 1 g e
¥ W9 g &Y qF %7 fearg A o
war YA A aEy
T % ST gl Ay ¥ aes
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WNTAT TR | Q% &g T i gy et
wTwT ot g X o s & fad A
& T g Wi afcheaty ag & fe gw
woft  goeTT ¥ Mfaar ar w1 da1T
§ W% soer Mfemt aret B &}
Iy gATR B9 F qE wAedr gy Wr § ar
Y e § i WTE Tt e gR
WA | ATET W EF T qwA ¥ fod
wred 7 g Nife woerdy § ag ga & aofr
T AT T W gaw (g guw qify
WTATT AT & 1 A AT AT !
ga aifer wrgd § W g & ©g e w
foramr o= fvar o S Wl g
grafs gfvar s A a1 wit sifver
o 9% qUYITH a7 g7 W w41 | I§
zaT 7 EwE WA oraTar Y T #
foaar &are @ar srfge | § IrgaT i
W AT A afrad =9 7 Gfe
fareqm & ot 1 @z T & 6 g9 wifer
ey & W gemaear  AwEw & wfer
FHT ¥ Wrg argq 3w w1 wierrdt ot
areafaaT a & o Sy ey wew
s qex 37 wifge 1+ afe qar figar
FTdT Y T wegrqer 74T W et
afe gfar & Al F Tl s vy ¥
AT | gATL ST WA AT AT g
THHT FTHAT A W RGP wpe
T T &1 §AAT AT WTEY | whe
ay gHT AT & w¥ q7 @ § AR g
x aral w1 AR wow faue ¥ 9w
oWt @ § vaRr W & o @y
AT wTfgy | TUWY AE RAAr v fw
& sufee gaTe Ot H¥ IR A
B § Yy 7 wcgfag § or o
&3 & wgar gard wfwardc & wifsda
& ar afi & § WX T T WY
FareT Tifeer w1 ¥ @ § gE
N A r A G WA
oAy T AT T T ST AT FAT ) W
e @ tw ¥ area W g e @
fag woqd ¥w w7 ol W ol
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[dfer g areraw)
Oft aaft | g S § fe wer T Ty
AT o7 < § W gERT W afis
A T 7qe gy ar ey &, TO] 7%
wey g7 wa % amA § T for werowT
W Toemr wrfeg, ag =T fae wgr 3
wTy WA #Y §fEaw o e &
o fam g 1w ¥ & ), 39, Avw
i fawar & | x& waewr § 7y wAW
oY wrrer i gaTer Ae fe w7y )
Tt et ¥ fad o) geeet s 9w
g oy et Ay, gw feermr gy §
oy WA X Fw FY KT R AN
wegfraier & gy saarfoa rqga
we R ? g s g fw gt e
g0 T a9 aR FT @ E, o e
WETER T3 &Y, Iw-fadw A gEwy
L FT QAACAT AATA T AA T
@ &1 SfF7 T w41 g9 T W
fawre fwar 7ar § f5 frg ag ¥ =g
Row wifr? fog azg & gt ar=w
e awy, fa7 & aor 747 &, ¥ 74 7,
foiwd s1wo g o §, o ¥
wre &5 ¢ & famd gy A4 &, wrga
g &, T o TAT ¥ fod 3 A ¢
T AT TF AT AV WeaES WG
& fr 1 feafly #1 azs qo=r < far
wTq WY ATHIIE I IS AT gF
A FIHTA FHIE ® I ATT 5T
wrrasyt w1 Yeew sraw e, foed
¥ aAT S A Y & F S T Af
X gTq ¥=T ¥ )

wwam fr oz fr fara gaws
& v wdwr faar sl & guee fer
wrg, 99 ¥ wgA-qq  afcsdw  fear
wr | g & TATY § Gdr faerr &
ey Y, 9F ®1 IT@ ¥@TE v
wr | ag feod &3 N 10 § fF g
widts o g 39 &
twnr W afewds af fearam
Tw & sfowm gart W § 1 ey
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Tt Wt A Wt A TEed m
) frgr s @ terg farw wfgea ofic

xfagre w1 frafa ficgr wgr ar, af
o Atz § 1 3% wifgem & qqEc W=
faaft Al o qeg wr” ot age A I
e F OTT ST TEE AR WG AL F T
: ag ATaAT AW & § e fow
w1 ZAT ¥ T AT ¥ qwr WA,
gy wrega ot @Y ¥ g wrg Wi
& areqa 7 7gi & WA ATy T8 § W
g Tw AT gF aravied wrer #F a@ g,
fore 1 g7 arvqaT aT F Fz @TAT
W s A fawm, gtva gl quears
HrEAT &1 A txar AT §, & AT
AT T 3 TAT FY AT O ATIET F@AT
* 1 garu wg4r a1 ag § f® ag g
2w g, wg gArdy weawq, grqqfa A%
quanfa § 89 XIF FOIRY §, 0 A
qACH WG IS FTAT 2FAT, gW IF AT
€7 FT GFEAAC R, A1 ¥T FI ATH

- AT A0, ga 3aF0 o |l

gqg AT 97 qrfFenT g3 g
w1 gFEr W wid frenar g, gaw A9
aflzd  FT GIAT FLEOT § AT qIwax
Rrar 1 g ST, AT T@ AE wAT A
o &, o ST FI &, ag wgvean ¥,
Eamard & Wix werfgy wr I @
T HET, e oF w7 awed afewnT
w ag afi wawAr wifgd fr e
¥ aga A W AT § Ao W
wgrared, et gt fagrdy, dandt
feg o< foq, ax aa ¥ ay @ &,
W gw fad a7 A7 W@ ST T v
gragdw g e fayvar e gy
r &, ®fe s arfeeary g w1 ATH
FBT W FATL T HAT HEIT T W=
=rr war § ot figgeary v grfr wa
T yaex Wt §, o fggears wr et
T ¥ ¥ WAty Wi wT & fud
wirr fomdn drogw oy § s
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wft won fis wrf faRefl w& ST ¥
¥ Sat el 9T GEETT AT UTHTT X
o< agE UF W F 0T A oI w
wy & wer

o ¥ F oqgrA Y (& WA ] )
wre Wi & frandr wom w1, 3
e ¥ /A-nd A o, 3w AR
W W 9T § wggar x4 §ifr
¥ T ¥ WX EF W X qE WIATY
For€ wrefY & frogt omaY WY e R
wifgeg, & I & 94 AT AEWIT w77
o AL AEAT AT ATPRW | ASTIGRE-
foRtag-fafg: mad @ 1 ot @@ WrF A
gy w3 uYC faswg & wifer w5,
wg gaTa w4 2 1 g8 § avwafawar
ATR T &TE ST qraAT A § 1 q@i
#7, &, Forra, faer, Q7 wanfe =y
§ R ¥ w9 fiam v fgg 99 ®
XY qTOT L § | WA 1 FHAA
oy wraar fwio wr fr fx F 9
w7 FETE, @ IW 1 FF fFE)
O ure A A B T DA,
fomraal & yearfz WA fae SmdT o
Ty A1 W 9g aaad § fF Fac ek
Rard are7 AfY &, T ¥ 99 T 99
ard & fag 91 W@, K@ wE, SEY
gars WY ez €7 e rafr e
& A fr g § T g ¥ EqT gL gEA
writ & gt T dar w T &
¥ wway g e goeTT X8 @ { a-
& § 1 ZA A W AZ-HIT JAT FT
ORI F1 =17 Zu-fgm # gt o
a1 wrsfya s wifgg WY w9
WA T wifgd | T¥G WY A I
AT W ATE WA TR W9T w1 e
tumit wgT wifeg WY o sonaEw F
rar ¢ | fawr feelt doome &, faga
&, N TE BT AT ¥R ¢, T/ TER
&-ated tor wifgg 1 GTFTT WY -
g% o aweafy & @70 99 F @Y
wir P, e wiise sET i
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o wg W Iwe, et o wgr
AT T NI § T AT wIfgq |

AT FF &L & ¥t wATE |

Shri K. G. Deshmukh (Ramtek): I
am thankful to you, Sir, for giving
mre an opportunity to speak on this
occagion. Though I am coming last,
you have given me a chance to take
part in today's debate.

" Mr. Chairman: If the hon. Member
does not like to be the last, he might
finish earlier!

Shri K. G. Deshmukh: The Presi-
dent has been pleased to make refer-
ence to the overall progress that has
been made during the last five years.
It is true that during the last five years,
during the first Plan period, we have
made great progress in spheres such
as Community Projects, External
Affairs State undertakings and also
in the sphere of food. But it has been
said during the last three days, during
the discussion of the Address, in re-
lation to the food question, that there
have been difficulties. It is true that
this year we are experiencing some
difficulties in respect of food prices.
The statistics which have been given
by our Food Minister show that we
are not in deficit of food this year.
In rice, he said we have exceeded even
the target of the last five years. In
wheat also he showed that an esti-
mate of 8:3 million tons is put down
this year. The statistics have been
challenged by many of my friends in
the Opposition and when the prices
are growing this year, it creates some
doubt also. But, as the Prime Minister
and the Food Minister have stated,
statistics are necessary, and they give
a true picture of our food situation.
The Statisties Depeartment is also an
independent department created by the
Government and I think there is no
doubt that statistics are true, but,

also been given by the Food Minis-
. Ome of the main reasons is hoard-

tar.
ing. About hoarding I admit that
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the fault doea not lie with the agri-
culturists or the cultivators, but main-
ly with the merchants or the business
classes. In this regard, I am glad that
the Minister has given us a promise
to appoint a committee to enquire
about the matter and that action will
be taken soon.

1 do not understand why we should
be very eager to criticise the Food
Minister at this stage and not give
him a chance to take action soon and
improve the food position. Much Has
been said on the food position, 8o, 1
would not go into the details about it,
and I shall come to the next topic.

About the question of reorganisa-
tion of Siates which is my next point,
I would not say much. It has bewn
raised by my friends in the Opposi-
tion, and reference was made about
the formation of Maharashtra with
Bombay. I think this is hot the time
when we can go in detail into  the
merits of the question which had been
discussed on the floor of this House
in the last year and settled. But
when the Membere on the other side
have given some figures which, I
think, are not correct, 1 should like
to refer to them. I may tell the House
that some of the arguments which my
friends in the Opposition raised are
far away from the fac!s, They said
that the House ghould accept the
verdict of the people in Maharashtra
and that we should reconsider this
question of Maharashtra with Bombay
and take a proper decision. They say
that the people in Maharashtra and
in Bombay have given a  verdict
against a Dbilingual State and in
favour of Maharashtra. 1 do not
know what the figures are, on which
they have based their arguments

In the last general election, the
position became clear. Let me first
clear my position. I do not know
what they mean by Maharashtra, I
think that the people in Bombay and
Poona consider that Maharashira
eomprises only 13 districts which
formed part of the old Bombay
Province. But it-is not true.
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wada. Maharashtra comprises of all
those 28 districts of Marathi-speaking
people; that is real Maharashtra.

For the information of hon. Mem-
bers opposite, I will give some
figures about the last general election.
Out of a total of 235 Assembly seats
in the Maharashtra area, the Congress
won 121 seats. At the time of the
election, the Congress gave a clear
undersianding to the people that we
wanted to work out the bilingual
administration of the Bombay S:afe.
We did not tell the people that after
the elections, we would bring out this
question before the Parliament and
give them Maharashira with Bombay;
we did not give such false hopes - to-
our electors. We won the majority of
121 out of 235 sea's on that clear
understanding. Where is the question
of the wverict of democracy? The
verdict is in favour of the ' bilingual
State and not unilingual State, as my
friends in the Opposition have sgaid.
In the elections in the Bombay city
also, conducted on the basis of adult
franchise, the Congress woh 13 out of
24 seats, on the clear understanding
of the bilingual State. (Interruption)
So, if my friends want that the vendict
of democracy should be taken as the
basis of the problem, let them take
these facts and figures. Let the House
consider this question on these facts
and we are ready to accept the
verdict of the House.

1 now come to the housing problem.
I am glad that the President has
referred to this in his Address. He
has also said that the Governmemt
have taken many measures to reliete
the housing shortage. I have no
experience in the industrial aphere,
but in other spheres, especially in the
urban ares, I have some experience,
and 1 may say that this problem has
not been solved properly. The mous-
ures and the procedurs that bhave
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been adopted by the Government
are not adequate and =0, many
difficulties are experienced by the
people and the societies working in
this sphere, I am rtunning a society
t my place where there iz a great
emand for the construction of
houses. Nearly 200 to 300 applications
are pending with my society. The
money granted from the Central
Government is also adequate, but the
procedure for distributing the money
is very long. The money granted by
the Central Government goes to the
State Government, which gives it to
the housing board. The housing board
passesg that money on to some
societies, especially co-operative
societiea at distant places. This
procediare oi passing rnoney irum one
hand to another four or five times is
very long and very often the money
does not reach the people, Therefore,
their enthusiasm to build the houses
as well as the enthusiasm of the co-
operative societies working .in that
sphere is marred.

When money is granted to the co-
operative societies, especially in my
State, many restrictions are laid
down. Every time they have to run
to the Registrar or the Depu'y
Registrar and obtain sanction from
him. We know that thete is official
red-tapism and every time he comes
forward with some minor objections
and there is delay at every stage. If
the housing problem is to be solved
properly, the procedure of granting
money and also distributing money
should be simplified. Every year at
the time of the budget, we earmark
some amount for this purpose, but
it lapses, 1 do not know about
Bombay, but in Madhya Pradesh,
some lakhs of rupees used to lapse
because nobody was trying to utilise
the money—neither the Government
nor the co-operative societies. The
socleties which were eager to get
money could not utilise it due to the
dificulties I have explained. 8o, 1
would appeal to the Housing Minister
through the Home Minister to simplify
this procedure, s0 that the money
may be utilised as far as possible.
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I ngw come to the appeal of the
I now come to the appeal of the
President for the implementation of
the second Five Year Plan. It is true
that progress during the Second Plan,
especially in the first year, has been
too slow. The difficulties that are
mentioned &are re-organisation and
others. Although the various parties
may differ in many spheres, I hope
they are all agreed at least on one
point, namely, the implementation of
the Plan necessary for the growth and
progress of our country. I think all
the parties will come together and
do whatever they can to implement
the Plan. I am thankful to the
President for calling upon the people
to come forward with some determin-
ed eftorts 1or The implemerdstion of
this Plan. I appeal through the House
to all parts to come forward
with determination to implement the
second Five Year Plan.

Mr, Chairman: [ know a large
number of hon, Members must be
feeling disappointed. Once our
present Speaker told us that there
must remain a larger number of
speeches that have been -carefully
prepared and undelivered than the
number of speeches that have been
actually delivered. This was the first
opportunity and I assure them that
there would be many more coming
just near; and, the Chair would see
that those who have not goi an oppor-
tunity to speak this time will be
accommodated in preference to others
who have spoken. So, they need not
fee]l frustrated; they will have ample
opportunities in the near future.

Shri T. B. Vittai Rao: Tomorrow,
will only the Minister’s reply be
there?

Mr. Chalrman: Yes; tomorrow,
only the reply will be given.

An Hon. Member: You can allow
more speakers from the Opposition.

¢y, Chairman: ] cannot promise at
this juncture.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the

17th May, 1957.
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